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HOUSE OF THE PEOPLE
Friday, 18th September, 1853

The House met at a Quarter Past Eight
of the Clock.

{MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

PADRAUNA Raj SUGAR MILLS

*1378. Shri Ramji Verma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the District Magis-
trate, Deoria had attached all sugar
stock of the Padrauna Raj Sugar
Mills Ltd. Padrauna, in the month of

May, 1953;

(b) whether it is a fact that he
ordered sale of about 2,200 bagg of
sugar at Rs, 26/14/- per maund, even
though the prevailing sugar price
was much higher; and

(c) it so, the reasons therefor?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes.

(b) and (c). The District Magis-
trate, Deoria authorised one of the
Directors of the Padraung Sugar Milis
to sell 2,000 bags of sugar at Rs.
26/14/- per maund which was the
prevailing rate for the sugar in ques-
tion. The sale was authorised to en-
able the factory to secure funds for
making some immediate payments.

Shri Sinhasan Singh: May I know.
Sir, whether the market price then
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prevailing was higher and the S.D.O.
had reported that sugar was selling
at a higher rate?

Dr. P. 8. Peshmukh: Sir, the actu-
al difference was very little, and
they were faced with the necessity of
making payments urgently, and the
quantity was rather large, So the
slight difference shguld not matter.

Shri Sinhasan Singh: What was
the difference that was prevailing
then?

Dr. P. 8. Deshmukh: Not more than
about 6 annas or so.

ot T ot Wt T o T
I oty & A A foeg Qo
dsTmar g ?

Dr. P, 8. Deshmukh: It was sold
by auction. I have not got the names.

Sri Bishwa Nath Roy: May I know,
Sir, whether the sugar was attached
owing to the fmct that the factory
had to pay sugarcane price to the
growers?

The Minister of Food and Agricul-
ture (Shri Kidwal): Thig was not the
sugar that was attached.

Shri Nanadas: May I know, Sir,
whether such action has been taken
in any of the mills which did not pay
sugarcane price to the growers?

Shri Kidwal: At many places in
U.P. sugar was attached from mill-
owners to make payment to the grow-
ors,

Shri T. K. Chaudhuri: May I know
Sir, whethgr there is any proposal to
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take over particular gugar factories
under the Industries (Development and
Regulation) Act?

Shri Kidwal: That is there,

WoVEN'S MEDICAL SEavICE

*1379. Kumarl Annie Mascarene:
(a) Will the Minister of Health be
pleased to state why the Women's
Medical Service was dissolved?

(b) How many Indians were in the
service at the time of its dissolution?

The Deputy Minister off Health
(Shrimati Chandrasekhar): (a) In
view of the provincialisation of health
services and the opposition of State
Governments to an All-India Cadre
it was felt that there was no point in
continuing the Women's Medical Ser-
vice as an all-India Medical Service.

(b) 28.

Kumari Annie Mascarene: May 1
know, Sir, what service this Women’s
Medical Service was doing to the
country?

Shrimati Chandrasekhar: Sir, in
1914 there was a belief that .most of
the women due to social and religious
prejudices would not go to the gener-
al hospitals for treatment. So they had
to have some sort of arrangement
to cater to their needs, So this Medi-
cal Service was organised then.

Kumari Annie Mascarene: Was it
doing any social service to the people
of the country, especially to the wo-
men and children?

Shrimati Chandrasekhar: VYes, Sir.

Kumari Annie Mascarene: May I
know. Sir. why was the dissolution of
W.M.S. taken up in 1949 when it was
functioning satisfactorily, and not
after the operation of the 1934 Act?

Shrimati Chandrasekbar; I gave the
answer in (a) saying, that the provinces
wanted to take up the services, and
they did not want the Women's Medi-
cal Service.

Kumarl Annie Mascarene:
not the correct answer,

Mr. Deputy-Sp=aker: That is all
right. What can I do?

That is

18 SEPTEMBER " 1853

Oral Answers 2160

Shri V. P, Nayar: Is it not a fact
that 10 members of the permanent ser-
vice of the W.M.S. were in the Lady
Hardinge Medical College before and
now we have only two permanent
members?

Sirimati Chandrasekhar: Out of the
32 members who were there at the
time of dissolu¥ion, 9 were absorbed in
the Lady Hardinge Medical College. 1
can give the names of the members.

Mr, Deputy-Speaker: Not necessary.

Shri V. P. Nayar: May I know, Sir,
whether they are not temporary?

The Minister of Health, (Rajkumart
Amrit Kaur): No, Bir. They dre alt
permanent. Out of the 9, 3 have left
the service, but the rest are all there.

Shri V. P, Nayar: May I know, Sir,
why when we have such qualified wo-
men Doctors here, the Principal of
the Lady Hardinge Medical College is
an American lady? And what is the
special qualification which she has
which any other Lady Doctors here
do not have?

Rajkumari Amrit Kaur: She is a

* very highly qualified person not only

in the teaching of clinical medicine
but also as an administrator, and the
has been given to us on fthe technicat
assistance programme, We were not
able to get others equally good. We
did have one or iwo Indian women
Principals, but they had difficulties
and were not very satisfactory. This
lady has done extremely well.

Shri V. P. Nayar: Is it-not a fact
that this Principal is only an M.D.
whereas there are other lady Doctors
who have M\R.C.P. and other high
degrees?

Rajkumari Amrit Kaur: There was
nobody who had the same qualifica-
tlogs as the present Principal.

Sardar Hukam Singh: Did it involve
any financial burden on the Central
Government or was it belng rum
through private trusts?

Rajkumari Amrit Kaur: Sir, the
private trust has dwindled greatly and
practically all the expense of the
Lady Hardinge Medical College is
borne by the Central Government.
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Shri Muniswamy: May I know, Sir,
when this service was started, and is
there any necessity or possibility of
renewing this service?

Mr. Deputy-Speaker: It is closed.
It is a suggestion for action.

Rajkumari Amrit Kaur: The service
has been dissolved. As a, matter of
fact, we are considering whether for
Central Government servants it might
not now again be possible to revive
an all-India cadre which would in-
clude men and women.

Kumari Annie Mascarene: One more
guestion, sir.’

Mr. Deputy-Speaker: No. I b‘we al-
ready allowed many questions,

Shari R. K. Chaudhuri: I wanted to
ask a question.

Mr., Deputy-Speaker: No. Next
question.

RAILWAY ACCIDENTS

*1381. Shri M. L. Dwivedl: (a) Will
the Minister of Railways be pleased to
state whether Government are aware
that rallway accidents are, of late. on
the increase?

(b) What steps have been taken and
are likely to be taken to prevent
occurrence of railway accidents?

Tae Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) There
has not been an increase in Railway
“accidents.

(b) Information is laid on the Table
of the House. [See Appendix VI, an-
nexure No. 55].

ﬁQqu‘goﬁﬁ’: ﬁ'ﬂ'{m
arEa g fif gy & oY et toy dw-
¥z gar, vun S2e o & warfew
feaft o W A P EETT
qgaT ?

st Mgty wt: IEY awde
wEarcH frmfr § 1
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ot gRo q®o fywdt: & 7y oA
e § R o e ST gree
¥ 2y qr et § fad dfefes
framgEw & w6 8 ol g,
# arar wrger g fr owivss § oy
gF¥EE ® OvA & fasfed § @
qre worTe feaeT g ad v o @
A w7 aw fod g8 A Afew o
#yx fear or g @ s afx wf, ot
fagm ? '

T wql anvare sy (st Qe
wo sreAY) : WqW F AT WA dw)-
TT goT 9T, IAN fead st AR ar
J&ft g4, IFr 3F TRTC AT TW AR
|IRA AEl §, ST a8 &1 Fvqr avar
g fr & sraeft ATt M@ T v} et
yeit g7 | greeifen foew w T
FE & fod ¥R T9ES @S &
TR TAT WH FT G § A wh
fod ga= oF d=graT Wrarw oft FaTar
¢ forealY gfrargs 9X w7 w7 w1 A
TaH * wifey € & fE ozt a8 77-
fr g, sarar & sarar €2qA7 wY g9
R ofas &1 )

Wt Wiy g7 Yo el &
qYTA: T FT0 § AT ear A
o T g 7

st q®o Wo TTENY: aT FTI
qY FRT FE O | WG AT T AN
FIRET &7 T § qE AW EF A
TodY AT THET & FICT LA & AR
fome 9w A § ax ft W«
T WY & AT e w1 gryA< fams
T W, T AT HETAT AT EET
T AT §a ag ®=IH ¥ TSN ¥ §@

ot fegrew fog: oot wxec @
wary faay fe smardt & qrew ga
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fr wqr & fpadt o T, wT TR
9T AT FY FWwArA & faar ST FTANW
Wi ?

st gmo Wo wWreAt: ot T,
qifegried APz 7 oY g wEr 9T
& 97 & qrw siw 7Y €, wafed I
wgr f awardd & amar g€ Y, W
FE & JTAT 9T AT A A T
FHY WG TE EATL ATHA JTRGAS
feq¥e 7 ama

it fegraw ey : 70 a9 T
awa g i faraey o @g ?

wo TR www fag: oofr faad
AN & w7 & IAT A fF gFzara Y
A%q & fo 797 sqrar @< 7 gAwH
fear s, w4 oY F war fF &,
wfas &< &1 g fear sm@aT
# Srar wrgar g e varar sqar @+
A ¥ FHSATT TRAT AT TR FTIHAT
F@F &1 Iq1q fwgr g ?

Wt gmo Wo mreRt: IR i
&1 AT | qrawTAr W TIIAT gy
R It g geersr faew §
I & tfeagdz A T 93X FTET
7941 ¥t FT FAT A |
WY AW § IWq wrgw w1 faate

*23¢R. Y WY . WU Iw
AT g qAFE & FIU KA ¢

(%) #s7 wqw F Ffwr A
#1747 aF N WO ¥ qeamfiw
a5 T9% Jgd & fagior § gt as
swifs g8 € 5

() @ ) o9 ax feam =g
4l &

() wiar § 22¥R, t4e AR
gj4Q # q¥Y g€ ATHAY 7 SArT-wrAr
wreT & frwfor & gt a% s fear
mar § ; A
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(w) =T & fegd # frwior-
e v afr gE & 7
Tie Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan); (a) The con-
struction of Champa-Korba line is to
be commenced after the present mon-
soon, The construction on the Baruwa-

deet-Chirimiri line was suspended in
March, 1950,

(b) No actual expenditure has so
far been Incurred on Champa-Korba
line, though acquistion of land is
under progress, The totale expenditure
incurred on the construction of Ba-
ruwadeet-Chirimiri project came to
Rs. 1'53 crores. -

(c) Does not arise in view of the
reply to part (a) above.

(d) There is no rallway material
intended for Champa-Korba construc-
tion lying at Champa,

st wte® : F F oo qwar §
Tarfa-fafadl & &g 9T @q
REYL-Yo ¥ TN TX F 9N WIT ¥ F@TAT
f ¢ w3 0T w7ar &¥ gur, q 4T
X FIF F AT A FEHR A T AT
¥ frafo £<7 o gl #47 3r€ ?

of eryTE Wi TeTET A ag
= ot fe aearia-fa<fad srgr s
& 99 % weere g sy o acarda-
GAHT FT ¥o HT FT qgar AwT
o7 IW R FTH AT FarAar AT 1 I F
FIT T T AR U, X F Forg wFag
& f@q qg arg aarg o @y 4, ar
7g fe € TErEd | A WIS A qH
of 97 7 ¥ 77 frerad ¥ fod aarg
ot @Y dY, BT TR 7 9T AT [
gl @ mya g fr gz ofan
usdl @ ¥ 719 ¥ fad dxew A
g€ & o< o ®rqer agi ¥ fasar ¢ g
AT agx wsg few w0 afi ¢, W HTAR
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*t ATt g 3w AW o & oY |
T N g T A off I
Far wigelt off, Wil W s A g
fear mar

st wtmy ;. weT A Wt oA §
f& 3@ awg 3@ * qeT grew weEr
g Y, Wi a1 § o w97 R s
N A qT ff 7g off v A G @
T TR A IT I TH FUT TI47 &qF
W< ¥ OES T FT 94T TE T ?

ot g®o Wlo Wrest: ag TR
& t8¥s § off 7 ot o7 fF T oA
AT T HHAT GUT 4T | §9 AT AE §
fe % ot T@ S w1 agT qErt & 99
A AT Y, T F AR A AT
wg doem fear wr ar ow fE el
Il FT AT FT F FHAT gAT AR
a1, Tfe wrag % aer Ag g1 awT |
far M ARA I AT IRFA &
T W AT F R A T AT OQE
0 ®Y g T fear | foaaar s
@ G EFTE TG F AT T EF A 0
F&@ gowar § fr @ awe w e @
e o /T T 9 AR e s

st wim® : w®T K 9T g g
i wriaT & &) e 2wt & 0 o v
ATETH ITART g1 ATAT JTATA 987 §WT
2, W 3% 9FT guT § SE #Y e
w gefr !

off Twry Wt ST
e oY § 3w W W fafael age

oE{ WTET FEWAT & WK 99 & S
T T Wt € g1 arar g

ot wing : wr F o weT EL L
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Mr. Deputy-Speaker: He wants to

know how many are in use.

Shri Shafwnawaz Khan: They will be
used in the very near future.

HQ Yo QWo WEWS: T WAT
TEIET I FATF F FAT HA £ 97
s wrgw or  fafrdr-acamia
ST § ¥ ATT FI7 92S 37 A wifwaw
LI

Wt e Wt
WTET W TES &7 |

ot wivg : T g § AT wAY
ot 7 wgr 91 fF FPO-HIET WA @
frator fmqr straar | oA &Y aF 9w
93 TF ST 7947 WX A\ 6q1 9T FHT
AR g7 B o sgA fafra 78 Y
9T w&r ?

St mgrwre Wt SEr &
¥ aqforw WA oTET A s A
T e o § @ FR HIET ga
@7 § WiTe € T LRYY-4E aF
TR AFHS g ATEAY |

Shri C. Bhatt: In view of the seri-
ousnesg of the unemployment problem,
what are the measures that Govern-
ment is going to devise to lay new
rails all over India?

Mr. Deputy-Speaker: Substitute new
for old rails. He wants to know about
re-railing every railway line wherever
necessary, How doeg it arise out of
this?

Shri C. Bhatt: May I repeat my
question, Sir? In view of the serious-
ness of the problem of unemployment,
may 1 know whether the Government
is golng to revise the decision to re-
lay the railway lines all over the

YT AT

. country where necessary?

Mr. Deputly-Speaker: The hon. Mem-
ber may wait for the resolutiom.
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TOIT & WAEYT A% WX ww
MITANE L L
qY TASH FT FIT F41:

(%) w1 EXHR TR & qHAd
% ¥ A O XA & W 9L
TP ¥ TR TF 3 @A T
N T X f S E
T

(&) =7 &R 7 TR §
TEHYT A IF F JTT FOATIT AT
aw w1 U TowT qwwEr § 7
The Parliamentary Secretary to the
Minister of Rallways and Transport

(Shri Shahnawaz Khan): (a) The
reply is in “the negative.

(b) There is already a National
Highway from Ralpur to Jagdalpur.
From Jagdalpur to Bezwada there 1s
a National Highway route wvia Vizia-
nagaram,

ot whmd : Fq7 FTFIX W ATHH
2 fr swax fipgae &1 @@ ¥ few
g XOTHT § AT ANT ¥ TAGR & ow-
WY F N T AT AT E I
R F gryweIdfm
T ST &% B T g 7

ot mynery wt: 3z wd & fw
o Ay gy & Sw kR TR A vt
afat ot & fom ge A ¥
fte T # 0 g @TeT Qe
g 99 ¥ g om fadw oifre el
T § AR Ay e Y

st ot W F o wwr g
fs et ot s 3w e T R
FTEEIT T% &1 WA oA AR 9y
TR A Ay s ¥ e e g
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. W w0 B e w0 ) fafm
T A Ay ?

tw aqr grnqra W (s gwo
o TreRt) : T Al g afeRl
gt § 5 A0 dor Y 7€ e 7 awr
TR | HAX A9 FT GaT qar § fE A
IR T I AT AW ow@T & fRoAD
T oI & A AN g AQ A
A ff I qT9w wTET W |

WOOY Qo URo WEWS : ¥T AAY
A TAYT ¥ FEITL AT FT W
IT T FT AWT agi (3¢ WS aw
FIE OET T F F €T Y G &
aftwr qard § I # qn gy AW
g %R gfg srgT a=r & srq A sAnr
amrg § &frwr wxrd faw awy g 7

Mr. Deputy-Speaker: The hon. Mem-
ber js giving information and not ask-
ing a question.

ot o Wlo WAt : AEQE AT
FT 3GAT TAR @A F qUE |

BOOKING OF BETEL LEAVES AT MACHADA

*1385. Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
state:

(a) the amount of freight charges
received at Machada Railway Station
on the Eastern Railway in the years
from 1947 to 1052, yeai'by year, for
the booking of betel leaves to dif-
ferent parts of India; and

(b) the monthly average number
of baskets of betel leaves transported?

The Parliamentary Secreiary to the
Minister of Railways and Traasport
(Shri Shalinawas Khaa): (a) The
amounts of freight charges received at
Machada Railway Station for booking
of betel leaves during the years 1949
to 1952 were Rs, 5,390,092, Rs. 4 #7,862,
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Rs. 4,31,927 and Rs. 4,55,877 respective-
ly. Figures for 1947 and 1948 are not
available.

(b) The monthly average number
of betel leave baskets booked was
14,739.

Sori 8. C. Samanta: May I know,
Sir, whether it is a fact that the Plan-
ning Commission recommended, in
order to make agricultural products
available to different parts of the
<ountry, that the construction of feeder
roads to Railways should be given
first consideration? If so, what has
the Railway Department done to con-
struct the “feeder road that connects
this Railway station and brings reve-
nue to the Railways?

Shri Shahnawaz Khan; The construc-
tion of feeder roads is not the res-
ponsibility of the Ministry of Rail-
ways. It is the recponsibility of the
State Governments.

Shri S. C. Samanta: Is it not a fact
that the Railway Ministry earn so
much revenue from the station?

Mr. Deputy-Speaker: What is it
that the hon. Member is arguing? He
is not putting a question. His question
is regarding freight charges and bas-
kets of betel leaves, The details have
been given year after year., Now he
is throwing the responsibility upon
the Railways for putting the feeder
roads, That is just a suggestion and
can be put up in writing. I shall pro-
ceed to the next question.

Shri S, C. Samanta; The two parts
have been left.

The Deputy Minister of Railways
and Transport (Shri Alagesan): They
were rightly left,

Shri S. C, Samanta: May \ =xnow,
Sir, whether the Railway Ministry
have assisted the State Governments
in bullding such feeder roads or they
have requested the State Governments
to construct such roads?

Mr, Deuty-sm No, Sir. It is
a matter of policy as to why the Rall-
way should be subsidized by the vari-
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ous Governments and so on. 8hri
Raghunath Singh.

ot vy fag: wr AR W
i fTemagd R agR &
WU 917 AT AATE § WTHET ATEL
¥ 9 § ag ameraT gw o § {

WA g W (st gmo
Wo wreN) : FATE F I @R 49
fro § f& o W wow off grm
fs ag g ax §

Shri S. C. Samanta: Betel leaves are
a perishable commodity, May I know
whether express trains and other
trains have been made available at
the station for their transport?

Shri Shahnawaz Khan: There is one
Parcel Express which is being made
available for this purpose.

Mr. Depuly-Speaker: I am not
going to allow it. Hon. Member is
going far and far away from the main
question. He is asking so many things:
freight charges, number of express
trains, whether refrigerators are not
to be provided,—I am not going to
allow it. Next question,

STAFFOF THE POSTS AND TELEGRAPHS
DEPARTMENT

*1386. Shri §. C. Samanta: Will the
Minister of Communications be pleas-
ed to state the steps that Government
have taken to tackle the deterioration
in the quality of the personnel of the
Posts and Telegtaphg Department, as
pointed out by the Planning Com-
mission?

The Minister of Communications
(Sri Jagjivan Ram): This is a lega-
cy of war years and partition difficul-
ties.

2. The following steps have been
taken to improve the quality of the
personnel of the Posts and Telegraphs
Department:—

(i) Recruitment of candidates by
relaxing the prescribed educational
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and technical qualifications has
been stopped.

(ii) Recruits taken during War
Years have been, generally, made to
pass departmental examinations
before permanency to ensure their
knowledge of rules and procedure.

(iii) Ex-State staff who were not
given training before their appoint-
ment are being given the prescribed
training.

(iv) Arrangements have been
made to impart training to all new
recruits before they take up any
appointment.

(v) Supervision is being tighten-
ed and instructions have been issued
to the officers to malintain healthy
relationship with staff and to edu-
cate them about thre need to serve
the public efficiently.

(vi) Endeavours are also being
made to provide improved facilities
to the staff in the shape of accom-
modation and aids for work.

Shrimatl Tarkesihiwari Sinha: May I
know, Sir, if rules and regulations
apply to the Extra Departmental staff
also?

Shri Jagjivan Ram: They have to
observe the rules and regulations for
the discharge of their work.

Blarimatli Tarkeshwarl Sinha: May I
know, Sir, the minimum pay of these
Bxtra Departmental hands and whe-
ther they get any house rent etc. for
the places where they live?

Mr. Deputy-Speaker: How does it
arise out of this question?

Siri Jagjivan Ram: It does not arise
out of this question but for the infer-
mation of the hon, Member I should
say that they do not get any house-
rent allowance. They get a very small
pay because they are Extra Depart-
mental hands.

" Shri S. C. Samanta: Has a complaint
organisation been started to check the
efficiency of the employees?
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Sarl Jagjivan Ram: Complaints Or-
ganisation is not to check the effici-
ency but it is to investigate into the
complaints received.

Prof. D, C. Sharma: May I know,
Sir, if any attempts are being made
to improve the quality and the effec-

tiveness of the Inspectors of Post
Offices?

Shri Jagjivan Ram: So far as the
quality is concerned perhaps my hon.
friend is aware that Inspectors are
promoted from the rank of Clerks on
the basis of g competitive examina-
tion. Now we are examining the ques-
tion of creating a separate cadre of
Inspectors where we will take Gradu-
ates as direct recruits.

Sari A. N, YVidyalankar: May I
know, Sir, if it is a fact that there is
less co-ordination amongst the wvari-
ous departments of the Post & Tele-
graph offices and whether recently
this question has been reviewed and
some steps have been taken?

Mr. Depuly-Speaker: How does it
arise out of this question?

Shri S. C. Samanta: May I know,
Sir, whether any deterioration has
been found in the gquality of any
Gazetted officer in the Posts & Tele-
graphs Department? If so, what steps
have been taken?

Mr. Deputy-Speaker: The answer
relates both to gazetted and non-gazet-
ted officers, Has the hon. Minister any-
thing to say? .

Shrl Jagjivan Ram! I do not know
if there has been any deterioration
where the gazetted staff are directly
recruited.

Shri R. K. Chaudhury: Sir, is it &
fact that this general deterioration is
to some extent due to the policy laid
down by the Government that, all
things being equal, a female candidate
is preferred to a male candidate? This
is generally so in the Posts & Tele-
graphs Department. Has not that poll-
cy been deliberately followed?
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Dr. Ram Subhag Singh: Thank God.
Kumari Annie Mascarene is not here.

Shri Jagjivan Ram: I am afraid my
_hon. friend is confusing himself......

Sari R. K. Chaudhury: Your appre-
hensions are quite unfounded, .

Shri Jagjivan Ram: Posts & Tele-
graphs Department does not give
preference. to ladies as such, It applies
to only Telephone Exchanges.

Shri R. K. Ghaudhury: On a point
of order, Sir, | am asking a serious
question as to whether 1the policy
which is being followed generally by
the Posts & Telegraphs Department,
particularly in the Telegraphs Depart-
ment is that out of the candidates of
equal qualifications, a woman candi-
date is preferred to a male candidate?

Sbhri Jagjivan Ram: My hon. friend
is suffering under some serious mis-
apprehension,

Shri R. K. Chaudhury: I take ob-
jection to the language used by the
hon. Minister. I am asking a serious
question regarding the number of fe-
male employees in the Telegraphs
Department and the Telephone De-
partment

Mr. Deputy-Speaker: This House is
fully aware that whenever the hon.
Member puts a question he does go
very seriously

oS

Shri R, K. Chaudhury: May I ask
one question?

Mr. Deputy-Spealeer: No, no. 1 am
sorry to have created that impression.
I always feel that the hon. Member
is very, very serious, and the hon.
Minister has also answered with all
seriousness that no preference is shown
to women as such. What more does he
want? I am not able t5 understand.
He simply wants to repeat the ques-
tion,

The Minister of Defence Organisa-
tion (Shri Tyagl): The hon. Member
forgets that thereby he is losing the
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sympathy of the female voters in h
constituency. "

Shri Kelappan: May I know, Sir, if
the Government have considered the
elfect of giving up recruitment exami-
nations, on the efficiency of the person-
nel?

Shri Jagjivan Ram: As I informed
the House only a few days ago, the
competitive written examination for
the recruitment to the cadre of Clerks
is being discontinued and we will
select clerks on the basis of the marks
obtained by them in the Matricula-
tion examination in certain subjects.

Shrimati A. Kale: Is it not a fact
that women are more conscientious
workers than men?

Mr. Deputy-Speaker: That need not
be answered by one Minister; it relates
to all the hon, Ministers. There is no
war between men and women on the
floor of the House..Next question.

MAHALAKSHMI SUGAR MILLS

*1387. Sardar Hukam Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the owners of Maha
Lakshmi Sugar Mills, Hamirg (Kapur-
thala, PEPSU) have been permitted
to shift their main plant to some
place in U.P,;

(b) whether the effect of such a
permission on the labour employment
and the cane growerg of the area
has been fully considered; and

(c) whether there is a clause in the
original agreement between the
owners and the erstwhile Kapurthala
State that the owners will not shift
the machinery out of Kapurthala?

The Minister of Food and Agricul-
ture (8hri Kidwal): (a) and (b). Yes.

(¢) No.

Sardar Hukam Singh: What were
the grounds which justified the re-
moval of these mills from PEPSU to
UP.?



2175 Oral Answers

Shri Kidwai: The crushing capacity
of these mills is very high and the
cune available there was not sufficient
to work to its full capacity. Now they
are being shifted to an area where
they will be assured of a full supply
of cane.

Sardar Hukam Singh: How did the
Government satisfy itself that the fac-
1ory was not getting full supply that
it could crush?

Shri Kldwal: Government gets a
Xkind of return showing the quantity
©of cane crushed and the sugar manu-
factured.

" Sardar Hukam Singh: Is it a fact
that in the year 1951-52 this mill did
wiot get the full supply because it did
not pay the cane-growers during the
previous year? In the previous year
iz could notl crush the whole cane that
wag supplied,

Shri Kidwal: The mill never got
the full capacity. In the first instance,
the proprietor had suggested that
they had a mill at Deoband in U.P.
whose crushing capacity was lower
than that in this mill. But later on
they found that the mill could work
better in UP. without recovery of
1ihe loan and therefore they asked for
the shifting.

Sardar Hukam Singh: Was the
suggestion of the owner accepted cnly
in sp far as the crushing capacity of
the mill was concerned, or Wwhether
there was af, enquiry held there?

Shri Kidwal: The returns refer to
the enquiry.

Sardar Hukam Singh: Is it a fact
that the State Government refused
permission because what wag suggest-
ed by the owner was not a fact?

Shri Kidwai: Nobody has yet ques-
tioned this contention that the mill
digd not get the full quantity of the
cane that they required.

Shri A. N. Vidyalankar: Is it a
fact that the Punjab Government
which had recently taken special steps
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to increase the quality and quantity of
the sugarcane in the surrounding
areas has stoutly opposed the removal?

Shri Kidwal: Everywhere, when.
we think of removing a factory from
an araza where the production is low
tu an area where the production is
high, the State Governments and the
agriculturists who prgduge the cane
naturally uppuse if. Recently, the
Punjab Ministers had a discussion
with me, and they are arranging to
have every mill, which is not working
or is lying idle in sope parts of the
country where the crushing capacity
is low, shifted to some other area.

Sbri T. N. Singh: Have the Govern-
ment got the figures of the cane crush-
ed? May I know whether the Gov-
ernment, before sanctioning this re-
moval, had got the figures regarding
the cane ares under cultivation near
about that mill?

Shri Kidwai: Every step was taken
to that effect, because the U.P. Gov-
ernment examined it. The question
was taken up two years ago. It is
in the interests of the industry that
the mill is shifted to another area. 1
hope the hon. Member Is aware that
there are similar proposals in U.P.
also to shift some mills from the
eastern districts to the western dis-
iricts. In the eastern districts, near
North Bihar, the mills are not getting
sufficient cane and it is expected that
if one or two mills from each area
are shifted to another area, then the
remaining mills will get more quanti-
ty of cane for crushing, and the mills,
it so shifted, will.get better supply.

Shri T. N. Singh: Sir, my question
wag not that. My specific question
was whether the area of cane under
cultjivation was ascertained. Now, I
got the reply that some mills from the
east are shifted to other places. What
is the relationship of that answer to
the question I put?

Shri Kidwal: Whatever the area,
they are not getting the quantity that
they require for crushing. ‘They have
mever got it.
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Mr. Deputy-Speaker: Next Ques-
tion.

srev que feate fag: w1 &
A EFATE ...
Sardar Hukam Singh rose—

Mr. Deputy-Speaker: I have allow-
ed a number of questions on this mat-
ter. This matter came up the other
day, and Sardar Hukam Singh put a
number of questions. Next question.

CLAIMS AGAINST RAILWAYS

*1388. Sardar Hukam BSingh: Will
the Minister of Raillways be pleased
to state:

(a) whether any Railway employees
on the East Punjab Railway, on their
transfers, got their luggages booked
after 15th August, 1947 and have
lodged complaints that the goods did
not reach the destinations:

(b) if so, whether any claims were
preferred by the employces; and

{c) the decision reached in respect
of the claims?

The Depuly Minister of Rail-
ways and Transport (Shri Alagesan):
(a) and (b). Yes, Sir.

(c) Out of about 989 claims that
could be traced to have been prefer-
red, 42 have been settled by payment,
23 have ‘been repudiated, and 34 cases
are pending settlement.

Sardar Hukam Singh: Are there
any special reasons for so long a de-
lay in settling the claims?

Shri Alagesan: They have been
disposed of along with other claims.
There has been a quicker disposal of
these claims in recent years than was
the case before, and these followed
soon after partition.
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Sardar Hukam Singh: Has notice
been served in any case, or have any
cases been taken to the courts as well?

Shri Alagesan: I am not aware of
any case being taken to courts,

Sardar Hukam Singh: Can the
Government give any time limit dur-
ing which it is possible to settle the
remaining claims?

Shri Alagesan: *Yes; out of the
claims which are pending, offers have
been made for payment in three cases
on the Northern Railway and in one
case on the Central Railway, and
payments will be made on receipt of
acceptance of the offer. The remain-
ing cases also will be expedited.

Drorsy

*1389. Shri Gldwani: (a) Wil
the Minister of Health be pleaged to
state whether the attention of Gov-
ernment has been drawn to the news
items circulated ‘by press from
Ahmedabad published on the 30th
August, 1953, regarding havoc created
by use of Argemone oil which is a
cause of epidemic dropsy and has
affected a number of people and has
alsp caused some deaths?

(b) Is it a fact that the Argemone
oil Is also used in the manufacture-
of bathing soaps and it could be
absorbed through unbroken skin thus
producing epidemic dropsy?

(c) Which are the States j5 which
the plant from whose seeds thig oil
is extracted, grows?

(d) What steps are being taken
by Government to prevent its use
either as an edible vil or in the
manufacture of bathing soaps?

The Deputy Minister of Health
(Shrimatl Chandrasekhar): (a) Yes,
Government have seen the news items
in question.

(b) So far as Government are aware
Argemone ofl is not used in the manu-
facture of bathing soaps, but it is
understood that no risk to human
health is likely even Iif it iz s0 used.
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(c) The Argemone plant is found
all over India.

(d) The question of preventing the
use of Argemone oil in the manufac-
ture of bathing soaps does not arise.
Argemone oil is generally used for
adulteration of mustard oil. The Gov-
ernment of India have already re-
quested the State Governmentg con-
cerned to take necessary steps to ex-
terininate the ° argemone weed
wherever found, The Indian Stan-
dards Institution have also recently
finalised the ISI Specification for mus-
tard oil where it has been laid down
that the oil shall be free from mixture
with Argemone Oil.

The Prevention of Food Adultera-
tion Bill, 1952 which ig at present
pending hefore the House of the
People when enacted will also help in
preventing the adulteration of edible
oils with Argemmone oil

Shri Gidwani: Hag the attention
of the Government been drawn to the
report of the Department of Post-
Graduate Studies and Research, V. S.
Hospital, Ahmedabad, to the effect
that the strange disease of epidemic
dropsy accompanied by diarrhoea and
vomiting, etc.,, wag caused by the
contamination of foodstuffs in general
and edible oil in particular, and if
so, will the Government take steps
to give wide publicity for the infor-
mation of the public? '

Shrimati Chandraskkar: We are
aware of the fact that was mentioned
by the Member, and we are taking the
necessary steps, as far ag possible to
avoid this contamination of food, and
as soon as the Food Adulteration Bil
comeg before this House and passed,
then every possible step will be taken.

Kumari Annie Mascarene: May I
know, Sir, if tThe Government are
aware that the administration of the
Medical Department in the last few
years had done more harm than good
to the people?
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Mr. Deputy-Speaker: The question
need not be answered. Next question.

Shri Dabhi: We have not been al-
lowed to ask even ene question. This-
relates to my district,

Mr. Deputy-Speaker: I have called
the next question.

Shri Dabhi: One question.

Mr. Deputy-Speaker: I have called
the- next question. I did not notice
the hon. Member.

Shri Dabhi: It relates to my town.

Mr. Depuly-Speaker: All right—
anyhow, if the hon, Member is so in-
terested in his district, let him put
the guestion,

Shri Dabhi: May I know whether
it is a fact that as a result of the
consumption of edible oils adulterated
with argemone oil, about 1,000 people
were affected and suffered from diar-
rhoea, vomiting, swelling of legs and
thighs like anaemia angd six persons
died in Nadiad town, Kaira District,
Bombay State?

Mr. Deputy-Speaker: Is there
dropsy, apart from swelling of legs?
Mr. Gidwani hag already asked whe-
ther steps are being taken even to
the extent of educating the public in
the methods of preventing this disease.
The hon. Member is giving some in-
formation that in some part of the
country some persong died.

Shri Dabhi: This relates to my town.

Mr, Deputy-Speaker: In that case
the hon. Member himself should have
tabled a question. '

RAILWAY VENDORS

*1390. Shri Gidwani: (a) Will the
Minister of Railways be pleased to
state whether the attention of Gov-
ernment has been drawn to a report .
by the staff correspondent of the
‘Hindustan Times' published in that
paper dated the 31st August, 1853, on
page B, regarding ineffective check
on food for Railway passengers?
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(b) Is it a fact that certain standards
of cleanliness and quality as well as
prices for food-stuffs sold at stations
have been laid down by the Railway
autharities? ‘

(c) Are Government aware that
these rules are not -observed by the
‘vendors®

(d) Is it a fact that the contractors
to whom licence for vending food-
stuffs is given, give out sub-contracts?

(é) What steps have Government
taken to see that the food supplied to
the passengers is good, clean and at
reasonable prices?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawazx Khan): (a) Yes,
Sir.

(b) Yes, Sir.

(c) As far as the Government are
aware, the rules are enforced and are
on the whole duly observed by wven-
dors. If and when any breach comes
to notice, adequate action is taken
against the defaulter

(d) No. On the other hand sub-let-
ting of contracts is strictly prohibited
and a contract is terminated forth-
with if sub-letting is proved.

(e) A daily check is exercised to en-
sure vending of wholesome and clean
food at reasonable rates fixed by the
Administration.

Shri Gidwanl: Is it a fact that the
General Manager of one of the Rail-
ways received numeroug complaints
against one of the biggest contractors.
Messrs. Ballabhdas*Eshwardas, who is
considered to be the king of contrac-
fors..........

Mr. Deputy-Speaker: Why all this
deseription? A question was asked
the other day whether on the Grand
Trunk Expresg catering has deterio-
rated.

Shri Gildwani: Is it a fact that a
very responsible officer reported the
bad service of food by this contractor
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to the Member in charge, but was re-
buked for doing so?

The Depuiy Minister of Rail-
ways and Transport (Shri Alagesan):
There was no such thing—no ofcer
was rebuked,

Shri Gldwan!: It was the other day
stated in reply to my supplementary
question that Messrs, Ballabhdas Esh-
wardas have as much as 180 food
stalls and 132 refreshment rooms, be-
sides contract for dining cars on the
three railways..............

Mr. Deputy-Speaker: What has
that to do with this question?

Shri Gidwani: When one man has
got so many things he is not able to
look after them.

’

Mr. Deputy-Speaker: The hon
Member cannot quarrel if somebody
is making money by normal and moral
means.

]

Shri Gldwani: He is not able to look
after his contract properly.

8hri Muniswamy: May I know, Sir,
whether it has come to the notice of
Government that vendors are selling
food-stuffs in the running trains with-
out licence, without tickets and with-
out even being checked, and if so,
whether Government are taking any
steps to prevent this?

Shri Shahnawaz Khan: We have
no such information:

Shri Muniswamy rose—

Mr. Deputy-Speaker: If the Parlia-
mentary Secretary says that they have
no information and the hon. Member
is in possession of any such informa-
tion, he can give it to him later on,
not now,

Shri T. N. Singh: The replies given
by the hon, Minister show that every-
thing in regard to catering on the rail-
ways is all right. In this House on
more than one occasion several ques-
tions have been asked. May I know
it even now Government are convinced
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that everything ig all right in that
‘state’?

The Minister of Railways and
Transport (Shri L. B, Shastrl): It
has never been suggested that every-
thing is all right. In fact, the other
day in this House I informed hon.
members that we are going to place
the whole matter before the next
meeting of the National Railway
Users’ Council. That Council will go
into this question as to whether the
present system of issuing contracts
and licenges should be continued or
should be changed or modified. As I
said, in this House as well as in the
cther House, we will try to abide by
the recommendations made by the
Users' Cowncil.

Shrimatl Tarkeshwari S'mha: Has
the selling of food-stuffs, tea and milk
on thé platforms at night been stop-
ped recently by the Railway authori-
ties?

Shri L. B. SHastrl: It has been
stopped between 11 and 4 O'Clock at
night because it causes inconvenience
to the passengers.

Shri T. N. 8Singh: The answer
given by the hon. Minister gives a
somewhat different impression from
the written answer read out. May 1
suggest that the hon. Minister may
kindly look into the answer read out
and remove any misapprehension that
may have been created? -

Shrimati Tarkeshwari Sinha., Have
any representations been made by the
public of some areag about the stop-
page of sale of food-stuffs at night, be-
cause difficulty is experienced in get-
ting milk for children?

Shri L. B. Shastrl: Stalls are open
at night and passengers can go and
purchase. They are not allowed to
shout on the platforms.

Shri Chattopadhyaya: Are Govern-
ment aware that very often—at least
on two occasions I had the experience
of finding fish and other boneg .in the
vegetarian fcod?
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Mr. Deputy-Speaker: How can the
Government be aware of the experi-
ence of the hon. Member?

Shri Chattopadhyaya: If they are
not aware, may I draw their attention
to the fact that thig thing does occur
during our travels?

Shri Nanadas; May I know, Sir,
through what source the travelling
public are informed of the standards
prescribed for food on the railways?

Shri Shahnawaz Khan:
dard is good, clean an.d
food.

The stan-
wholesome

Mr. Deputy-Speaker: The hon.
Minister has said that the Railway
Users’ Council will look into this mat-
ter and he will abide by their recom-
mendations.

C)-223RATIVE SOCIETIES

*1391. Shri Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) whether the examination of the
report submitted in September, 1052
by the Special Officer appointed to
conduct a survey of Co-operative So-
cieties on Railwayg has 3ince been
concluded:

(b) it so, whether Government pro-
pose to lay a copy of the same on the
Table of the House; and

(c) if the answer to part (a) ahove
be in the negative, the reasons for the
delay?

The t?l.rl.lamentn:y Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Not
yet. The Report in question isg still
under examination.

(b) As soon as the examination is
completed, full information will be
placed on the Table of the House.

-

(c) The recommendations involve
various filnancial and administrative
questions requiring careful examina-
tion and consideration.
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Shri Vittal Rao: May I kpow when
thig examination has prospects of
reaching finality?

Mr. Deputy-Speaker: That is a
general question?

Shri Vittal Rao: This report was
submitted in 1852 September; One
year has passed. It is still under
exsmination,

The Minister of Railways and Trans-
port (Shri L. B. Shastri): It has
been delayed I admit, but 1 hope it
will be completed within a month’s
time. .
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Shri Vittal Rao: May I know, Sir,
if on some Railways the Administra-
tions charge a certain amount for the
work performed by them for the Cre-
dit Co-operative Socicties and do Gov-
ernment propose to stop that in view
of the emphasis laid by the Planning
Commission on the encouragement
and promotion of Co-operative Socie-
ties?

The Deputy Minister- of Rall-
ways and Transport (Shri Alagesan):
The Railway Administrations charge a
very nominal fee for rent, etc. and
some Railway Administrations do not
charge for lighting etc, facilities. We
are not aware of any exorbitant sums
charged by the Railways on Co-opera-
tive Societies,
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Sbri Vittal Rao; Then, why is
there a discrimination .between one
Rallway and another?

Shri Alagesan: As [ said, it is only

a very nominal fee that is charged.

EARTHQUAKE

*1391-A. Shri M. 8. Gurupadaswa-
my: Will the Minister of Communi-
catlons be pleased to state:

(a) whether an earthquake shock of
moderate intensity was felt in Delhi
ang other parts of Northern Indig at
about 7-30 A.M. on Saturday, the 29th
August, 1953:

(b) where was the origin of this
earthquake; and

(c¢) whether there was any loss of'
life or damage to property as a result
of this earthquake?

The Minister of Communicptions.
(Shri Jagjivan Ram): (a) Yes,

(b) At the foot hills of the Hima-
luyag between Nepal and Uttar Pra-
desh near the Dundwa Range.

(c) So far as the Government of
India is aware, there was no loss of
life or serivus damage to property.

Shri M. 8. Gurupadaswamy: May
I know, Sir, whether it iz true that
some houseg in Delhi, Lucknow and
Bunarag have been damaged heavily
on account of this earthquake?

Shri Jagjivan Ram: Some tiled
roofs were reported fo have been
damaged at Banaras, and ceilings and
walls of some buildings at Kanpur
cracked.

Shri M. §. Gurupadaswamy: Was.
any help given to the suflerers?

Shri Jagjivan Ram: 1 don't think
so, Sir. I{ ig the responsibility of the-
State Government to see if they de-
serve any help or relief.

Shri T. N, Singh: There are certain
places in Banaras........

Mr. Deputy-Speaker: Iz there no
State Government in Banaras?

Shri T. N. Bingh: There are cer-
tain buildings in Banarag which are
of all-India status and importance
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1
like mandirs and other bulldings of
pilgrim interedt. I want to know, Sir,
whether Government has given any
help or will give any help from the
“Centre.

Oral Answers

Mr. Deputy-Speaker: What I would
urge upon hon. Members is this. Let
‘them make sure that similar help was
sought for by the mandirs, etc., from
‘the State Government before such
questions are put here.

L.AND UTILISATION AND SoIL CONSERVATION
BOARDS
*1392. Shri Ram Dass: Will the
Minister of Food and Agriculture he
pleased to state:

(a) the States in which Land TRilise-
tlon and Soil Conservation Boards
have been constituted; and

(b).the ald granted or likely to be
granted to each of the States for this
Ppurpose?

The Minister of Agriculture
P. S. Deshmukh):
-tion is not available.

(Dr,
(a) The informa-

(b) No such request has been re-
<eived.

RAILWAY ACCIDENT AT RAIPUR

*1393. Shri Sanganna; Will the Min-
ister of Rallways be pleased to state:

(a) whether the Vizianagaram-
Raipur Passenger Train bound for
‘Raipur met with an accident on the
wnight of 28th August, 1953, in the
‘Raipur Station yard;

(b) if so, the causes leading to the
:accident;

(c) the loss of life and property;

(d) whether the causes of accident
" thave been enquired into; and

(e) it so, who are responsible for
the accident? .

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
«(a) Yes. At about 18-35 hours on
28-8-1953, while a Yard Shunting En-
€ine with two vehicles attached tp it
was standing in Raipur Jn. Station
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Vard, No, 416 Down Vizagapatam
Town-Ralpur Passenger train also en-
tered the same line and collided with
the shunting engine.

(b) and (d). An Enquiry by a
Committee of Senior Officers was held.
Their finding is that the accident was
caused by the wrong admission of the
Passenger train on an obstructed line.

(¢) No one was killed. Four per-
sons received minor injuries.

The approximate cost of damage to
the Shunting Engine yas Rs. 1,000/-.
There was no other damage.

(e) The Assistant Station Master
and the Cabin man of Raipur Station.

Shri Sanganna: May I know. Sir,
whether the rolling stock put on this
line is old and worn out?

Shri Alagesan:
any such thing.

I am not aware of

Shri Sanganna: May I know, Sir,
whether the running staff working on
this line are generally drunk because
they come from the dry area of
Madras?

Shri Alagesan: We don't have any
such information and I don't think it
is correct.

Kumari Annie Mascarene: May I
know, Sir, whether the causes of these
constant accidents on the railway line
are due to the irresponsibility of the
officers—or whose?

Shri Alagesan: For this accident,
the persons responsible were the
Assistant Station Master and the
Cabin man. Charge-sheet; have been
issued against them. The responsibili-
ty is fixed after every accident by an
enquiry. .

HYBRIDIZATION OF RICE IN ORISSA

*]1394, Shri BSanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether hybridization of rice

scheme Is in operation in the State of
Orissa;

-
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(b) the places in which it is in
-aperation;

(¢) the progress so far made; and

(d) the amount
scheme?

spent on the

The Minister of Agriculture (Dr.
¥P. 8. Deshmukh): (a) Yes.

(b) The Central Rice Research In-
stitute, Cuttack.

(c) 432 cross combinations and 100
back crossls have been completed.
A large quantity of seed for growing
the second hybrid generation have
been distributed to the participating
Indian States and South-East Asian
<countries.

(d) Rs. 1,75451-5-6 till the end of
August, 1953, ’

Shri Sanganna: May I know, Sir,
the agency through which the results
of the implementation of the scheme
are put into actual practice in the
different parts of the State?

Dr. P .8. Deshmukh; I would ask
for notice of the question, but evi-
dently the agency must be the Agri-
..cultural Department of the State.

Shri Sanganna; May I know, Sir, is
any increase in the production of rice
due to the implementation of this
scheme?

Dr. P. 8. Deshmukh: That §is the
intention ,in carrying on with this
scheme, but I have no complete in-
formation.

Shri Meghnad Saha: May I know,
‘Sir, what has been the improvement

on account of the hybridization of rice
scheme?

Mr. Deputy-Speaker: Has any im-
provement been noticed and if so, to
what extent?

435 PSD.
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Dr. P. §. Deshmukh: I have not
got those details here.

Shri S. C. Samanta: May I know,

Sir. whether this experiment is care
ried out with Indian rice or with the
rice of any other country?

Dr. P, S, Deshmukh: Two varieties
of rice—Japanese and Indian.

HASSAN-MANGALORE RAILWAY LINE

*1395. Shri Siddananjappa: (a) Will
the Minister of Railways be pleased to
state whether the survey work of
Hassan-Mangalore Radlway line has
been taken up?

(b) What progress has been made
so far?

(c) When is it likely to be complet-
ed?

(d) Is it going to be a metre gauge
or broad gauge line?

The Deputy Minister of Rall-
ways and Transport (Shri Alageshm):
(a) Not yet.

(b) and (c). The preliminary En-
gineering and Traffic Surveysg are to
be taken in hand next month. The
possibilily of carrying out an aerial
survey ig under consideration.

(d) A decision will be taken after
the survey reports are examined.

hishrl- Joachim Alva: Before a de-
clgion -was taken regarding the survey
worke: of thig line, wag the nearest
pdint of North Kanara also taken into
consideration?

Shri Alagesan: At present we are
confining ourselves to a survey of
this particular line, Hassan-Manga-
lore.

THerrs IN RAILWAY WORKSHOPS

#1397, Shrl Ramamanda Das: (a)
Will the Minister of Rallways be
pleased to state whether Government
are aware of the fact that a large
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quantity of iron, steel and other
materials are regularly stolen away
from the Railway Workshop of Kan-
chrapara and Li.llouah. of West Ben-
gel?

(b) if so, do Government propose
to take necessary action in this
matter?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) and (b). Some complaints to this
effect have been reported from time to
time and on each of them suitable
action is taken after careful investi-
gation.

Shri Ramananda Das: Is it a fact,
Sir, that some railway officers of the
workshop were involved in this crime?

Shri Alagesan: [ am not aware,

Sir,

Shri U, M. Trivedi: May I know,
Sir,gthat the only step that the Gov-
ernment has taken to preventi such
theft is to increase the watch and
ward stafi¥?

SBhri Alagesan: Yes, Sir: that is one
of the steps taken.

Shri U. M. Trivedi: Is it a general
allegation that it is these very people
of the watch and ward that are more
involved in these thefts?.

Shri Alagesan: Yes, Sir. We have
received such complaints, but on en-
gpiry, it was not found to be true.

qz wwe fay :  Fa7 oAfY wEEw
AW FY ®Iy HA 5 @ Fw9 |/
o7 7% fawdy Sifcar ovdr of 7

W war gratame Wt (WY gwo
wfto wrest) : WA ®T WA T WAy
wegt gt fa, €7@ ¥ AT AT 0T
Ll
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Short Notice Questions and Answers.

REPRESENTATION TFROM MADRAS PIECE
Goops ASSOCIATION

1. Shri Natesan: Will the Minister
of Railways be pleased to state:

(a) whether a representation was
received from the Madras Piece Goods
Association in the matter of payment
of compensation by the Southern Rail-
ways for consignments looted at
Bezwada Railway Station on the 16th
December, 1952; and

(b) if so, what action has been taken
in the matter?

The Deputy Minister of Raile
ways and Transport (Shri Alagesan):
(a) Yes, Sir,

{(b) The Association was advised
that as the loss of the consignments
oceurred due to circumstances beyond
the control of the Railway Adminis-
tration, Railways were not liable for
paying any compensation.

Shri Natesan: Is it a fuct that as a
result of the investigations a portion
of the looted property was recovered
subsequently?

Shri Alagesan: Yes. The State
police recovered some looted proper-
ty.

Shri Natesan: Have the parties
been intimated of the recovery of the
property and given an opportunity to
see the goods recovered and identify
their own?

Shri Alagesan: Yes, Sir,

RECOVERY OF TRANSMITTER SET IN
] DELHL

I. Shri Gidwani: Will the Minister
of Communications be pleased to-
state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item published in the ‘Hindustan
Standard’. Delhi, dated 10th Septem-
ber, 1953, on its first page, to the
effect that a transmitter set is report-
ed to have been recovered on Tueseday
the 8th September, 1953 by the Delhi
Police in Hauz Kazi area in Delhi;
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(b) if so, whether the transmitter
was used for receipt and despatch of
news from and to Pakistan,

(c) whether Government have made
any inquiry into the matter; and

(d) it so, the result?

The Minister of Communications
(Shri Jazjivan Ram): (a) Yes.

(b) to (d). The matter is under

investigation.

Shri Gldwani: How long will the
investigation take? After all it is in
Delhi.

Shri Jagjivan Ram: It is in Delhl
But the police have taken up the mat-
ter and they are investigating into it.

Shri Gidwani: May I know whether
any arrests were made in this connec-
tion?

IShrl Jagjivan Ram: Yes, the man
was arrested and he has been released
on bail.

Shri Gidwani: Ile has been released
on bail after arrest! Why?

Shri Jagjivan Ram: That is not the-

duty of the Communications Ministry.
It is the duty of the Court.

Rist IN Price oF RICE IN IMPHAL

IIl. Shri L. J. Singh: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the report
under the caption ‘Sudden rise in rice
price in Imphal causes hardship’, ap-
pearing on the last page of Amrita
Baxar Patrika, Calcutta of Wednes-
day, the 9th September, 1953;

(b) whether it is a fact that a sud-
den rise by nine rupees from Rs. 16
to Rs. 25 in the price of rice has
taken place;

(¢c) What are the tauses of this
sudden rise;

(d) the steps Government have al-

ready taken or are likely to take .
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to arrest the rise of price of rice and
to combat food scarcity conditions in
Manipur; and

(e) What is the extent of the area
and number of the population affected?

The Deputy Minister of Food and

* Agriculture (Shri M. V. Krishnappa):

(a) The Government has seen tne

report. =

(b) No, our information on the other
hand is that there has been"a down-
ward trend in the price of rice during
the last 3 weeks.

(c) TMes not arise.

(d) and (e). No scarcity conditions
in Manipur have been reported recent-
ly. Earlier in the year, however, asc
a result of hoarding by local traders
prices of rice did show a rising tep-
dency. To arrest this. the Governmiént
of India allotted 10,000 nids. of rice
to Manipur for sale at a reduced price
of Rs. 15/- per md, To continue the
sale of rice at concessional rate up to
the arrival of the next harvest, a fur-
ther quantity of 10,000 mds. have been
allotted to Manipur. The Central Food-
grains Licensing & Procurement Order
1952 was also extended to Manipur
engbling the Chief Commissioner to
take action against the’ hoarders and
to requisition hoarded stocks. These
steps have had the desired effect of
arresting the rise in prices and pre-
venting distress to the poorer secfion
of the population.

Shri L. J. Singh: May I know whe-
ther Government are aware that the
whole of Southern and Eastern Mani-
pur Valley has been inundated? If so,
what is the extent of damage to the
standing crops, and do Government
propose to give fcod relief in those
flood affected areas?

Shri M, V. Krishnappa: Regarding
fioods recently we had replied on the
floor of the House that we had re-
ports only of minor floods. But this
morning’s paper reports that there
were unprecedenfed floods yesterday
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and about 10,000 acres of paddy are
under water. So we will try to get
information as soon asg possible, since
it is directly under our control, and
try to do whatever is possible,

Shri L. J. Singh: Is it a fact that
the vital road bridges on the Dima-
pur-Imphal Road, the only life line
for Manipur, are in danger of being
washed away? If so, may I know
whether the supply of rice from Assam
for the flood affected areas in Mani-
pur has been affected?

Shri M. V, Krishnappa: We did not
supply rice from Manipur to Assam...

An Hon. Member: No prorfbting.

The Minister of Food and Agricul-
ture (Shri Kidwai): The question was
whether the recent floods will affect
the supply of rice from Assam to
Manipur. Only this morning there has
begn a report about the floods. We
have fo receive the reports about the
extent of damage. The supply will be
continued by the usual method of
communication,

Shri L. J. Singh: May I know whe-
ther the supply has not been affected
by the recent floods?

Shri M. V. Kridhnappa: The report
has appeared only in today's paper.
We shall try %o get more information.
As I said, supply will be maintained,
whatever are the means of communi-
cation,

Shrli L. J, Singh: Is it a fact that
veople cannot purchase rice even at
the subsidised rate and that a large
number of beggars have been appear-
ing on the streets of Imphal, who
were conspicuous by their absence in
the normal time? If so, do Govern-
ment propose to start test rellef work
for the famine-stricken people?

Shri Kidwai: We have got a state-
ment about the prices this year and
last year and we find that the prices
this year are lower than those of last
year. Even though the market price
iz only Rs. 17 we have opened shops
from which anybody can purchase a
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certain quantity at Rs. 15. As regards - -

the question of purchasing power of.
the people, we will look into it, But
the question was simply about the
shooting up of prices and it was based
on wrong information. It is much
less than what it was at this time
last year, Last year in the second
week of September the' prices were
Rs. 20-10-0. Today it is Rs. 17. In the
previous week it was Rs. 17-4-0 as
compared to last year’s Rs, 21 in the
corresponding week and Rs. 18 in an
earlier year. Similarly, week by week
the prices are lower now. Of course
in June last year the' prices were
Rs. 11 as against Rs. 14 this year in
the corresponding month. But in sub-
sequent months the prices were low-
er than last year.

Shri Rishang Keishing: May I know
whether Manipur is considered as a
surplus or a deficit State in food?

Shri Kidwal: Only last year it sup-
plied some rice to Assam and that
caused some shortage, We immediate-
ly supplied whatever was required by
Manipur. This year the Chief Commis-
sioner of Manipur who saw me was
telling me that it is surplus. But I
saild that no rice should be supplied
outside so that it may be available
at a time when required.

SurrLY OF MILO 1N MADRAS STATE

IV. Shri Gidwani: Will the Minister
of Food and Agriculture be pleased -
to state:

(a) whether the attention of Gov-
ernment has been drawn to a report
published in the ,“Hindu” of Madras
dated the 11th September, 1953 on
page 5 to the effect that one person
died and a number of persons showed
signs of insanity and other adilments
as the result of eating Milo called
“cholam” recently imported from
Australia;

(b) whether the Analyst of the
Madras Goveryment had reported
that the grain distributed In the wvil-
lages contained “Dhatura”  seed
" (oomatham);
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(c) whether the entire stock of five
thousand tomg imported from Austra-
lia contained the Dhatura seed;

(d) whether the Milo was imported
by the Government of India direct or
through any purchasing agency; and

(e) whether any other quantity of
the same variety has been imported
and distributed in any other States?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes. It was reported that in the
village of Elayangudi in Ramnathapu-
ram district, a boy who is said to have
consumed Australian Sorghum, died of
bloated stomach and 15 other persons
became delirious,

(b) A sample from the stocks at
Elayangudi was analysed at King In-
stitute, Guindy, Madras, and is report-
ed to have contained Dhatura seeds.

(c) It is not established that any
of the 7,428 tons Australian Milo
brought by Steamer Nordvest from
which stocks were distributed at Elay-
angudi contained Dhatura seeds. The
consignment was inspected in Austra-
lia before despatch to this country
and no Dhatura seeds were found in
it. On arrival at Madras the Regional
Director (Food) took out twelve sam-
ples from the consignment. six of
which were analysed by his Technical
Officers and the other six were analys-
ed at the laboratory of the Ministry
of Food and Agriculture at New Delhi.
None of these samples was found to
contain Dhatura seed.

(d) The Milo whs purchased by the
Government of India direct from pri-
vate suppliers in Australia.

(e) A consignment of Milo from the
same sources in Australia arrived at
Bombay recently and has been sup-
plied to Bombay and Kutch States.

Shri Gidwanl: May I know where
the dhatura seed that got mixed up in
some stocks, came from? The hon.
Minister said that in certain stocks
other samples have been taken and
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they did not contain these seeds.
Wherefrom did these seeds found in
Madras stocks come from?

The Minister of Food and Agricul-
ture (Shri Kidwal): That is the matter
which is being looked into by the
Madras Government. Supplies were
moved to Madras and Bombay States.
Distribution of this has been suspend-
ed. In the meantime all the stocks
were checked and analysed. No-
where else has this seed been found.
Therefore, how this got mixed up,
how this occurred in that locality,
is being looked into by the Madras
Government.

Dr. N, B. Khare: Is dhatura growm
in Australia or India?

Kumari Annie Mascareme: May I
know whether there is any provision
in the conditions of purchase that only
good and wholesome commodity
should be imported into this country?

Shri Kidwai: Certainly.

WRITTEN ANSWERS TO QUESTIONS

SLAUGHTER OF CATTLE

*1380. Pandit Thakur Das Bhar-
gava: (a) Will the Minister of Food
and Agriculture be pleased to state
whether it is a fact that the Central
Government issued a clrcular to
Btatey some years ago to take mea-
sures to prevent the slaughter of
useful cattle?

(b) What measures were taken by
the various States and with what
effect?

(c) Ig it a fact that such a circular
has again been sent in the year 19337

(d) If so, what measureg have been
adopted by the various States to give
effect to the recommendations con-
tained In the circular?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) Yes.

(b) A statement showing the measu-
res taken by various State Govern-
ments is placed on the table of the
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House. [See Appendix VI, annexure
No. 56]. How far these measures
have been effective is for the State
Governments to judge.

(c) Yes.

(d) A statement showing the mea-
sures taken by the various State Gov-
ernments is placed on the Table of the
House. [See Appendix VI, annexure
No. 57].

GEo-MAGNETIC SURVEY

*1384. Shri Viswanatha Reddy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any Geophysical or
Geo-Magnetic survey hag taken place
in all the scarcity areas of the country
with a view to find out the subsoil
water resources of these regions:

(b) if so, what are the resulig in
varivus regions;

(¢) whether Government have
undertaken to drill deep wells even
on an experimental basis to verify the
conclusions of the investigations re-
ferred to in part (a)- above, and

(d) what assistance is given to
private agencies or individuals whe
may undertake to drill such wells in
those regions?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No geomag-
netic survey has been carried out in
the country. Electrical propecting
methods hae, however, been used by
the Geological' Survey of India in a
few areas of the country. .

(b) (i) Purna Valley, M. P.:

Quality of water highly variable—

ranging from fairly sweet to highly
‘brackish.

(ii) Dhond area, Bombay:

Favourable conditions for well
Yoring exist at some places.

(iii) Shergarh Chaba, Phalsund
area (Jodhpur):
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Water bearing strata was located
near Sherz_arh and Phalsund.

N\ (iv) Sidmukh area, Bikaner:

The groundwater all over the
area wag qQuite brackish.

(c¢) 350 exploratory borings are
propused to be taken up in the near
future under the T.C.A. programme,

(d) Exploration of wunderground
water resources is to be done by the
Government and no financial lassis-
tance is given to privale parties.

SUPPLY OF WAGONS TO GHOGHARDIHA
MERCHANTS

*1396, Shri S. N. Das: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that in spite
of the fact that goods of some
Ghoghardiha merchants were deteri-
orating due to incessant rainfall and
floods, the railway authority did not
supply wagons on the Darbhanga
Nirmali Section of the North Eastern
Railway in the month of July, 18537

(b) If sc, what were the reasons?

(e) Is it a fact that the merchants
were not only given wagons but a
number of empty wagons were with-
drawn from that Station on the 26th
July, 19537

(d) If so, what were the circum-~
stances which led to this anomaly?

(e) What is the present arrange-

* ment, if any, for the supply of wagons

to the merchants there?

The Deputy Minister of Rallwiys
and Transport (Sbri Alagesan): (a)
and (b), Consistent with the overall
demands to be met, 58 wagon loads
of trafic were cleared from Ghogar-
diha Station in July, 1953. The bulk
of the traffic left over at this station
comprised of jute for Calcutta ar~a,
the movement of which was subject
to quota limitations.

(¢) and (d). It is a fact that six
empty wagons were worked away
from Ghogardiha to Sakri on the 26th

July, 1953, in order to make adequate
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supply of wagons for the clearance
©of the more important sugar traffic
programmed by the Government.

(e) As many wagons as possible are
supplied to this station, Their allotment
" to the different consignors is subject
to the priority in accordance with the
preferential Traffic Schedule in force.
Within each of the priority groups in
this Schedule, the allotment of wagons
is made on the first-come-first-served
principle.

FRENCH MoTor CArR COMPANY
EfrLovees’ UNION

*1398. Shri Ramananda Das: (a)
Will the Minister of Labour be pleas-
ed to state whether Government have
received any representation from the
French Motor Car Company Employ-
«es' Union of Calcutta regarding the
non-implementation of Employees
Provident Fund Scheme in the French
Motor Car Company, Ltd.?

{(b) Do Government propose to
implement the Provident Fund
Scheme in the said Company?

The Minister of Labour (Shri V. V.
Giri): (a) Yes.

(b) The Company has represented
that the Employees’ Provident Funds
Act, 1952, and the Scheme are not
applicable to it. The legal position is
at present under consideration and if
it is held that the Act and the Scheme
are applicable to the Company, neces-
sary steps will be taken to implement
1ihe Scheme.

e

STEAMERS PLYING FROM CALCUTTA TO
ASSAM,

£1399. Shri K. P. Tripathl: (a) Will
the Minister of Transport be pleased
to state whether it igs a fact that the
foreign-owned Steamer Companies
plying from Calcutta to Assam and
back (through Pakistan) Introduced
a surcharge on the rates of {freights
and fares during the last War?

(b) If so, what were the reasons for
doing so?
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(c) Is it a fact that the surcharge
has now been amalgamated with the
original rates? )

(d) If so, what are the rates now
and what were *hey before the War
(i) in terms of distance and (li) with
regard to principal commeodities?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). The required information has
been called for from the Government
of West Bengal who are cpncerned
with the matter. It will be placed on
the Table of the House when received.

PLANTATION ACT

*1400. Shri K. P, Tripathi: Will the
Minister of Lahnur be pleased to state
when it is proposed to enforce the
Plantation Act pass:d in 19517

The Minister of Labour (Shri V. V.
Girl): The question of enforcing the
Plantation Act, 1951 ig at present
under consideration. .

ORE-SPECIALS

*1401. Pandit Lingaraj Misra: Will
the Minister of Rallways be pleased
to state:

(a) whether Rallway  Authorities
have received any representation on
behalf of the Orissa Chamber of Com-
merce to increase the number of the
ore-specials for the Barjamda and the
Kulti Badamjatar areas from 3 to 8
and to give special priority to mineral
ores as exportable goods for the move-
ment of the present huge accumulated
stocks In different stations of Orissa;
and

(b) if so, what action has so far
been taken in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes, a representation on these lines
wag received from the Orissa Cham-
ber of Commerce.

(b) Consistent with the overall de-
mands of traffic to be met on the Eas-

-
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tern Railway from time to time, in-
cluding those for ore for Iron and
Steel Works, the export ore traffic is
being moved to the maximum f{easible
extent, It i3 not practicable to arrange
as a regular measure, the provision of
5 trains of export ore daily from
the Bara Jamda and Kulti-Badampa-
har areas to K. P. Docks. Recently,
however, owing to easy wagon posi-
tion and slack traffic five trains a day
for thig traffic have heen running on
some occasions,

IMPORTED SUGAR

#1403, Shri N. B. Chowdhury: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the distribution of im-
ported sugar and the fixation of its
price at a particular place would be
made under the direction of the Gov-
ernment of India or under the direc-
tion of the appropriate State Govern-
ments; and

(b) what would be the general prin-
ciples for selectlng distributors?

The Minister of Food and Agricul-
ture (Sharl Kidwai): (a) and (b). A
statement is lald on the Table of the
House. [See Appendix VI, annexure
No. 58].

GRAND TRUNK EXPRESS

*1404. Shrl Veeraswamy: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that of late, the III class reservation in
the Grand Trunk Express, both at
Madrag (Central) and Delhi Junction,
is not being done properly,

(b) whether it js a fact that at
Madras, reservation is made in
some bogey attached to the Grand
Trunk Express which is a through-
bogey from Bangalore and that this is
felt by passengers to be very incon-
venient;

(¢) whether it is also a fact that
in intermediate stations, railway offi-
«lalg allow passengers to get into the

18 SEPTEMBER 1853

Written Answers 2204

reserved III Class bogey on the ground
that the gangway and passages in
the bogey are not reserved; and

(d) if so, what action Government
propose to take to check these com-
plaints?

The Parliamentary Secretary to the
Minister of Rallways and Transpord
(Shri Shahnawaz Khan): (a) No.

(b) Yes, reservation for passengers
entraining at Madras Central on the
Grand Trunk Express was being made:
in the Bangalore City-Delhi through
carriage running on the Grand Trunk
Express in addition to the reservation:
made in the Madras-Delhi carriage.
As this arrangement was found to Le
unsatisfactory, the reservation in the:
through carriage has since been dis-
continued and all third class reserva-
tion from Madras are made in the
Madras-Delhi coach only.

(¢) No such complaint has so far
been received.

(d) Does not arise,

CONGESTION ON AssAM RAIL LINK

*1405. Shri Amjad Ali: Will the
Minister of Rallways be pleased to
state:

(a) whether the report of the teams
of officers deputed to enquire into the
travel conditions on the Assam rail-
link has since been received;

(b) if so, whether In the light of
the said report, Government propose
to make a statement in the House;

(c) whether a copy of the report of
the said team of officers will be plac-
ed on the Table of the House; and

(d) what action, it any, hags been
taken by Government to relieve (he
congestion?

Thae Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)
An interim report has been received
and the flnal one is expected soon.

(b) and (c). Consideration of these
will have to await receipt of ihg final

report.
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(d) Pending the receipt of the re-
port, all possible steps are, however,
being taken to relieve congestion by
Introducing additional trains as feasi-
ble. For example, during April—June,
1953, two new trains were introduced
between Tezpur and Rangapara North.
Two trains each way were extended
between Alipur Duar and Fakiragram
and four trains between Rangapara
North and Tezpur.

ASIAN REGIONAL L.ABOUR CONFERENCE

*1406, Shri Vittal Rao: Will the
Minister of Lhbour be pleased to
state:

(a) the delegates who have been
nominated to represent the workers at
the Asian Regional Labour Conference,
International Labour Organisation to
be held during the 3rd week of Sep-
tember, 1953;

(b) the considerations that weighed
with Government for the nomination;
and

(c) whether Government have con-

ducted any enquiry to find out as to -

which Central Organisation of wor-
kers, is the most representative?

The Minister of Labour (Shri V. V.,
Giri): (a) Shri Khardubhai K. Dessai,
Member, Parliament and Shri S. R.
Vasavada, M.L.A. (Bom.) have been
nominated to attend the Second Asian
Regional Labour, Conference, which
is being held at Tokyo from the 14th
to the 26th September 1953 as the
workers' delegate and adviser respec-
tively.

(b) According to Article 3, para-
graph 5, of the corfBtitution of the In-
ternational Labour Organisation the
workers’ nepresentatives thave to be
chosery in agreement with the most
representative of their organisations.
Both Shri Desai and Shri Vasavada
were proposed by the Indian National
Trade Unlon Congress, which accord-
ing to the available information bas
the largest membership among the
Your All-India organisations of work-
ers.

(c) Yes,
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ACCOMMODATION FOR RAILWAY STAFF

*1407. Bhri H. N. Mukerjee: Will the
Minister of Rallways be pleased to-
state:

(a) what progress has been made
towards giving alternative accommoda-
tion to those Railway Employees who-
have been putting up in condemned
wagons in the Sealdah Division of the
Eastern Railway: and

(b) how many condemned wagons
are at present being utilised by Rail-
way employees for residential pur-
poses?

The Parliamentary Secretary o the
Minister of Rallways and Transpord
(Sharl Shahnawaz Khan): (a) 62 units
of quarters have been coinpleted and
allotted to staff who have been living
in wagon bodies. The construction of
232 more quarters is In progress and
a further 252 quarters are included in
the current year’s Programme and
will be bullt as early asg possible,

(b) 808 wagon bodies are reported
as now being used by the staff for
residential purposes on the Sealdal
Division.
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The Minister of Communications
(Shri Jagjivan Ram): (a) to (c). No.
Presumably the Member refers to the
All India Postal and Railway Mail
~Service Union.

(d) Doeg not arise.

NonN-SCHZDULED AIR LINE COMPANIES

*1409, Shri Keshavaiengar: (a) Will
the Minister of Communications be
pleased to state whether there are any
companies running non-scheduled Air
Lines in India?

(b) If so, which are they and where
do they fly? :

(¢) Is it a fact that these Companies
are flying their aircrafts outside
India?

(d) Are they likely to close their
concerns?

The Minister of Communications
,(Shri Jagjivan Ram): (a) Yes, Sir.

(b) I lay on the Table of the House
a statement giving the required in-
formation." [See Appendix VI, annex-
ure No. 59]. .

(cr Yes, Sir. Some of these compa-
nies have to take their aircraft out-
gside India when they recelve contracts
for flights abroad, but specific permis-
.sion of the Director General of Civil
Aviation is necessary, before such
non-scheduled international flights
are undertaken.

(d) Not so far as Government are
‘aware.

INDIAN CoASTAL CONFERENCE

*1410. Shri Kasliwal: Will the Minis-
tér of Transport be pleased to state:

(a) whether the Scindia Steam
Navigation Company, Limited, have
resigned from the Indian Coastal Con-
ference; and

(b) whether there is a state of un-
‘balance prevailing for some time past
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in the supply and demand factors in
the Indian Coastal trade?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The Company have not yet finally
resigned. All that they have done is to
serve a six months' notice of their
withdrawal from the Conference as
required under the Conference Agree-
ment. This notice was served on the
28th August 1953,

(b) This is the view expressed ‘by a
Sub-Commiitee which. was appointed
by the Indian Coastal® Conference to
examine the tonnage position on the
coast. This view has, however, not
been endorsed by all the members of
the Conference.

RAILWAY ACCIDENT NEAR MATIN RA

*1411. Shri Heda: Will the Minister
of Railways be pleased to state:

(a) the details of the accident to
the passenger train at Mathura Junc-
tion on the 6th September, 1953. with
particular details of loss of life. loss
of railway property, and property be-
longing to the passengers etc.?

(b) whether the accident took place
in the station area;

(c) what are the reasons for the ac-
cident; and

(d) the remedies Government pro-
pose to adopt to avoid such accidents
in future?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
At about 3-46 hours on 6th September,
1953, while Up Empty Petrol Tank
Wagon Special No. 259 was standing
on the Up Main Line at Mathura Jn.
Station, No. 352 Up Passenger train
entering on the same line, ran into the
rear of the Empty Petrol Tank Special.
The engine and another vehicle thifd
from it on the Passenger train and the
brakevan and an Empty Petrol Tank
Wagon next to it on the Petrol Tank
Special derailed. No one was killed.
21 passengers and six railway servants
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received mingr injuries, The approxi-
mate cost of damage to engine, rolling-
stock and Permanent Way and other
rallway property was Rs. 10,200. There
was no damage to the property of pas-
sengers.

(c) The cause of the accident will be
known on receipt of the proceedings
of the Railway Divisional Officer's
Enquiry which has been held into the
accident.

(d) This will be decided on finali-
sation of the proceedings of the en-
quiry.

L
ATNA-RANCHI ROAD

758. Shri Nageshwar Prasad Sinha:
{a) Will the Minister of Transport be
pleased to state whether it is a fact
that about 20 miles of the Patna-
Ranchi road has gone under water?

(b) Was there a big bridge on the
road which has also gone under water?

(c) What was the cost of the bridge
and whether attempts were made to
remove parts of the structure?

(d) Has the abandoned road been
blocked at the two ends to indicate
that it has been abandoned?

The Deputy Minister of Railways
and Transpert (Shri Alagesan): (a) As
stated in my reply to the unstarred
Question No. 10868 dated the 16th April
1953, a length of about 13 miles of the
Patna—Ranchi road was submerged
during the monsoon of 1852. The maxi-
mum length of the road liable to sub-
mergence is about two miles.

(b) As stated in my reply to the un-
starred Question No. 1086, a small
bridge over a tributary of the river
Barakar has been submerged.

{¢) and (d). Enquiries have been
mhde of the Bihar Government. The
information, when received will be laid
on the Table of the House.
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). Yes, in the iron ore areas v
the Orissa borders and in connection
with the Ganga Bridge at Mokameh,

(¢) Not at present.

(d) Does not arise.

AIRWAYS-INDIA FREIGHTUR CRASH

760, Shri Gadilingana Gowd: Will
the Minister of Communications be
pleased to state:

(a) whether Government are aware
that an Airways India Freighter Plane
crashed off at Gauhati a few wonths
ago;

(b) whether any enquiry has beea
made; and

{c) if so, whether Government pro-
pose to lay the report on the Table of
the House?

The Minister of Communications
(8hri Jagjivan Ram): (a) Yes, Sir; on
the 14th April 1953,

(b) Yes, Bir.
(c) The report is at present under

examination. A copy will be placed on
the Table of the House in due course.
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MANAGING DIRECTOR OF INDIAN TELEPHONE
INDUSTRIES, BANGALORE

761, Shri V. P. Nayar: Will the Minis-
ter of Communications be pleased to
state:

(a) the name, qualifications, b8th
general and special, and the present
overall monthly emoluments of the
Managing Director of the Indian Tele-
phone Industries, Bangalore;

(b) what post i any, he was oc-
cupying before joining the factory and
hig salary at that post; and

(c) the present terms and conditions

of his service?

The Minister of Communications
(Bhri Jagjivan Ram): (a)—

~ Name « + Shri R, Nataran
Qual{fication < B, A,

Member, Institute of
Engineers India );

Fellow of the Institute
. of Dirsctors (London).
Overall
Emoluments . Rs. 2750 per month.
() Post held before General Manager,
joining factory  Bombay Telephone
District. in the Indian
Posts & Telegraphs
Department.
Salary in that Rs. 2,000 P. M. in the
Post Scale of Rs. 2000—100—

2500 in July 1948,

(c) He is on ‘forelgn service' from
the Posts and Telegraphs Department
to the Indian Telephone Industries and
his post is not subject to any tenure.
In the matter of leave, contributory
provident fund contribution, travelling
allowance rules, age of superannuation
etc., he is governed by the Government
conditions of service.

INDIAN TELEPHONE INDUSTRIES, BANGALORE

762. Shri V. P. Nayar: Will the Minis-
ter of Corrmunications be pleased to
lay on the Table of the House a state-
ment showing (i) the details of quali-
fication, (ii) present age, (iii) present
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monthly emoluments, (iv) length of
service in the factory, (v) the posts
held, i any, just before jolning the
factory, (vi) the bonug paid to them,
if any, and (vii) also the authority
which appointed each officer, of all
the officers drawing a consolidated
monthly emoluments of over Rs. 350/-
per mensem in the Indian Telephone-
Industries, Bangalore?

The Minister of Communications
(Shri Jagjivan Ram): A statement is
laid on the Table of the House. [See
Appendix VI, annexure No. 60.]

INDIAN TELEPHONE INDUSTRIES, BANGALORE
(CoNTRACTS)

763. Shri V. P, Nayar: Will the
Minister of Communications be pleas-
ed to lay on the Table of the House a
statement showing the details of pur-
chase of material for the Indian Tele-
phone Industries, Bangalore, under
contracts of over Rs. 25,000 from the
inception of the factory to 15th August,
1953, showing (i) the name and ad-
dress of supplier, (ii) name or names.
of articles, (iii) amount of contract,
(iv) period of contract, (v) peried in
which supplies were made and (vik
amount of advances made, if any?

The Minister of Communications
(Shri Jagjivan Ram): A statement is
laid on the Table of the House. [See
Appendix VI, annexure No. 61.1
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
"The licence fee collected from the
licensed porterg at Delhi Junction dur-
‘ing 1952-53 was Rs. 48,444,

(b) The various heads under which
‘the amount was spent are as stated

below:
Rs.
“The cost of supervisory staff  38,376/-/-
Uniform to licensed porters  9,529/2/-
ToTAL . 47,9052/
(c) The dicense fee is collected to
cover the cost of the supervisory
machinery and the cost of uniforms

supplied to the porters.
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The Depuly Minister of Railways
and Transport (Shri Alagesan): (a)
Season tickets are issued on all routes
of the North Eastern Railway except
over the_ old Bengal Dooarg Railway
section.

(b) The privilege has not been with-
«drawn from any of the routes. :

NirioNAL HIGHWAYS IN RAJASTHAN

766, Shri Bheekha Bhai: (a) Will
the Minister of Transport be pleased
to state the progress made during the
labt three years for road-construction
on National Highway No., 8 between
(1) Himmatnagar-Ahmedabad, (ii)
‘Himmatnagar-Rikhadeo and (iii) Udai-
pur-Rikhadeo?

(b) When do Government propose
to complete the National Highway?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
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The information required is given be-
low:

Name of section Present position

Ahmedabad- Estimates for the construc-

Himmatnagar. tion of the ;whole section
including cross drainage
works (with the exception
of cross drainage works on
the  Prantij-Himmatnagar
Section) have been sanc-
tioned and the works are in
progress, Bstimates for the
cross drainage works on the
Prantij-Himmatnagar  sec-
tion are under preparation.

Himmatnagar- (i) Himmatnagar-Kherwara -
Rikhadev. Section :
All estimates for this section
except for the portien

from Raigadh to Bichiwara
have been sanctioned and
the works are in progress.
The estimates for Raigadh-
Bichiwara section are also
expected to be sanctioned

shortly,
(ii) Kherwara-Rikhadcev
Section :
A metalled road already exists.
Rikhadev. A metalled road already
Udaipur. exists,

(b) The. construction of the missing
links will be completed within about
five years time.

ADDITIONAL TRAINS FOR AD 1A Srirg

167. Shri Nanadas: Will the Minis-
ter of Railways be pleased to state
what are (i) the Rallway trains speed-
ed up, (i) the additional trains pro-
vided, (iii) the additional accommoda-
tion provided in the existing trains,
and (iv) all other steps that have been
taken or proposed to be taken conse-
quent on the decision taken to locate
the Andhra State capital at Kurnool?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (i)
None of the existing trains on the
Southern Railway have been specially
speeded up consequent on the decision
to locate the Andhra Capital at Kur-
nool.

(ii) One additional fast through
train each way is proposed to be intro-
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duced from 27th September 1953 bet-
ween Bezwada and Kurnool Town con-
necting with the Madras-Howrah Malls
at Bezwada. These trains will run as
Expresses on the Bezwada-Dronachel-
lam section #nd as ordinary passenget

trains on the Dronachellam—Kurnool
Section.

(iii) The composition of existing
trains have not so far been strengthen-
ed. A proposal for the introduction of
an additional composite second and
inter class through coach between
Bangalore City and Kurnool Town is,
however. under consideration.

div) (a) As dedired by the State
Government arrangements are being
made for the transport of records.
furniture and personnel from Madras
to Kurnool Town by special trains
towards enabling the Secretariat and
other offices of the new State to func-
tion at Kurnool by certain target dates.

(b) As requested by the State Gov-
ernment, the existing limited cater-
ing facilities at Gooty—a station on
‘he Madras-Raichur section and which
is the rail-head for road conveyance to
Kurnool—are being enlarged as an
emergent measure by the erection of
a temporary Dining Hall for serving
meals etc. The guestion of making
permanent arrangements will also re-
ceive consideration.

(c) Retiring Room facilities are be-
ing provided at Gooty for the use of
Upper class passengers desiring to
make use of this station for travel on-
wards Lo and from Kurnool by road.

SouTH BIHAR SUGAR WORKS. BIHTA

768, Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
South Bihar Sugar Works, Bihta has
approached the Central Government
for permission to shift to Bombay
State; and

(b) if so, what action Government
have taken or propuse to take in this
respect?
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The Minister of Food and Agri-
culture (Shri Kidwai): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix VI, annexure
No. 62.]
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. While No. 2908 goods train was
on the run between Gubbi and Tumkur
stations on the 23rd August, 1853, nine
wagons on it. commencing from the
fifth one from the engine, derailed and
capsized. -

(b) The cause of the acciMent will
be known as soon as the proceedings
of the Interdepartmental Enquiry of
District Officers held into the aceident
are finalised.

(c) The line was repaired and re-
stored to traffic at 18-30 hours on the
day of the accident i.e. within about

16 hours of the occurrence. .

¥neaT fofiar § oW enw

woo, sft wvaw: ¥ t® FAT
T TASTA HT FIC FT

(%) ®n gw ®r gy fafeer
& f& Torea T & daee e
¥ orf X oA A §



2217 Written Answers
(&) w7 ¥R ® JweAT R
feeft WX orga ¥ from & gmew
# 1§ v o gg & 9k

(w) afx gi, @t g& faug & v
frerg frar mar £ v fed o AY
FHITET

The Deputy Minister of
and Tramsport (Shri Alagesan):
The reply is in the affirmative.

(b) Yes.

(c) The Cenfral Board of Trausport
in their meeting heid on 7th March
1952 decided that the alternative of
providing all-weather roads for two-
way traffic should be adopted in this
area. There is therefore no likelihood
of a Railway line to Jaisalmer being
constructed in the near future.

Railways
(a)

CrossING OF RaiLs By PrOPLE AT
' SRIKAKULAM

771. Shri Rajagopala Rao: (a) Will
the Minister of Railways be pleased
to state whether any complaint has
been received from the Passengers’
Association. Amadalavalasa about an
incident in which the District Tarifl
Superintendent, Srikakulam, conduct-
ed a surprise check nf people crossing
the rails and later had them confined
in a Railway waiting room all through
the night without food?

(b) If so, has any enquiry been
held into the incident?

(c) What are the /indings of the en-
quiry?

(d) Are Goverpment aware that
absence of an overbridge at Srikaku-
lam Road railway station necessitates
crossing of rails by people?

L]
(e) If so0, what steps are being taken
to remedy the situation?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a) to
(c). No complaint has been received
from the Passengers’ Assoclalion,
Amadalavalasa about the alleged incl-
dent referred to in part (a) of the
question.
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In pursuance of the usua! pro-
gramme, however. a concentrated
check against ticketless travel and not
against people crossing the rails waus
conducted from 1st August 1953 to 2nd
August 1953 at Srikakulam station.
Nobody was confilned in the railway
waiting room as a result thereof.

(d) and (e). The absence of a foot-
overbridge at this station was consider-
ed at one of the meetings of the Local
Advisory Committee of Eastern Rail-
way during 1052, at which it was ex=-
plained to the members opresent that
there was no justification for the im-
mediate provision of an overbridge at
this station, since a level crossiug
sidlon
which could be used by the public, It
was, however, agreed at this mecting
that the request would be kept in view
as and when funds became available.

The present position is that the
matter would be considered gn ity
merits by the Rallway administration
in conjunction with the Passenger
Amenitles Committee of the - Zoral
Railway Users’ Consultative Committee
before the Passenger Amenities Pro-
gramme for 1054-55 is flnalised.

FISHING

-

772. Shri M, L, Dwivedl: Will the
Minister of Food and Agriculiure be
pleased te refer to the Supplementary
statement No. IV showing action taken
on assurances etc., given during tihe
First Session of the House in reply to.
starred question No, 658 asked on the
10th June, 1852 regarding fishing and
state:

(a) whether the exploratory work n
the esluarine areas has been complet-
ed;

() it so, what are the results;

{(¢) what types of nets and gears
would be appropriate for fishing:

(d) what ateps, If any, have been-
taken to start work on the basis of
such findings; and

(e) to what use the lizht powered.
vessels from Australia are now put?
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The Minister of Food and Agri-
culture (Shri Kidwal): (a) to (e). The
information has been called for ftrom
‘the Government of West Bengal and
will be laid on the Table of the House
‘when it is received.

DELHI-LUCKNOW EXPRESS

773. Shri 8. N. Das: Will the Min-
ister of Rallways be pleased to state:

(a) whether ft is a fact that passen-
.gers travelling from Delhi to East
JJ.P., North Bihar. North Bengal and
Assam by Delhi-Lucknow Express
‘have to wait for about 8 hours to catch
.Lucknow Katihar Mail;

(b) whether any representation to °

-provide a corresponding fast Express
‘train for such passengers has been re-
~celved and considered; and

(c) whether there is any proposal
“under consideration to provide such a
+rain?

The Deputy Minister of Railways

and Transport (Shri Alsgesan): (a)
Yes.

b) Yes.

(c) From 16th April 1953, an express
train was provided from Lucknow to
«Gorakhpur sciieduled to leave the
former at 10°05 hours, i.e.,, only 2 hours
.and 25 minutes after the scheduled ar-
rival of Delhi—Lucknow Express train.
It is proposed to extend in progressive
-stages this and the pairing train to and
‘from Katihar as and when suffizlent
-coaching stock and locomotives become
.available for the purpose.

PosTAL SU¥ERVISORS

774. Sardar A. S. Saigal: Will the
‘Minister of Communications be pleas-
«d to state: =

(a) whether it is, a fact that senio-
rity of engineering supervisors of
Post and Telegraph Department re-
cruited in 1941 and 1943 through the
.competitive examinations. was decid-
ed after they had put in about ten
‘years of service and that the consul-
-tation on this issue between the Home
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Ministry on one hand, and the Com-
munications Ministry and Posts and
Telegraphs Directorate on the other
hand were carried on for a period of
over flve years; and '

(b) whether it is a fact that during
the period from June 1942 to Decem-
ber 1945, officially called the war
period, directives 1issued by the
Home Ministry superseded the depart-
mental rules and instructions contain-
ed in R. Pamphlets and had over-rid-
ing application?

The Minister of Communications
(Shri Jagjivan Ram): ®*(a) The ques-
tion regarding seniority has been
under consideration for some time and
a decision was reached only a few
mﬂ;ths ago.

(b) Home Ministry’s directives did
not supersede the ‘R’ pamphlet which
is a gist of those directives but they
had an over-riding application as far
as the recruitment of war service can-
didates and civilian temporary candi-
dates was concerned.

ENGINEERING SUPERVISORS

775. Sardar A. 8. Saigal: Will the

‘Minister of Communications be pleas-

ed to state: .

(a) whether it is a fact that the
order of the Director General, Posts
and Telegraphs, fixing the final senio-

" rity of engineering supervisors re-

cruited in 1941 and 1943 issued in
May, 1953 is being reviewed; and

(b) it so, the circumstances under
which it had been considered neces-
sary to re-examine the case?

The Minister of Communications
(Shri Jagjivan Ram): (a) No, but
various representations received in this
connection are being examined.

(b) Does not arise.

ASSISTANCE TO POSTAL STAFF

776, Shri Sanganna: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that Gov-
ernment have sanctioned three months’
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advance of pay or Rs. 500 whichever
is less, to al] officials of the Posts and
Telegraphs Department with a view
to alleviate hardship caused to them
by the recent floods in their respective
.areas; and

(b) if so, what is the total amount
granted to the officials of the Orissa
Circle?

The Minister of Communications
(Shri Jagjivan Ram): (a) and (b).
Advances have been sanctioned to
Departmentgl officlals working in the
flood-affected areas of UP., Bihar,
Assam, Madras and Bengal. Such
advances have not been sanctioned to
officials in the Orissa Circle as there
has been no serious flood in Orissa.

New RAILWAY STATIONS

777. Shri Badha Raman: (a) Will
the Minister of Rallways be pleased to
state how many new railway statiens
were opened during the years 1950 to
1953 and where they are situated?

(b) What is the total expenditure
incurred on these stations? .

(¢) Do Government propose to open
any more stations-in the near future?

(d) Is a Suburban Station contem-
plated to be opened in Delhi State?

The Deputy Minister of Railways
and Tramsport (Shri Alagesan): (a)
and (b). B8 new stations were opened
during the yéars 1850 to 1853. Their
location and the expenditure incurred
as available are shown in the state-
ment attached. [See Appendix VI,

annexure No. 68.]

(c) Yes, as and when found neces-
sary.
(d) No.
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The Deputy Minister of Rallways
and Transpert (Shri Alagesan): There
are separate contracts for the sale of
milk only at Tundla Junction and
Kanpur Junction in U.P. At the follow-
ing Junction Stations in U.P. there are
no separate contracts for tlre sale or
milk only, but its regular sale is per-
mitted as a part of other catering or
vending contracts:—

. Gorakhpur.
Bhatni.
Luzknow.
Bhojeepura.
. Kasganj.

. Agra Fort.
. Idgah Agra.
Achnera.’

. Jhansi,
Gwalior.

. Agra Cantt,
. Banda.

. Manikpur.

. Mathura,

. Moghalsarai.
. Ghaziabad.

. Meerut City.
. Sahnrafxpur.
. Shahjahanpur.
. Bareilly.

. Moradabad.

. Najibabad.

. Lhaksar.

. Chandausi.

. Raja-ka-Sahaspur,
. Hapur.

. Allahabad.

. Shikohabad.
. Hatheas.

. Khurja.

. Aligarh.

. Banaras Cantt.
. Faizabad.

. Shahgani.
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EXTBNSIOMS TO RAILWAY STAFF

779. Bhri P. Subba Rao: (a) Wil
the Minister of Rallways be pleased
to state how many employees in the
Eastern Railway in the former B. N.
‘Railway portion have been given ex-
tensions or re-appointments in 1952-53
and since 1st April, 19537

(b) If =0, what are the reasons for
such extensions or re-appointments?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Number of staff granted extension of
service—Nil.

Number of staff re-appointed during
1952-53—4.

Number of staff re-appointed since
1st April 1853 to 8th September 1953—
12,

(b) The empfoyees concerned could
not be replaced suitably due to short-
age of experienced and trained staff.
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The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)

Yes, the length of the proposed spur
is 1,200 feet.
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(b) Rs. 34'53 lakhs.

(c) The construction of the spur is
expected to improve the navigable
channel in the Sankrail reach of the
River Hooghly.

(d) By September, 1954.

KADUR-—MANGALGRE RAILWAY LINE

781. Shri Siddanmanjappa: (a) Will
the Minister of Rallways be pleased.
to state whether there is a demand
for the construction of Kadur—Chik-
maglur—Sakalaspur—Matigalore Rail-
way line  in Mysore and Madras
States?

(b) If so, what steps have Govern-
ment taken ar propose to take in the
matter?

The Deputy Minister of Railways
and Transport (Shri' Alagesan): (a)
Yes, g

(b) With a view to examining the
justification and prospects of this pro-
ject, a survey is to be undertaken for
a line from Mangalore to Hassan in
the first instance. The construction of
a line from Kadur to Sakalaspur via
Chikmaglur will be considered, after
a decision has been taken in the
Mangalore-Hassan line.

HOTELS ON PLATFORMS

782. Shri P, Subba Rao: Will the
Minister of Raillways be pleased to
state:

(a) the licence-fees charged from
contractorg of vegetarian and non-
vegetarian hotels on- the platforms of
the Eastern Rallway;

(B) the rates for meals charged from
passengers; €

(c¢) the reasons for different charges,
if any; and

(d) the steps the Railway Authori-
ties propose to, teake to maintain uni-
form rates _!or meals?

The Depuiy Minister of Rallways
and Transport (Shri Alagesan): (a)
The hon. Member is presumably refer-
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ring to the fees charged from vege-
tarian and non-vegetarian refreshment
rooms on the Eastern Railway. The
position for 195}53 ih that context is
as follows!—

Ex-E.I. Railway portion
Vegetarian Refreshment Rooms
= ... Rs. 7,733

Non-vegetarian Refreshment
Rooms... Rs, 13,239.

Ex-B.N. Railway portion
Vegetarian Refreshment Rooms:

. v m.azﬁoo.
Non-vegetarian Refreshment
Rooms Rs, 32,500.

(b) The rates for meals charged
fromn passengers are as follows:

Ex-E.I. Railway portion
T Vegetarian Non-vegetarian

Rs “Rs.
Prepared in vege-
table products. - 1-8.0 1-12-0
Prepared in pure
ghee. . . 1-12-0 2-0-0

(Note.—At Burdwan station, how-
ever, the rate is Rs. 1-B-0 fér vege-
- tarian and Rs. 1-12-0 for non-vege-
tarian meals which are cooked in pure
Rlhree.)
Ex-B.N. Railway portion

Vegetarian Non-
Vegetarian

Rs. Rs
Istclass ... 1 4 © 1 8 o

2nd class . * o 12 o I o o

Ncre—Prepared in vegetable pro-
duct.

(c) The rates are based, as far as
possible, on th€ prevailing. market
rates in the locality. Some variation is
also due to the variation in type of
food served.

(d) The possibility of rationalisation
of the rates at present charged Is
already under examination by Gov-
ernment. ’

LoNg-STAPLE COTTON

783. Shri Amjad All: Will the Min-
ister of Food and Agriculture be pleas-
ed to state what steps, if any, have
been taken to encourage the cotton
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growers of Garo Hills (Assam) to cul-
tivate and grow long-staple cotton ac-
cording to the promise given by Gov
ernment during the last Budget Ses
sion of the Parliament?

The Minister of Food and Agricul-
ture (Shri Kidwai): It is not clear
which promise the hon. Member is
referring to as no such promise seems
to have been made during the last

Budget Session of the Parliamen!.

However, in ‘connection with 4" gues
tion by Dt. P, S. Deshmukh' answere{’
on 2nd’ June, ‘1952, it was stated tha

-certain *informatien - about cultivatior

ol lohg staplé cotton in ‘the country,
would be' furnished to Parliament and
the required information was supplied
to the Department of Parliamentary
Affairs on 18th November, 1952 for
being placed on the Table of the
House. .

According to available information,
lorig staple cotton does not do well ln
Garo Hills.

P20CUREMENT PRICES OF PADDY

784, Shri Buchhikotaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the procurement prices fixed
for paddy for the year 1933-34 in the
variour States; and

(b) if there i3 any dlﬂerenee the
reasons therefor?

The Minister of Food and Agrienl-
ture (Bhri Kidwal): (a) A statement
showing the procurement prices fixed
for paddy/rice for the year 1952-53
is laion the Table of the House.
[See Appendix VI, annexure No. 64.]

Procurement prices for the kharif
season 1053-54 beginning from Novem-
ber. 1953 are _uncler consideration.

(b) The difference in the procure-
ment prices is due to the fact that
variable factors such as general con-
dition of the crop, the market: prices
and the price trends of other compet
ing crops are takem into consideration
while fixing the procurement prices in
différent BStates.

CENTRAL AND REGIONAL ADVISORY

COMMITTEES
785. Shri Bheekhs Bhal: Will ths
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Minister of Railways be pleased to
state:

(a) whether Government have form-
ed the Central and Regional Advisory
Committees for Railways;

(b) if g0, the number of such Com-
mittees; and

(c) whether Government propose
Jto lay on the Table of the House a
statement containing the names of the
members of such Advisory Com-
mittees?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (a)
[N

(b) One National Railway Users'
Const ltative Council at the Centre, six
Zonal Railway Users' Consultative
Comn ittees at the Headquarters of the
six Zunal Railways and three Regional
Railway Users'’ Consultative Com-
mittees under each of the six Zonal
Railways.

(c) The names of the members so
far nominated of the Consultative
Council and the Consultative Com-
mitteen mentioned under (b) .above are
given in the statement attached. [Copy
placed in the Library. See No. S5-136/
53.]

MADBI'"PUR-RA MPUREHAT RAILWAY LINE

786, Shri Bhigwat Jha: (a) Wil
the Minis‘er of Rallways ,be pleased
to state whether it is a fact that a
survey was made in the past to link
Madhupur and Jasidih to Rampurehat
station (Eastern Rallway) rough
Dumka by rail?

(b) What is the position of the Pro-
ject at present?

(c) Do Government propose to take
up the construction in the near
future?

The Deputy Mianister of Railways
and Transport (Shri Alagesan): (a)
A survey from Hazaribagh to Nalhati
was carried out during the years 1945-
48. The original proposal was to con-
nect Hazaribagh Town with Rampore-
haut. via Kodarma Chakai, Jesidih,
Deoghur and Dumka, but later the
route was altered to pass through
Giridih, Madhupur and Dumka and
terminate at Nalhati.
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(b) and (c). The Project was con-
sidered by the Central Board of Trans-
port in 1949, amd it was decided that
it should be dropped for the time
being. No further developments have
taken place since.

PIRPAINTI-JASIDIH RAnnway Lir1

787. Shri Bhagwat Jha: Will the
Minjster of Rallways be pleased to
state;

(a) whether it is a fact . that Pir-
painti ig to be linked by rail to Jasidih
through Godda and Dumka; and

(b) it so, when the work is to Ee
started?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The reply is in the negative.

(b) Does not arise.
T. B. SEALS

788, Shri Rishang Keishing: Will the
Minister of Health be pleased to
state:

(a) the sale proceeds of T.B. Seals
in Mapipur during the years of 1851-
52 and 1952-53:

(b) whether Government are aware
that one anna T.B. seal is being sold
at two annas per seal at the Imphal
T.B. Clinic; and

(c) it so, what action Government
propose to take in the matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Rs. 281/9/- in 1951-
52 and Rs, 300 in 1952-53.

(b) No.

(¢) The question“does not arise in
view of reply to (b).

ANTI-T.B. SCHEMES IN MANIPUR
y L]

789. Shri Rishang Keishing: Will
the Minister of Health be pleased to
state:

(a) whether any anti-Tuberculosis
scheme for Manlpur is to be imple-
mented in the Five Year Plan of India
other than the B.C.G. campaign;

(b) the present anti-tuberculosig ac-

tivities in Manipur as regards ar-
rangements for (i) giving comfort of
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the patients, (i) extra or special diet,
(iil) record ©of Irantine, (iv) sputum
examination, . (v) screening and (vi)
X-Ray filming etc;

'(¢) the strength of the staff work-

ing in T.B. Institutions during 1950
and 1953.

(d) whether it is a fact that no sus
gical treatment is available in Mani-
pur; and

(e) if so, whether any arrangements
have been made for special surgical
treatment of tlyse patients who pe-
quire special ouperation outside Mani-
pur?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (e). The infor-
mation required is being collected and
will be laid on the Table of the Hause
in due course.

DEATHS DUE TO MALARIA, CHOLERA :AND
T.B. >
790. Shri N. B. Chowdhury: Willithe
Minister of Health be pleased to Iy
on the Table of the House a slate-
ment showing the number of’ deaths
due :to (i) Malaria, (ii) Cholera and
(lli) Tuberculosis during the years
1850, 1051 and 1952 in India, _State
wise? -

The “Minister of Health (Rajkumari
Amrit Kaur): A statement showing the
number of deaths from (i) malaria,
(li) cholera, and (iii) pulmonary
tuberculosis recorded in all the Part A
States and in ‘the Part C States of
Delhi, Ajmer and Coorg during. the
years 1949-51 is placed on the Table
of the House, {Se% Appendix VI, an-
nexure No. 65.]

Figures in respect of the other
States 'and for the year 1852 are not
available.

RAILWAY QUARTERS
791. Shrl H. N, Mukerjee: Will the
Minister of Rallways be pleased to
state: -
(a) the amount spent by the East-
ern and the North-Eastern Rallways
on maintaining the quarters of Class

435 PSD,
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{ and Class II officers during 1952-5,.
(b) W nuwinper ol such guai lers,

- (). the amount spent on maiuty-
nance ol Ciass Ill and Class IV stadl
quarters during 1952-§3; and

(d) the number of the said Class_ 1l
and Class IV stafl quarters?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No separate accounts are maintained
for the amount spent on maintenance
of quarters of Class I and Clau 11
officers.

(b) 523 in all. 189 on the North-
Eastern Railway and 334 on the Easterp
Raiiway.

(e) Af in the case of Class I and
Class 1I slaff separate accounts are not
maintained for the amount speni on
maintenance of quarters for Class III
and Class IV stafl.

(d) 1,22,132 in all. 45.267 on North-
Eastern Railway and 706,865 on the
Eastern Railway.

CHanbwana—BuURHI Roap

791-A. Shri Nageshwar Prasad Simha:
(a) Will the Minister of Transport be
pleased to state whether the road from
Chandwara to Burhi near Tilaiva dam
has been constructed by the D.V.C.?

(b) If so, at what cost was it con-
structed?

(c¢) Is it a fact that estimates of the
rodd prepared by the D.V.C. were
higher than the prescribed estimates
of the P.W.D, Bihar?

(d). What is the
road at present?

' (e) Has it been consolidated and
tarred?

(f) Does the D.V.C., find difficulties
in maintaining the road?

condition of the

(g) If so, is there a proposal to muke
it over to the P.W.D., Bihar?

The Deputy Minister of Rallways
and Transport (Shri Alagesam): {(a)
The road is still under construction by
the Damodar Valley Corporatiom.
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(b) The latest estimated cost includ-
ing the cost of a major bridge is Rs. 28
lakhs. The amount debitable to
National Highway funds is Rs. 1-18
lekhs only, the balance being debit-
able to the Damodar Valley Corpors-
tion.

(c) As the estimate prepared by the
Bihar Government was for a road on
a different alignment, no comparisen
is possible. The present alignment
adopted by the Damodar Valley Cor-
poration ig better ag it reduces the
distance between Patna and Ranchi
by about 3% miles.

(d) The condition of the road
according to the Government of Bihar
is at present bad and the Damodar
Valley Corporation is taking steps to
improve it. -

(e) The road is still under construe-
tion. Surface painting witlf maxphalt
otc. is yet to be done,

(f) No.

(g) The road will be handed over to
thre Bihar P.W.D. after the construo-
tion work is completed by the Damo-
dar Valley Corporation.

DecLINE 1IN PRODUCTIVITY

791-B. Shri M. L. Dwivedl: Will the
Minister of Labour be pleased to state:

(a) whether the reports that pro-
ductivity has fallen down in the in-
dusirial sector by not less than 20 per
cent. particularly in steel, textile amd
sugar industries, are correct;

(b) if so, what steps are being taken
by Government to arrest this downm-
ward trend in productivity; and

(c) what are the reasons, if any,
which are responsible for the decline
in productivity as indicated in part (a)
above?

The Minister of Labour (8bri V. V.
Qirl): (a) It is not possible to give a
general reply for the industrial secter
as a whole. The statisties in respect
of steel, textile and sugar industries,
f4r the years 1950 to 1932, however,
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do not reveal any appreciable fall In
production.

“(b) and (c). Do not arise.

NaTIONAL PRODUCTIVITY CENTRE

- 191-C. Shri M. L. Dwivedi: Will the
Minister of Labour be pleased to
state:

~{a) whether the suggestion made by

the LL.O. as disclosed by Shri A. W.
Baker, the Productivity Expert of the
International Labour Organisation, at
Bangalore that a natienal productivity
centre be established in India has been
considered by Government;

(b) if so, when the suggestion is
likely to materialise;

(c) what are the advantages of
l;avl.n[ such a centre; and

.(d) what are its financial implica-
tions?

- ¥be Minister of Labour (Shri V. V.
I_IHH): (a) Yes.

(b) The proposal to set up the
Centre was considered by the tripartite
Standing Labour Committee and was
generally agreed to In principle. A
final decision in the matter will be
taken after reviewing the work done
by tire LL.O. Productivity Mission so
tar. .

(¢) The proposed Centre is intended
to continue the work done by the ILL.O.~
Preductivity Mission In India, namely,
to demonstrate how productivity and
earnings of workers can be improved
through the application.of modern
tachniques of plant organisation and
work study and where appropriate, by
the introduction or improvement of
suitable systems of payments by
results. .

(d) Aecording to the estimates pre-
pared by Government, the Centre
would involve a non-recurring expendi-
ture of Rs. 17,000 and a recurring
annual expenditure of about Rs.
1,00,000. These are only estimates and”
may have to be revised.



LATI

Detad.. . 2.5- 112

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

" 4169 _
HOUSE OF THE PEOPLE
Fridoy, 18th September, 1953

The House met at a Quarter Past Eight
of the Clock

[MR. DePUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-27 AM.
LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form hon. Members that Shri Muchaki
Kosa is suffering from acute malaria
and neuritis. He cannot at present
even put his thumb print to a letler.
At his request, the Deputy Commis-

, sioner of Bastar district has sent an
application on his behalf for leave of
absence for the current session of the
House.

Is it the pleasure of the House that
leave be granted?

Hor, Members: Yes.

Leave wus granted,

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC.

The ParMlamentiary Seeretary to the
Minister of Railways amd Transport
(Shrf Shalimawnx Khan): Sir, on be-
balf of Shri Satya Narayan Sinha, I
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beg to lay on the Table the following
statements showing the action taken
by Government on various assurances,
promises and wundertakings given
during the various sessions shown
against each:

(1) Consolidated ... Fourth Session, 1953
Statement. of the House of the
People.
[See Appendix VIII, annexure No. 6]

(2) Supplement- ... Third Session, 1953 of
ary  State- the House of the
ment No. V.  People.

[See Appendix VIII, anncuxre No. 7]

(3) Supplemen- ... Second Session, 1952
tary State- of the House of the
ment No. VI.  Pcople.

[See Appendix VIII, annexure No. 8]

(4) Supplement- ... First Session, 1952 of
ary State- the House of the
ment No. VII. People.

[See Appendix VIII, anniexure No. 9]

(s) Supplement- ., Fifth Session, 1952 of
ary State-  the Provisional Parlia-
ment No. IV. ment.

[See Appendix VIII, annexure No, 10]

(6) Supplement- ... Third Sessicn (Second
ary State-  Part), 1951 of the Pro-
ment No.IX. visional Parliament.

[See Appendix VIII, annexure No. 11]

DETENTION AND DEATH OF DR.
S. P. MOOKERJEE

Mr, Deputy-Speaker: The House
will now take up the discussion an
the circumstances leading to the de-
tention of Dr. Syama Prasad Mooker-
Jee and his death in detention.

Shri N. C. Chatierjee: (Hooghly):
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Mr, Deputy-Speaker: [ will fix &
time-limit. There are only a few
speakers., Let me see.

Shri N. C. Chatterjee: Sir, this ses-
sion of ‘Parliament began with a re-
ference to the tragic death of Dr.
Syama Prasad Mookerjee, That tragic
death robbed this House certainly
of one of the ablest Parliamentarians
India has ever produced. Certainly
this country still mourns the loss of
one of the greatest sons of mother
India who rendered conspicuous ser-
vices both to Bengal and to India in
moments of great crises, specially dur-
ing the Bengal famine, during the dark
days of relentless repression which fol-
lowed the August 1942 movement and
also the terrible days which we in
Bengal had to go through under the
League administration.

Millions of his admiring country-
men were literally stunned to hear the
unexpected news of his death at Sri-
nagar. In the city of his birth, there
was a spontaneous outburst of public
feeling and the demonstrations of
popular homage and tribute were
really remarkable. The city of Cal~
cutta has never witnessed anything
like that since the passing away of
the great patriot Deshbandhu C. R.
Das. Far, far away from his family,
far far away from his friends, in the
chilling atmosphere of a State hospi-
tal at Srinagar, died Dr. Syama Pra-
sad Mookerjee. But, ke died a hero's
death, a true martyr to the cause
which he held sacred, the cause of
India’s unity and integrity which he
cherished all his life and for which
he sacrificed his life.

But, what adds poignancy to the
tragic death is that one of the greatest
sons of India was robbed of his free-
dem, not by a Government run by
alien usurpers, but by a Government
which was manned by the children
of the soil. The greatest tragedy is
that he was kept as a prisoner behind
the prison bars. without any trial
and he was treated like an ordinary
criminal in spite of his serious illness
because he loved hris motherland deep-
ly and passionately and because he
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sought in his own way to maintain,
the unity of the country, and, if possi-
ble, to intensify and strengthen that
unity and solidarity.

I am appealing today to all sections
of this House to respond to the de-
mand for a public enquiry. Dr. Jaya-
kar, you know, Sir, was a Judge of
the Federal Court of India and later
on he was a Member of the Judicial
Committee of the Privy Council in
England. On the day of his death,”
23rd June, Dr. Jayakar issued a state-
ment from Poona. I am reading from
a book published by Dr, Syama Pra-
sad Mookerjee's brother entitled:
Syama Prasad Mookerjee: His Death
in Detention A case for Enquiry. I
find the hon. Home Minister has got
the same book in his hand. I refer
to page 53. Dr. Jayakar said:

“To die in prison-house locked
there by his country's Swadeshi
Government, by persons with
whom he ‘shared power as a col-
league only a few days ago, is a
fitting termination of a warring
life. Let us hope that this inci-
dent will make the Government
of India realise, in their self-com-
placent enjoyment of the chits of
American visitors, the deep enor-
mity of their bahaviour which
ignored all the canons of fairness
and justice accepted by civilised
Governments,”

I hope the Government of India ap-
preciates the enormity of its behaviour
and it will respond readily to this
demand not merely put forward by
the revered mother of Dr. Syama Pra-
sad Mookerjee, but by all sections.
by all parties, by all groups of people
in Bengal and by millions of people
outside Bengal.

It is not merely tragic but it is
also mysterious, how the last chapter
of Dr. Syama Prasad Mookerjee’s life
was written in dentention, in the
sub-jail, and in the hospital at Kash-
mir, The public feel that both Sri-
nagar gnd New Delhi had badly bung-
led the situation.
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The then Prime Minister of the
State of Kashmir, Sheikh Abdullah,
had issued a statement shortly after
Dr. Syama Prasad Mookerjee’s death,
that is, on the 26th June. You will
find that in page 36 of this book.
You will find that statement printed
there. Sheikh Abdullah categorical-
ly stated why Dr. Syama Prasad was
arrested. It says:

“Referring to the circumstances
under which the Jan Sangh leader
was detained and arrested in the
State for defying the permit
system, Sheikh Abdullah said
even though the permit system
means some difficulty for us, we
have to submit to the needs of the
national security of India as de-
fence of the country is paramount
for every Indian.”

Sheikh Abdullah was then thinking
that he was an Indian and that Dr.
Syama Prasad was being detained
for the defence of India and for the
security of India.

Now, Sir, this is ‘a very peculiar
position. who introduced the permit
system? When was it, introduced?
Whose responsibility was the permit
system? The permit system was in-
troduced by the Government of India,
not by the Government of Sheikh
Abdullah. Up to the point of time
when Dr. Mookerjee was arrested
there was no law in the State of
Jammu and Kashmir making it an
offence for any one to enter that State
withoul any permit. After Dr.
Mookerjee's arrest, the Jammu and
Kashmir Government passed an Or-
dinance through the Sadr-e-Riyasat
making this an offence. Therefore,
up to the point of hig arrest there
was no law in that State of Jammu
and Kashmir which required any one
to produce a permit. This has been
clearly recorded by Dr. Mookeriee in
his own hand writing, in some notes
made by him in connection with an
application made before the Kashmir
High Court. That note is printed in
the booklet at page 70, paragraph 2.
Dr. Mookerjee hag recorded what
happened:
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“On 11th May Jammu and Kash-
mir Government passed an Ordi-
nance through the Sadr-i-Hiyasat
making it an offence for anyone
to enter the State without a
STATE permit. My arrest was
not under this Ordinance.”

When a Member of thds Parliament,
Mr. V. G. Despande, wanted to visit
Kashmir, the Government of India
refused to issue a Kashmir entry per-
mit to him in the month of April
this very year. Mr. Degpande imme-
diately wrote to the Prime Minister
of India on the 11th of April. On
the 12th of April, the Prime Minister
of India promptly replied to Mr.
Despande’s letter. I am reading out
a portion of that letter of the Prime
Minister. I have got the orginal letter
with me.

“The system of issuing permits
for entry into the Jammu and
Kashmir State was introduced
some years ago by the Govern-
ment of India, and it is the res-
ponsibility of the Government of
India exercised by the Defence
Ministry of India.”

Therefore, Sir, according to the-
Prime Minister, the permit system
was introduced by the Government of
India. The responsibility was that of
the Government of India. The res-
ponsibility was to be exercised by the
Defence Ministry of Indla. What
right had Sheikh Abdullah to ar-
rest Dr. Mookerjee? What right had
Sheikh  Abdullal’'s Government to
arrest Dr. Mookerjee for the infringe-
ment of the so-called permit system?

The facts prove that on the 8th of
May, Dr. Mookerjee, before proceed-
ing to Jammu and Kashmir had tel-
graphically informed Sheikh Abdullah
of his proposed visit and of the pur-
pose of his visit. That is in an affi-
davit which Dr. Mookerjee himself
afirmed, to which no objection was
taken by the Kashmir State Govern-
ment which was represented in the
High Court. T am reading. Sir, pages
74 and 75~—at page 74 Is the petition
which was filled in the High Court,
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[Shri N. C, Chatterjee]

the petitioner being Dr. Mookerjee;
in page 75 you will find the affidavit
of Dr. Mookerjee verifying the facts
as being true to his knowledge.

In paragrabh 2 he says:

“Before coming to Jammu and
Kashmir I had intimated to Shri
Sheikh Mohammed Abdullah by a
telegram of my proposed visit and
of the purpose of my visit, viz,,
to study conditions myself and
to explore the possibilities of
creating conditions leading to
peaceful settlement and to see if
possible Hon'ble Shri Sheikh
Mohammed Abdullah, I had re-
celved a reply thereto.”

That reply is set out at page 75 of
the booklet . Sheikh Abdullah wroate:

“Thanks your telegram—I am
afraid your proposed visit to the
State at the present juncture in-
opportune and will not serve any
useful purpose.”

Dr. Mookerjee has left some notes
which were kept in a portfolio. His
diary and the biography of his father.
Sir Ashutosh Mookerjee, which he
was writing in jail have been unfor-
tunately withireld. Fortunately the
papers in that portfolio had not been
removed because the key of that
portfolio was aftached to his sacred
thread. That key was discovered
when his dead body was placed on
the biler at his Calcutta residence.
When the portfolio was opened, in
one of the notes found therein there
was a charge clearly made by him in
his own handwriting: That, Sir. is
printed in this booklet at page 71.
item (2). This is the charge made
by Dr. Mookerjee:

“Conspiracy between Govern-
ment of India and Jammu and
Kashmir Government—the circum-
stanees under which my entry
was facllitated by Indian officials.”

This is a serious charge to make.
but there seems to be good justifica-
flon for Dr. Mookeriee msaking that
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charge in writing. He has not re-
corded here something untrue, some-
thing fantastic, something unfounded.
Not only the Government of India
did nét arrest him for the infringe-
ment of the so-called permit system
which that Government introduced
—it did not detain him for the al-
leged violation of the permit system—
but the District Magistrate of Gur-
daspur actually escorted Dr. Mooker-
jee and his party right up to the
border, and it seems that he was
pushed into the State of Jammu and
Kashmir as a result of some under-
standing or some arrangement between
the Government of India and the
Government of Jammu and Kashmir
State.

I have got here a statement issued
by Mr. Gurudutt Vaid, a responsible
citizen of Delhi, who has clearly
stated the circumstances, and has
stated that the District Magistrate of
Gurdaspur and his officials were pre-
.sent at Madhopur check-post and ac-
tually wished Dr. Mookerjee good-bye.
I am reading from page 38. Mr. Guru-
dutt Vaid says:

“At about 12 o' clock...

—12 o’ clock, Sir, of the day when he
was arrested—

*...a message came from the
District Magistrate, Gurdaspur,
to the place where we have been
staying to the effect that he want-
ed to see Dr. Mookerjee. So he
came at about I pm. He inform-
ed Dr. Mookerjee that he had re-
celved a message from his Gov-
ernment to allow him and his
party to proceed to Jammu, in
spite of the fact that Dr. Mooker-
jee and his party had no permit.
He offered help to procure con-
veyance etc., to us to go to Jammu.
In fact, one of his subordinate
officers took some of the per-
gons of the party in his jeep up
to Madhopur check post. At
Madhopur check post the District
Magistrate and all his officers were
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standing and the District Magis-
trate wished us good journey.”

But, Sir, there was one difficulty.
The driver of the jeep was not a
Member of Parliament, nor a big
man. He got funky, and he got ner-
vous. Mr. Vaid has stated—I am
reading his statement:

“The driver of our jeep had at
that time complained that he had
no permit to enter Jammu State.
We demanded a permit from the
District Magistrate. He stated
that we should proceed and the
permit would follow us.”

Sir, this clearly shows that there
was some camplicity, combination, co-
ordination, conspiracy between the
Government of India and the Gov-
ernment of Jammu and Kashmir.
That was why he was trapped into
Jammu and Kashmir. It may have
been a perfectly good strategy to push
him out of the jurisdiction of the
Supreme Court of India in order to
avoid a repetition of another legal
discomfiture as had *taken place on
the occasion when the Supreme Court
ordered Syama Prasad's release and
my release. But that * makes this
Government of India equally respon-
sible and they cannot shirk, nor shed,
their responsibility for what had hap-
pened to Dr. Syama Prasad Mooker-
jee, after that day when he was in
detention in that State. It is signi-
ficant that Sheikh Abdullah made an-
other statement immediately after
Syama Prasad's death. On the 26°
June, in a public statement at Srina-
gar, the Sheikh Sahib said that he
was going to send Dr. Mookerjee back
to Delhi immediately on the return
of Pandit Nehru to India. If it was
merely the concern of the Jammu and
Kashmir Government. what was the
point of the Prime Minister of that
Government stating that he was prac-
tically acting as the jailor or custo-
dian of Dr. Syama Prasad Mookerjee
for the Government of India. Ob-
viously, Bir, the two Governments
were acting in consultation and com-
bination, if not in conspirecy or com-
plicity.
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You remember, Sir, a criminal case
for alleged violation of a prohibitory
order was pending against Dr. Syama
Prasad Mookerjee in the Delhi Court
from the month of April. When the
Delhi trying Magistrate wrote to the
Chief Secretary of the Government
of Jammu and Kashmir—send down
Dr. Mookerjee because I have got to
record his statement under section
342 of the Criminal Procedure Code
—the Kashmir Government refused to
accede to the request of the Magis-
trate of Delhi. The Government of
Delhi who were prosecuting Dr. Syama
Prasad Mookerjee along with another
Member of Parliament in that case
managed somehow to delay the hear.
ing on the ground of the alleged ill-
ness of a Sub-Inspector of Police.
That Sub-Inspector was trying to
dodge the court from day to day and
the case was being adjourned. He
was the last witness in the case. The
Magistrate was not satisfled. He went
down to the Sub-Inspector's quarter
and he found that he was almost all
right. Therefore, he ordered that
the Civil Surgeon should examine him
and report. On the 2nd June, the
Magistrate passed orders in writing
that he had received intimation from
the Chief Secretary of the Jammu
and Kashmir Government stating
that Dr. Syama Prasad Mookerjee was
not likely to be produced in his
court in the near future. Can you
ever believe, Sir, that any Part B
state could venture to deal with a
Magistrate functioning in India In
tlﬁrﬁ'shion_ trying Dr. Syama Prasad
Mookerjee? Could it act in this con-
tumacious manner unless there was
connivance with the top men at Delhi,
unless they had realised that that was
the wish of the New Delhi lords®
Unless there was some understanding
between the ruling men of the two
Governments, how could any Gov-
ernment of any State or any Part B
State ever have the courage to be-
have in thig fashion? In a letter
which Syama Prasad wrote on the
12th May, he put in a significant
sentence: “I was arrested. yesterday,
though the Government of India did
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not prevent my coming here without
any permit. Under peculiar circum-
stances, my stay in Srinagar has
come to be arranged”. Sir, he knew
that his letters were being censored
and there was no chance of anything
escaping the eagle eyes of Sheikh Ab-
dullah, because he was taking a per-
sonal interest in all his corresponden-
ce. But, Sir, he put it in a very mild
way; ‘My stay in Srinagar has come
to be arranged’. The question is:
was anything else arranged? That is
the public suspicion.

I accuse this Government of India,
I charge this Government that Dr.
Syama Prasad Mookerjee was ille-
gally detained as a result of their
abetment or conspiracy. As a citizen
of India, as a Member of this Parlia-
ment, Syama Prasad had his funda-
mental right to go throughout the
length and breadth of the territory of
India and to find out conditions in
any part of the territory of this coun-
try. Syama Prasad was deliberately
deprived of that right and the orders
of the 10th and 11th May really set
out false grounds and, I am sorry to
say, manufactured grounds, The
orders, Sir, are printed in pages 76
and 77. The first order—page 76—
says: “You shall not enter the
Jammu and Kashmir State”. The
second order says: “Whereas you
have acted, you are acting and you
are about to act in a manner preju-
dicial to public safety and peace, it
is necessary to make the following
order: Therefore, I, Inspector Gener-
al of Police, order that he be arrest-
ed"—Syama Prasad be arrested—'and
removed under custody to Central
Jail at Srinagar”,

Sir, this is a funny order and you
will be also amazed to know that in
his affidavit Dr. Mookerjee had stated
that the second order wag served on
him only one minute after the first
order—practically both of them were
served together. It clearly is a false
statement in the second order that he
had acted in any manner prejudicial
to the public safety and peace. He
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was given absolutely no chance to

comply with the first order.

I know, Sir, that Dr, Mookerjee
was expecting that he would be ar-
rested by our Government and would
be sent back to Delhi. Therefore,
e had arranged with a distinguished
foreign visitor that he would meet
him on the 13th May in Delhi. But
destiny decided otherwise.

I am charging that the Kashmir
Government had been treating Dr.
Syama Prasad Mookerjee as if he was
a convicted fellow., The Health Minis-
ter's statement issued on the 1st of
July fails to bring to light certain
inconvenient facts. That  statement
does not disclose one important fact
that after the arrest of Dr. Mookerjee
on the 11th of May he was taken in
a jeep car and in spite of his pro-
test, he was forced to travel till 2 am.
in the morning through mountainous
regions.

Shri Purushottamdas Tandon, an

‘hon, Member of this House did not

share Syama Prasad Mookerjee's poli-
tics, But, Sir, he said something
shortly after Syama Prasad’s death.
That is printed at page 54. Shri
Tandon said that he felt that Dr.
Mookerjee's treatment “was not pro-
perly done”. Shri Tandon hoped the
Government of India would explain
the whole situation after due enquiry
—*“after due enquiry”. My griev-
ance is, Bengal's grievance 1s, the
public grievance is, the revered
mother's grievance is—and millions of
people feel this grievance—that this
Government of India has not explain-
ed the whole situation “after due en-
quiry”. Really, Sir, no enquiry has
ever been made at all, and that en-
quiry should be made in order to al-
lay public suspicion.

Sir, you know  Shri Jaya-
prakash  Narayan did not share
Syama Prasad Mookerjee's poli-
tics. But on the 8th July he made a
statement—I am reading from that
statement printed at page 54 of this
book: )
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“l regret deeply that the Prime
Minister of India, in his reply to
Shri Atulya Ghosh, reported in
the Press this morning, has stated
so categorically that there was no
negligence shown by the Kash-
mir Government in the case of
the late Dr. Syama Prasad Mooker-
jee. I cannot say what facts
have been placed before the
Prime Minister, but the facts, as
I know them, lead to an entirely
different conclusion”.

Then Shri Jaya Prakash Narayan
further added:

"It seems to me that after such
a national tragedy the least that
the Indian Government can do is
to institute a proper and impar-
tial enquiry into the whole aflair.
vo....Meanwhile it does not seem
proper for the Prime  Minister
to pronounce judgment on such a
controversial subject and to at-
tempt to whitewash the guilt of
those who seem to deserve severe
punishment.”

~

Sir, in a letter which Shri Jawahar-
lal Nehru wrote to Shrimati Jogmaya
Devi, the revered mother of ‘ Syama
Prasad, he stated this. I am read-
ing the letter.

“I can only say to you that I
arrived at the clear and honest
conclusion that there iz no mys-
tery In this. Dr. Mookerjee was
given every consideration.”

The mother’s prompt reply was on
the 98th of July.

“It is a sad commentary on the
whole situation. Instead of help-
ing to clear up the mystery, your
attitude deepens it. I demand
an open enquiry; I do not ask for
your clear and honest conclusion.
Your reaction to the whole affair
is now well-known. The people
of India and I, the mother, have
got to be convinced. There is
a rooted suspicion in the minds
of many. What is required is
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an open, impartial and immediate
enquiry.

The various points raised In
my letter remain unanswered. I
had clearly told you that I had
positive evidence to prove cer-
taln very relevant and important
facts. You do not care to know
or look into them. You say that
you had enquired ‘from a num-
ber of persons who had occasion
to know some facts’. It is strange
that even we the members of his
family are not regarded as per-
sons who can throw at least
some light on the matter! And
yet you call your conclusion to
be ‘honest’l”

How could the Prime Minister of
India be satisfled? How could he
come to the honest conclusion and
clear conclusion that there was no
negligence and that Dr. Mookerjee
was given every consideration? From
whom did he make enquiries? Did
he send for Mr. Trivedi, M.P. who
was counsel of Dr. Mookerjee and
wha saw him on the last day? Did
he send for any of the co-detenus wiro
had spent days with him in the sub-
jail? Did he send for any of the
other persons?

Dr. Mookerjee’s companion in jail
has issued a statement in which he
has pointed out that no medical as-
gistance was available on the spot
where Dr. Mookerjee was detained
even when his condition had become
serious.

Sir, I have not got time to go
through all these. I will just read
only one paragraph at page 42.
Vaid's statement says:

“It is a matter of regret that
a precious life was lost in circum-
stances which I feel could admit
of more efficient handling.

(a) Medical assistance was not
available on the spot where
Dr, Mookerjee was detained
even when his condition ope-
came serious.
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(b) No nursing arrangements
were at all made in the place
of his detention.

(c) No laboratory tests were
made so long as he was in the
sub-jail.

(d) None of his fellow detenus
were permitted to be at his
bed side when he was remov-
ed {o the hospital.

Even after Dr. Mookerjee ex-
pressed the desire that his fellow
prisoners should be brought to
the hospital no information was
sent to tirem till he passed away.”

All this shows great cruelty, almost
inhuman cruelty. When he realised
that the end was coming he was shout-
ing and appealing that his co-detenus
should be brought to the hospital,
bu{ no one was allowed to visit him.

I am reading again from the book.

“(e) No intimation was at all
sent by the Kashmir authorities
to Justice Mookerjee, his mother
and his other relatives nor was
any attempt made to have the
service of an independent compe-
tent medical practitioner.”

It is a very significant charge, Sir.
That charge itself shows that there
15 good prima facie case for an en-
quiry.

“(g) In spite of Dr. Mookerjee's
protest based on competent medi-
cal advice during his previous
illness at Calcutta streptomyein
was administered to him with-
out previous pathological exami-
nation or without consulting his
Calcutta doctors who were availa-
ble on the phone.”

These charges, Sir, have been sole-
mnly made; they stand and 1 am re-
peating these charges on the floor of
this House.
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Lot of propaganda has been and
is being made that Dr. Mookerjee
himself sent telegrams to the mem-
bers of his family on the 22nd of
June. Really it was one telegram
addressed to his brother Mr, Justice
Mookerjee and copies were sent to
others. Lot of propaganda is being
made that Mr. Trivedi, M.P.. who was
the counsel of Dr. Mookerjee, had
long interview with him on that day,
even on the evening of that fateful
day. As a matter of fact, Sir. in
some countries this is one of the me-
thods of liguidation of political op-
ponents. Dr. Mookerjee was made to
undergo exertions which ought to
have been avoided. Read the state-
ment of Mr. Trivedi himself. Mr,
Trivedi In his signed statements ad-
mits that the gravity of the illness
had not been realised. I am just
reading one paragraph on page 48 of
Mr. Trivedi's statement.

Mr. Deputy-Speaker: I am
upon him to speak. I am
him an opportunity to speak.

Shri N. C. Chatterjee: 1 will read
only one portion of his statement:

“(1) Dr, Mookerjee was not ad-
vised complete rest after the
the first attack on 22nd
morning, 4 o’ clock;

calling
allowing

(2) He was not immediately re-
moved to the hospital while
7 valuable hours were lost;

(3) He was not carried to the
hospital in an ambulance but
was carrled in a small taxl
and in uncomfortable posl-
tion;

(4) The Immediate medical re-
lief was not made available
even after entry into the hos-
pital;

(5) The gravity of the illness was
not noticed;

(8) The Superintendent, Jall, was
asked to remove Dr. Mooker-
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Jee to the hospital early
morning but he wasted time
and actually sat chatting with
Mr. Raina for nearly one and
a quarter of an hour.”

Then he says something about me-
dicine.

“(8) When the Doctors knew that
he had heart trouble they
failed in doing their duty to
issue a bulletin immediately
and to study the case with
the greatest possible care
specially when it appeared to
be a case of heart trouble:

(0) All causes of mental pain
ought to have been removed.
the posting of police guards
at his room and not allowing
him {he congenial company
of one of those who knew him
was also bad;”

Then, Sir, he says something about
the treatment. Lastly, he says:

“(11) The diagnosing doctor
left it in the hdnds of his junior
to carry out his behliest without
reference to Dr. Mookerjee and
notwithstanding his = suggestions
to give him smaller doses of
streptomyecin and avoiding the
use of sedatives.”

Sir, these are serious charges which
Mr. Trivedi has made.

Apart from this, very eminent
doctors have pointed out, after the
Covernment communique was issued
and after the medical report of the
illness of Dr. Syama Prasad Mooker-
jee was published by the Kashmir
Covernment, that the treatment of
Dr. Mookerjee wag faulty in many res-
pects. Dr. Khare has clearly stated
it. My friends are amused. I pity
them. Dr. Khare has clearly stated
that the nation-wide demand for a
deep probe into the affair was fully
justified.

Dr. Naliniranjan Sen-Gupta's report
is very detalled and it is printed at
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page 51. He is the biggest doctor
of Calcutta next to Dr. B. C. Roy and
now that he is the Chief Minister,
he is the leading Doector. Dr. Amal
Kumar Roy-Chowdhury, M.D. is one
of the best physiclans known all over
Bengal, whose opinion is on page 52:

“It scemed there must have
been bungling somewhere and that
proper attention had not been
paid to the case.”

Then, Sir, there 1s one eminent
doetor, Dr. T, N. Banerjee, who was
the Principal of the Medical College,
Patna and he has also said that there
was no proper treatment.

The most cruel phenomenon in this
entire tragic drama was that no in-
timation was ever sent by the Kash-
mir authorities to Mr. Justice Mooker-
jee his brother, or to his mother or
his relatives, not even to Dr. B. C.
Roy. Certainly they knew that Dr.
Roy was his physician and he was
the Chief Minister of Bengal. They
could contact him within two minutes
on the phone. After his death he was
informed in a short time, but not so
long as he wag ill.

Dr. Mookerjee was a strong critic
of Pandit Nehru's Government, in
particular of his Kashmir policy as
well as his policy towards Pakistan
and the refugees. The ablest Parlia-
mentarian in India, however, has
languished and capitulated to death
in prison. The greatest menace to
democracy is the feeling that a poli-
tical opponent of the Government
can be liquidated in prison when he
is held in detention without trial.
That suspicion should be removed.
That can be removed only by an
honest inquiry. I think it is in the
interest of the Government that they
should immediately respond to this
demand. This is a demand which
the mother of Dr. Mookerjee has made
in very moving terms: She says:

“I had long dedicated my son
for selfless service to the coun-
try, and my son sacrificed his life
for the cause of the Motherland.
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He had the courage of conviction
to oppose the Party in power.
Am 1 to believe that in Free India
to lead an Opposition is a crime?
And yet my son suffered deten-
tion till death, as a condemned
criminal with this difference that
the criminal gets a trial, but for
him there was not even a show
of trial. It seems, malice and
jealousy of persons in Authority,
armed by the people with unlimi-
ted powers, pursued him per-
sistently, and a huge machine of
organised injustice was set again-
st him. But my son's courage
proved greater than their malice,
stronger than any torment their
cruelty could device. And he
shall ever live even in death, for
while thinking of him I cannot
but think of those martyrs who
had died on the wheel, in the
flames, under the sword. riddled
with arrows, torn and devoured
by wild beasts”.

I honestly feel that it is desirable
in the interests of the two govern-
ments concerned, if they have no
guilty conscience, if tlrey have not got
anything to hide from the public,
nothing to keep back from the pub-
lic, that they should immediately res-
pond to this demand. It is a tragedy
too deep for tears that a man ol
his position was held under a “law-
less law” which is a disgrace to any
civilised country and specially to a
country whdch proclaims itself a Re-
public. It is an Act much worse than
the Preventive Detention Act, which
stands to the discredit of my hon.
friend under whom we have been en-
Joying for some months the taste of
that statute. The least that he can
do is to institute an impartial Com-
mission of Enquiry and that has been
demanded by the revered mother of
Dr. Mookerjee and that demand has
been endorsed and supported by mil-
lons of his countrymen throughout
India. For under our Preventive De-
tention Act there are some grounds
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furnished. some charges given, but
under that wonderful Kashmir Gov-
ernment's Preventive Detention Act
there are no grounds, no charges, no
formulation, no knowledge of exactly
what has happened.

He had fundamental political diffe-
rences with New Deld and with
Kashmir. But he was no criminal
who deserved no consideration even
in his illness. Even under the Bri-
tish Imperial regime a leader of his
status could not have been kept be-
hind the bars when he was ill. He
would have been restored to liberty
in time. Kashmir Government's as-
sociation with this grievous tragedy
would not have been there, if he had
been released before he was removed
from the sub-jail. This lamentable
lapse on the part of the Kashmir Gov-
ernment would need a lot of explain-
ing and New Delhi cannot escape
from its share of the blame. It should
have been more alert than it actual-
ly had been. Dr. Mookerjee epito-
mised the Opposition in the Parlia-
ment and that is why the Govern-
ment should have been more careful,
more vigilant and more tactful. I
ask when was the Government of
India informed of his serious illness?
What action had the Government
taken? Did they make any offer to
send any Doctor to Srinagar? It is
in the interests of the two Govern-
ments that they should accede to this
demand.

Nemesis has overtaken Sheikh Ab-
dullah. The Divine retribution has
been very swift. The detainer is now
himself a detenu. That is how Divi-
nity shapes the destiny of men and
things. Yet, it is in the Interests of
the two Governments to accede to
the demand for public enquiry and
to probe into the circumstances which
led to his death and explain to the
country the whole position.

Shri U. M. Trivedl (Chittor): 1 have
not the command of the language
which Mr. Chatterjee has and I may
not be able to add flowery words to
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the demand that Mr, Chatterjee haas
made for an independent inquiry into
the death of Dr. Syama Prasad Mookur-
Jee, a glant in stature, a giant in mind
and a giant in spirit.

It was my unfortunate mission on a
demand made by him that I had to go
and move .the court about hig release.
On the day I wanted to go I made un
application to the Defence Ministry in
the ordinary course to allow me to
proceed to take up the onerous tusk
which was cast. upon me. But, I may
inform the House, that after nearly
nine days I was informed by the De-
fence Ministry that I must apply to
the Home Minister of Madhya Bharat,
to which place I belong, for a permit
to proceed to Kashmir. I immediate-
ly sent a telegram to Mr. Tyai, our
hon. Defence Minister, to just step in
and gee if I could get a permit which
is generally granted within ten minu-
tes to an ordinary citizen. Thanks to
Mr. Tyagi, the necessary permit was
issued to me but before that could
‘reach me, I had already reachad
Pathankot in response to a telegram
which I had received froin Delhi.

There also a good deal of obstruc-
tion took place and ultimately I got a
permit to proceed there. I give this
with a view to indicate how and in
what callous manner the Government
of India was behaving. I do not talk
of the hon. Ministers who perscnally
sit here and had occasion of watching
the whole affair but I am talking of
the general policy that was adopted.
Even today I am waiting for that per-
mit from the Home Minister ol
Madhya Bharat. Dr. Mookerjee is
dead in Kashmir and the Minister |is
gtill sending me that permit tv pro-
ceed to Kashmir.

However, I proceeded and when I
reached Kashmir I was first told one
thing: that I would not be allowed to
see Dr. Syama Prasad Mookerjee 88
his advocate without the District
Magistrate being present and that I
must talk with him in a language
which the District Magistrate would
understand. Such a thing wag im-
possible for me asg a lawyer and I had
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to refuse to take Instructions, Now
comes the whole crux of the thing. I
want to describe to you those facts
which I never meant for publication in
my statement which I had given. It
was only a statement for Justice
Mookerjee to read. 1 have never had
a desire for itg publication. I have
certain facts which might affect some
people and if disclosed now might ruin
their careers. I must tell you and
disclose to this House what makes me
think that there was something fishy
in the death of Dr. Mookerjee.

When I was refused this permission
I thought of returning the following
morning but then I was asked by some
gentleman that I must make one more
approach to Sheikh Abdullah and ask
his special permission and tell him re-
asonably to accede to my request. I
did try. I wrote to the Chief Secre-
tary Mr. Kidwai about it and he pro-
mised me that perhaps the order will
be rescinded and I will be allowed to
see him,

On the 13th July at about 11-30—to
be correct, I received a message that
Sheikh Abdullah would not allow me
to see him without the presence of the
District Magistrate Shri Ghulam Nabi.
As a lawyer, so far ag I was concerned,
it was my duty to come to Delhi and
make an application in the Supreme
Court and so I was thinking to leave
for Pathankot by aeroplane on the
following day when at about 10 o’clock,
—at 10 p.M. when all the six guards
who were placed at my doors, when all
those six detectives who were placed
there to watch my movements had
withdrawn—they had been there upto
9 pM.—at 10 o'clock, one man, a
Kashmiri pandit in a yellow pugree,
came and fell at my feet and told me
“you have made up your mind to go
away? We here, the whole of Srina-
gar public, demand that you should
not go away. Do everything in your
power to take away Dr. Mookerjee
irom here, He will be killed,” These
were the very words that that man
uttered. It was this thing, Sir, which
kept me away from going the wvery
next day. On the 15th, I made an
application, through a friend of
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Dr. Mookerjee, to the High Court for re-
leasing Dr. Mookerjee. In that ap-
plication of mine I had to disclose the
fact, of my not securing an interview
and when .this application came up for
hearing on the 17th. as soon as I rea-
ched the High Court the very first pre-
liminary point that was taken up was
that I was not allowed to interview
Dr. Mookerjee, and therefore, that
point was decided first. The hon. High
Court ordered that I must be allowed
to interview him within 48 hours, It
was my idea—when 1 approached the
Deputy Registrar—that I would be able
to get the interview on the 17th. But
to my surprise, I was immediately in-
formed by the Government that Sheikh
Abdullah was not going to sanction
that. I was feeling very awkward.
Who wag Sheikh Abdullah after all,
after the orders of the High Court?
However, I was told—only at 11 o'clock
at night—that Sheikh Abdullah had
sanctioned the interview. In between
1 had come to know from the various
Ministers—I met the Jail Minister in
particular and the Home Minister also
—and I was told that in this matter of
Dr. Mookerjee's detention every action
was taken by Sheikh Abdullah and
Sheikh Abdullah alone. Every cen-
sorship of his letters was done by him.
The Jail Superintendent was not trus-
ted. The District Magistrate was not
trusted. Unless these two officers
were to go there together, nothing
could be done. Even any change in
the food arrangements if it had to be
made, could only be done by Sheikh
Abdullah. That wag another aspect
of it.

A very pertinent fact to which I wish
to draw the attention of the House now
is this: When I got the interview on
the 18th, I talked with Dr. Mookerjee
for nearly three hours. The case
came up for hearing on the 18th. It
{s just an ordinary praver for habeas
corpus applications—that the detenu
shall be produced before the court. And
for this particular thing. the hon. Chief
Justioe had asked the Deputy Regis-
trar of that court to convey to me not
to press this request of mine because
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the life of Dr. Mookerjee would then
be in danger, and there was a chance
of some riots being manipulated by
Sheikh Abdullah and Dr. Mookerjee
might be killed. That was another
shock to me. This was the general
opinion—I am not telling you this on
my own, I do not know the facts my-
self, but I am just narrating to you
what opinion I have come across and
what I have heard from the peaple. If
this was the general impression of the
people who were living in Srinagsr
you can just imagine what can be the
views of those who are so far away.
Whenever people die in such circum-
stances those who are dear and near
to him always think of so many things
and it is but natural for those of us
who are here and who loved Dr.
Mookerjee to feel in the way in which
we have felt—that something fishy
did take place in the death of Dr.
Mookerjee.

Let me proceed a little further, Sir.
1 do not want to talk of the other
things which I have narrated in my
statement. I will now come to the
fatal day—22nd. On the 22nd morn-
ing when I went to Dr. Mookerjee, I
found him reclining and he was quite
jolly; he was cheerful also as was his
wont. And so, when he was in =
reclining position, we started talking
about his case. He mentioned to me
that he would have passed away that
morning. These are his actual words:
Mere bhai, panch baje to chale jata
tha. I was surprised. At that time
there was nobody by my side, and
then Dr. Mookerjee narrated to me
what had happened to him. When I
saw him on the 22nd morning at that
time, I had seen the Superintendent of
Jails, He had told me that Dr.
Mookerjee was to be removed to a
nursing home. Then I realised that
his illness had started so early in the
day. I was talking to him till 11
o'clock. Till that time, nobody had
removed him to a nursing home. I
went away to the court. I had to
argue the case; the arguments were
continuing and then I came to know
through Devki Prashad, the applicant
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in the case, that Dr. Mookerjee was
removed to some other destination at
about mid-day on that very day, in a
small taxi, Dr. Mookerjee had al-
ready had a heart attack, so to say,
as Pandit Vaid had narrated to me. I
do not know under 'what -circums-
tances this arrangement was made.
Further, at 5.30, when 1 was free from

court work, I wanted to see
Dr. Mookerjee  again. I had
to phone up the District

Magistrate. He came down. I wanted
to know from him where this nursing
home was. He did not tell me, but
said “I will take you there.” When I
was taken from my hotel to the place
where Dr. Mookerjee was. I found
that he was kept in the Gynsecologi-
cal Ward. It was no nursing home.
It was room No. 1 in the Gynaecologi-
cal Ward of the State Hospital, with
guards posted around 1it. I found
Dr. Mookerjee was very ill. Although
he tried to look cheerful. I remarked
to him in very clear language “you are
not as well as you were in the morn-
ing”. He said, “no, no: yYou are a
pessimistic fellow and so you are
talking like this." I said, ‘“pessi-
mism or no pessimism, it looks on
your face that you are not all right.”
Then I consulted the doctor who was
there. ‘There was one Hindu doctor
Dr. Aly Jandid not come up with me.
He was known perhaps in the news-
papers as Ali Mohammed. But I was
introduced to him as Dr. Aly Jan—I
am sorry that I am repeating this. 7T
had met that doctor downstairs. He
did not come up with me. It was only
one Hindu doctor who was with me.
Then I met Girdharilal. the Medical
Superintendent of that hospital. When
I was just leaving at 7-30 p.M. I had
conveyed to him that the condition of
Dr. Mookerjee was not all right. “You
must look up,” I said. and he replied.
“Oh, yes, Sir. I will look up, I will cer-
tainly look up, and I will pay what-
ever attention may be necessary.
now.” I am quoting this medical
superintendent who was in charge of
‘Hat hospital. When I was leaving in
a Jeep with the District Magistrate
the medical superintendent got a lift
in that very jeep. I wanted to know
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from him where he was going. He
sald, “I want to meet some friend;
you drop me on the way.” So we
dropped him at a cinema. What sur-
prised me was that at 10-15 p.m. when
I came out of the dining room of the
hotel, I saw thig gentleman Girdharl
Lal in a staggering condition. drunk,—
getting out of the holel. What atten-
tion he had paid in the hospital when
he was away, three and a half miles
away, from the State Hospital of
which he was the Medical Superinten-
dent? Therefore, I say, Sir, that cri-
minal negligence was there. If there
was negligence, certainly there was
criminal negligence an the part of the
medical authorities and that criminal
negligence was manoeuvred by Sheikh
Abdullah who was in charge of every-
thing that was to be done for Dr.
Mookerjee’s detention and for keeping
him in detention. I do not know
what further things had taken place.
There are rumours that a particular
medicine was purchased—I am not
sure of it. There are rumours to this
effect and this requires enquiry. These
are the very facts which require en-
qguiry. These are the things which
require probing. It is said that at
10 p.m. this gentleman. Dr. Aly
Mohammad, purchased some medicine.
What was that medicine? It has been
remarked that it was that medicine
which was perhaps used for the in-
jection at about one o'clock. I am
not sure abhout these facts. I do not
know myself any of these facts, be-
cause I was faken to the hospital only
in the early morning at 3-45 a.M.

The Police Superintendent who came
to call me told me that Dr. Mookerjee's
condition was very serious and oxygen
was being administered to him, When
I was taken to the hospital I was asked
to sit in a visitors' room. As I sat
there I became rather uncomfortable.
I came to see a very seriously ill per-
son, but was kept waliting. I reques-
ted the Superintendent of Police: to
enquire if I could go inside the room
of Dr. Mookerjee. He went out of
the visitors’ room and returned a
minute- later to inform me that doc-
tors told him that Dr. Mogkerjee had
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passed away flve minuteg before my
arrival. It was only then that I went
into the room and saw the dead body
of my leader.

It is these little things which I have
to bring to your attention: the talks of
the people, the carelessness of the doc-
tor, the non-attendance of the doctor,
this suspicion which was conveyed to
me in so many words by a particular
man, who will be produced if an en-
quiry is instituted, that Dr. Mookerjee
would be killed. 'This suspicion had
been lurking in the mind of people for
some time and when I returned from
the hotel to take the dead body of Dr.
Mookerjee to the airfield the same
gentleman again met me and said:
“Look here, he has been killed, he has
been killed, he has been killed: get a
post mortem.” 1 told him: “I am
sorry I am nobody to ask for a post
mortem; 1 will have to consult his
brother when Dr. Mookerjee's body is
taken there.” This general feeling

was so great in the mind of everybody -

that when I was passing into the hospi-
tal in a jeep, a crowd had collected and
every one was crying in the same langu-
age: that “he has been killed.” They
know better than I do their country-
men; they know the people of the
State much more than I do; they can
read their minds better than I do. So,
the suspicions expressed by those peo-
ple—of the people who were in charge
of the Government of the day in that
State were there. It is these suspl-
cions which require an investigation.
If these suspicions appear cogent to
the House, I say this House must in-
sist on the demand that an enquiry
must be made into the causes which
led to the death of Dr. Mookerjee.

[PaNDIT THARKUR Das BHARGAVA in
the Chair]

I am not here to complain to you.
You must realise yourselves that this
detention law, wherever it is, whether
it is in India or in Kashmir, must go.
These are things that are happening
behind detention. This is only one
example—the greatest sacrifice that
has been made to the cause of deten-
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tion. The House would be serving
the case of the country by driving out
this detention law from the statute
bogk of our country. It is a shame
and a disgrace that such a law should
be there. It is a shame and a dis-
grace that detention has been responsi-
ble for taking away the life of a great
man, a great builder of our nation, one
who was always taken as a stalwart
not only of the Opposition but of the
whole country. He was a champion
of every right cause.

With these words, Sir. I repeat
this demand that an enquiry must be
made into the conditions leading to
Dr. Mookerjee’s death. -

Mr. Chairman: The hon. Home Minis-
ter.

Shrimati Sucheta Kripalani (New
Delhi): We would like to know whe-
ther the time is being extended? This
is a matter on which all the parties
would like to express their views.

Acharya Kripalani (Bhagalpur cum
Purnea): Is it going to be an answer
to the debate?

Mr. Chairman: It is not an answer
to the debate. If necessary other
Members will be allowed to speak.

Shri S. 8. More (Sholapur): What is
the meaning of ‘if necessary'?

Shrimati Sucheta Kripalani: We
object to it.

Mr. Chairman: It is just possible
after hearing the Home Minister
everybody may be satisfled. It the
House so desires, other Members will
be allowed to speak.

Shri S. S. More;: Several Members
who do not share the views of Dr.
Mookerjee want to have a say on this
very important matter: therefore they
should be given an opportunity.

Mr. Chairman: It is premature to
decide now. I have not said other
Members will not be given a chance.

Shri S. S. More: [ request you on a
point of sentiment, not on the point
of procedure. .
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Dr. Lanka Sundaram (Visakhapat-
nam); The Order Paper says that
this particular discussion will be from
9-15 to 10-45. The discussion started
at 9-30. I am asking what exactly is
the time-table for this particular de-
bate.

Mr. Chairman: I have already in-
dicated that after Dr. Katju has made
his remarks other Members will be
given a chance to speak and it will de-
pend upon the situation then to decide
how much more time is necessary.

The Minister of Home Affairs and
States (Dr. Katju): I rise with a
sense of grief in my heart at the pass-
ing away of a great man, a friend of
all of us, a friend of mine also of many
years standing. His father was &
great figure in our judicial history and
to him personally I am under a very
deep debt of gratitude. I knew the
family very well. Therefore, I need
not say that the grief that was felt at
the passing away of Dr. Mookerjee all
of us share, It was a great misfor-
tune—a national ‘misfortune. It is
not a question of politics, this way or
that way, because in parliamentary
institutions we value men, we require
men. It is a matter of no concern
as to what opinions they hold: that is
a matter for the electorate to decide.

But I must say that while I under-
stand this only, I only beseech the
House not to discuss it on an emo-
tional plane. Let us discuss it calm-
ly. As my hon. friend Mr. Trivedi
gaid just now, death comes to all of
us—it comes sooner or later. When
I was in Calcutta, Mr. Chatterjee
knows it, I rose one morning and was
shocked, stunned, to read in the news-
papers that our beloved Sarat Babu,
Sarat Chandra Bose, elder brother of
Subhas Chandra Bose, had passed
away of heart failure, within twenty
minutes, when he was discussing mat-
ters with friends. What can be done?

I am not talking platitudes—I am
only saying: let us not be carried away
by sentiment or emotion, because we
are discussing very serious matters.
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Shri R. K, Chaudhury (Gauhati): Is
the hon. Minister comparing the death
of Sarat Babu with that of Dr. Syama
Prasad Mookerjee?

Dr. Katju: Very serious charges
have been made by Mr. Chatterjee, to
which I shall reply.

But three days ago we read, again a
gentleman whom I had the honour to

'meet, that the Chief Justice of the

Supreme Court of the United States,
aged sixty-three had passed away after
a few minutes of heart failure. There-
fore, let us not discuss this on an
emotional plane.

Acharya Kripalani: Is it a discourse
on death?

Dr. Katju: Why are you getting
angry about it.

Mr., Chairman: I would request the
House to be patient.

The Prime Minister (Shri Jawahar-
lal Nehru): We have been listening
for over an hour to many things which
are irrelevant to this discussion. I do
submit we deserve some patience from
the other side.

Acharya Kripa'ani: I submit we are
not here discussing the general ques-
tion of death: we are discussing the
death of a particular person under
certain circumstances.

Mr, Chairman: Order, order. I would
request hon. Members to be kindly
patient and hear. Nothing will be
lost by it.

Dr. Katju: Sir, the issues ag placed
before the House come under two dis-
tinct compartments: events leading to
the arrest of Dr. Mookerjee and
secondly how he was dealt with, whe-
ther he was carefully Jlooked after
when he was in detention.

Now, so far as the first f{ssue was
caoncerned, my hon. friend Mr. Chatter-
jee said repeatedly in the words of
Sheridan,—he was charging, charging,
charging everybody concerned, charg-
ing the Government of India and
charging the Jammu and Kashmir
Government with complicity, and with



4199 Detention and

[Dr. Katju]

conspiracy. For what purpose? For
getting Dr. Syama Prasad Mookerjze
into arrest and putting him into jail.
Now, I say with confidence, Sir, that
there is not the slightest foundation
for that. It is a completely baseless
charge. My hon. friend had put it
in a very malicious way. But what
was happening in the country for 3,
or 4 or 5 months before this particular
event? The arrest took place on the
11th May, I think. Here in Delhi, for
months there were daily demonstra-
tions. People were coming, and were
being invited from all parts of India—
Bengal, Bihar, Rajasthan and Madhya
Bharat—to congregate in Delhi and to
break the law and to defy the law.
There were daily arrests and daily de-
monstrations. I am not now on this
solemn occasion going into details as
to the apportionment of the blame.
but that is what was happening, and
everybody knows which was the party
which was organising this particular
form of agitation—may be right or
may be wrong, but that is quite a dif-
ferent issue. It was not conflned to
Delhi alone; it was also in the Punjab.
Hon. Members will please remember
that when Dr. Mookerjee went from
Delhi, he declared openly his visit to
Kashmir and stayved on in the Punjab
and gave press conferences everywhere
as to what he was going to do. Again.
it was a fundamental right for him to
say what he liked and T am not dis-
puting that. But what had been hap-
pening in Jammu? Right from the
17th November 1952, the Praja Pari-
shad had bheen carrying on a definite
lawbreaking and subversive move-
ment. I am not disputing against
their aims—their aims mav be verv
noble. Tiere can be no doubt that
there were eplsodes—burning of police
stations. assaults, killing of people.
non-officials. officials, police ete.

[Ma. Derury-SeEaxer in the Chair]

Shri 8. 8. More: On a point of order.
Sir. Is it all relevant here?

Mr. Deputy-Speaker: This is quite
relevant because the discussion refers
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to circumstances leading to the deten-
tion of Dr. Mookerjee and his death
in detention. The Minister is evidently
trying tp show the circumstances in
which detention was found necessary.

Dr, Eatju: Now, this is the back-
ground. Dr. Mookeriee was an hon-
oured Member of Parliament, He gnes
there and declares “I shall enter into
Jammu whatever may happen”.

Very well. So far as the permit
system was concerned, it was intro-
duced on grounds of military
security. It was introduced some
time  when war-like opera-
tions were being carried on, and it
was not a question of permit as made
out by Mr. Chatterjee that there two
orders which were in the pocket of
the Inspector-General of Police, Kash-
mir, and he produced them. Dr.
Mookerjee had been proclaiming that
he was going 10 enter Jammu and to
defy any ban whick would be placed
ageinst him. I suggest that while
there was no question of any permit
being given to him, the Jammu and
Kashmir Government were justified—
that is a matter of their business—in
saying that, having regard to the local
conditions then prevailing in Jammu
and the area surrounding Jammu, and
the lawlessness that was all spread
over there, it would not be in the in-
terest of peace and tranquillity in the
land that Dr. Syama Prasad Mooker-
jee should visit that place. Now, I
am a satyagrahi and all of us have
been satyagrahis, but the difficulty has
been that what we were taught when
the British were ruling here, we have
not forgotten that, and on the sligh-
test ground everybody says “I am
going to break the law.” I should
have expected a leader of the emin-
ence of Dr. Mookerjee, when he was
shown that order by the Inspector-
General of Police that “for God's sake
don't enter Jammu territory”. he
would have said “Very well, I will go
back and I will raise hell against the
order in Delhi and I will protest in
Parliament and say that you were act-
ing in a detrimental manper, but I



4201 Detention and

NE Z

will obey the law.” He did nut do so
and, please remember, 8ir, he had
notified that whatever may happen, he
would go there. I suggest that the
Jammu authorities probably knew
that he would not obey their order of
not entering Jammu and they may be
held responsible for not arresting him.
Therefore, they kept both the orders.
My hon. friend said that it was all a
make-believe and it was all malicious
on the ground that they kept both the
orders in the pocket. They were entit-
led to do so because they knew what
was going to happen. They did take,
very likely, Dr. Mookerjee at his word.
As Mr. Chatterjee said, they showed
him the order and thereafter. under
their Security Law, or Ordinance or
whatever it is called, they took him
under detention.

Then the other complaint was that
they took him to Srinagar. What may
bave happened in Jammu if he had
been taken there, I do not know, but it
is a matter for speculation. I am
again not justifying anything. If 1
had been there, very likely I would
have broken the journey and stopped
for the night at some dak bungalow.
Nobody knew, but they took him. This
is the entire matter. Now on this
ground Mr. Chatterjee spent many
minutes saying that the Government
of India was in conspiracy—those were
his very words.

Shri V. G. Deshpande (Guna): Not
the Government of India, but it is
the Punjab Government......

Dr. Katju: The Government of India
were charged with conspiracy for
somehow wangling Dr. Mookerjee's
arrest. So far as this point is con-
cerned, it was entirely a matter for
the Jammu and Kashmir Government
So far as we are concerned, we did
not refuse him a permit, and as the
~rmits were for military security, we
let the Jammu and Kashmir Govern-
ment decide as to whether they would
admit him there or not Now. what
is wrong in this? Now we are asked
to make an enquiry,—enquiry into
what? Nobody could have thought
at that time that by God's injunction
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Dr. Mookerjee was fated to die there.
Nobody could have foreseen that. The
two things stand on quite separate and
distinct footings—(1) the fact of the
arrest and (2) what happened after-
wards., My respectful submission to
the House is that so far as the first is
concerned, it is a figment of imagina-
tion—I am speaking with great res-
traint because it is a solemn occasion
and I do not want to bandy compli-
ments with Mr. Chatteriee, I think
we are entitled on this slde to have a
little sense of responsibility in these
matters, Why should we do any
such thing? Of course, here is the
Supreme Court. If anything had
happened here. the Supreme Court
would have Jjurisdiction. There Iis
the High Court there and it is a res-
ponsible, independent High Court and
mvy hon, friend Mr. Trivedi can tes-
tify to what happened in that High
Court. When consultation with his
clients was refused to him, he went
there and got it and he remained there
for three hours. And I submit that
the Jammu and Kashmir Government,
whether it was presided over by
Sheikh Abdullah at the time or it may
have been presided over by anybody,
from this point of view it could say
with justification that at that precise
time when the whole of India and
Jammu particularly was in a sort of
ferment, they would not allow the lea-
der of a particular party who were de-
liberately organising all these demon-
strations on an India-wide scale, to
enter their territory. After all they
were responsible for the maintenance
of law and order there.

Now comes the second compartment,
what happened after. I quite agree
that it might have been desirable on
the part of the doctors who were in
charge to write a letter to the rela-
tions of Dr. Mookerjee. I shall come
‘7 that matter. But the most signi-
ficant feature in the whole of this
eplsode is that time after time friends
of Dr. Mookerjee were seeing him and
none of them wrote a single let-
ter to his brother, Mr. Justice Ramna-
prasad Mookerjee or told me, anyboudy.
the Prime Minister, that “we have
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seen Dr. Mookerjee and he was look-
ing very pale, very ill and probably
he requires medical attention”. [ am
not making a point of complaint. But
all of them had visited him. We have
been in jail. My hon. friend the
Leader of the Communist Party has
been in jail for probably eleven years.
But in jai! you do not enjoy a sort of
a4 complete spell of good health. You
fell ill, it may be a cold, flu, this, that
or the other, and you get well. It
may be a case of a swe'ling in the
leg or other cases. It may be a seri-
ous illness or it may be a casual, pass-
ing illness. But the fact remains this.
On the 12th June—I would ask the
House to mark the dates—on the 12th
June my hon. friend Mr. Trivedi (the
House knowg that he ig a Barrister
with wide experience, wide know-
ledge and a man of Medical Jurispru-
cence also) he goes there and sees Dr.
Mookerjer. finds him looking perfect-
ly cheerful. Then he comes out. He
never writes to Mr. Justice Rama-
prasad Mookerjee or anybody that “I
found Dr. Mookerjee
and it does not rtrike me that he
- was not looking fit". He went there
on the 12th; I ir-ugine, not on the
13th. And on the 16th my hon. friend
Sardar Hukam Singh went there. He
stayed with him for two or three
hours and talked with him politics,
talked with him as a patriotic indivi-
dual that this matter should be
brought to a settlement—all this Praja
Parishad movement—it was so danger-
ous and detrimental to the country.
And he issued a statement to the press
in which he said that Dr. Mookerjee
was all right. In that three hours’
conversation if he had found any ill-
ness, even a suspicion in his mind, he
would have sent word to his friends
here, he would have communicated to
his family that Dr. Mookerjee is not
keeping well. Then comes the 18th,
another significant date. We are now
moving very close to the end of the
chapter of poor Dr. Mookerjee's life.
Mr. Trivedi gets sanction from the
High Court at Kashmir, goes there and
sees his cllents and the House will
know how much time he spent with

looking jovial
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Dr. Mcokerjee, three hours, getting
deeds, documents drafted, getting
petitions and affildavits drafted, discus-
sed the whole thing, sat there, I ima-
gine must have had a cup of tea, talk-
ed to him all sorts of things, comes
back, never says a word about illness
to anybody, never writes to Mr. Justice
Ramaprasad Mookerjee that “I spent
three hourg with Dr. Mookerjee and it
seems to me that his health is a bit
unsatisfactory”, never says so. That
is the 18th.

Then we come to the 20th, dry
pleurisy, a little attack of fever. In
this book broadcast in the name of
the mother, whoever may have organi-
sed the issue of this book, you get &
temperature chart. Temperature does
not exceed 102. But it is there, dry
pleurisy, doctors’ treatment. And
then comes the 22nd. I ask the House
to consider what I am saying. In the
morning at 4 o'clock there is a sudden
deterioration, sinking sensation. pro-
fuse perspiration, fall in respiration
and everything. And by God's grace
one of the fellow prisoners was a Vuid
and something was immediately done
and the patient got over it. A doctor
came. The city is far away. The doc-
tor came at 7 o'clock, examined him
and said ‘Something wrong with the
heart; we will have to take him to the
Nursing Home'. Mr. Trivedi again
goeg there. 1 say I am not a doctor
of medicine but I am a doctor of
human experience. I have had these
illness in my family and in families
evervwhere, Let Mr. Trivedi con-
sider how we behave in this matter.
Here was a patient suffering from a
heart disease, who had had a heart at-
tack at 4 o'clock in the morning. and
the Barrister goes there at 10 o'rlock
and spends one full hour in consulta-
tion with the client. I say T blame
the doctor. The doctor should not
have allowed any visitor to see the
patient even for one minute.

Shrimatl Sucheta Kripaland: Exact-
ly.

Dr. Katjn: Please wait a second.
Just hear it. He went there. he talk-
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ed, he was with the patient for an
hour and a quarter. The case was
going on in the High Court. He has
got his statement printed in the book.
And he went 1o the High Court or
Kashmir to argue the case: did not
send one word by telegram or tele-
phone to any one in Calcutta “this is
what has happened”’. He knew that
no information had bheen given. He
suggested- probabiy that information
might be given. But Dr. Mookerjee
said “I am quite all right now”. He
was all right, because he was talking
with him for one hour. So everybody
thought it was a passing sensation.
for two minutes, and there was noth-
ing very serious about it. Very well.
Mr. Trivedi is very worried about it.
comes back from the Court and goes
again to this so called Nursing Home
—everybody mnow mentions it in a
very derisive language—he goes there,
and would you believe it, Sir, again
he stays with the patient. For how
long? From 5-15 to 7-30.

Shri U. M. Trivedl: 1 am sorry;
from 6-30.

Dr. Eatju: I beg your pardon. I
have got the times here. Let us say
from 5-30 to 7-15 or 7-20.-

Shri U. M. Trivedl: Sorry o inter-
rupt. From 6-30 to 7-30. 1 left
the High Court only at 5-15.

Dr. Katju: It does not matter when
you reached there.

The Deputy Minister of Natural
Resources and Scientific Research
(Skrl K. D. Malaviya): Yes and
stayed there with a heart patient for
at least one hour.

Shrimati Sucheta Kripalani: The
Doctors should not have allowed that.

Dr. Katju: He savs:

“T found Dr. Mookerjee in bed
in a reclining condition. He
looked very pale though smiling.
I remarked to him that he was
not as well as he was in the morn-
ing. But he would not accept
that. He =aid that he was feel-
ing a little better. Then, the
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District Magistrate gave him all

his letters.”—about 15 or 20.

He went through them all He
dictated some answers to Mr. Trivedi,
signed cheques and did some com-
mercial business. He sat there and
probably talked politics again, and
talked about the case. Here was a
heart patient. I blame the Doctors
for allowing this interview. I blame
Mr. Trivedi worse for going there.

Dr, N. B. Khare (Gwalior): Let us
enquire into the conduct of Mr.
Trivedi.

Dr. Katju: What is this affection?
If tnere is a patient suffering from
heart trouble, you leave him alone.
You mnay go there, sit in the ante-
room, take all care of him, supply
him medicines and nurses and all
that. But, the patient has to be
absolutely silent. Is this the be-
haviour of a friend? Of course, 1
do not know what he talked about.
He talked about the case: he talked
about the Praja Parishad; he talked
about the news in the current news-
papers and everything. What hap-
pened then? He left him there at
7-30. At ® there was noticeable
deterioration and at 1, it got worse.
The Doctors did what they could.

My hon. friend Mr. Chatterjes has
read the statements of doctors and he
is perfectly right in saying that I
know many of them. One was our
Consultant in the Government House
there: a .capable man. But, please
remember, this was at one o'clock or
a8 quarter to one in the night. How
did Sarat Babu die? His brother
Sunil Babu told me that his only
grievance was that he could not reach
him. Within half an hour he passed
away. You are now putting it thick
on everybody. I must say I woula
have expected better from a barrister:
repeating and detailing all sorts of
gossip that he heard in the bazar.
He said. so and so will be killed; so
and so will be killed. But he was
very careful to say. I only heard it.
1 know nothing about it: I can pro-
duce the man who told you about the
gossip. In my profession, I have
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heard these gossips hundreds of times.
It is remarkable that in this long
statement which is printed in
this book from pages 43 to 48, there
is not one word of all this gossip. I
am not blaming him. I am not
saying that he is now saying this.
Probably, he forgot all about it when
he gave this statement. But, he does
nol say one word about it.

Then, everybody thought that in-
formation must be given to the rela-
tives. Mr. Trivedi asked Dr.
Mookerjee whether he wanted him to
inform his family. Dr. Mookerjee
said, I have sent telegrams at
2 o'clock, no further information is
necessary. I again think,—this is my
personal opinion—that it would have
been better if the Doctors 1n spite
of what Dr. Mookerjee was saying or
not saying, had telegraphed to
Calcutta. Dr. Mookerjee had sent
these telegrams out of consideration
for the feelings of his old mother, his
son and his brother. He has put it
mildly. But you ought to know that
this was a case of heart trouble, Mr.
Trivedi had been told. Did Mr. Trivedi
send any telegrams to any one?

11 AM.

Shri U. M. Trivedi: I am sorry to
interrupt. The District Magistrate
in my presence said that the Tele-
grams had been sent. What was
the use of my sending other tele-
grams?

Dr. Katju: I am on another matter.
Dr. Mookerjee’s personal telegrams to
the family were reassuring: Don't
worry; I am much better: I am
being looked after very well: every-
thing that can be done on the face of
earth is being done; Quite all right.
But, if you go there and you find that
the patient is suffering from heart
trouble, I should have expected that
something must have been done by
you, by anybody, by every friend.

Now, you are laying thick on
enquiry. Enquiry into what? What
is the enquiry? Please remember,
the object of an enquiry s three-

. came to know about it.
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fold. If anybody hasg been guilty of
a crime, he ought to be punished.
Otherwise, if there is no crime, if
there is no negligence, then an
enquiry is directed to avoid mistakes.
There is an air crash; an enquiry 1s
made as to the causes of the air crash
so that it may not occur again. What
have I to enquire? What am I to
enquire? Here is the treatment
prescribed by learned doctors, com-
petent efficient men. They say that
the medicine that was given should
have been given 18 hours earlier.
That is Dr. Khare's opinion.

Dr. N. B. Khare:
now.

1 say so even

Dr. Katju: They say that morphina
should have been given, and so on,
the Doctors did, I think, what they
could best do. Events were moving
so fast. Nobody thought this was
coming.

Mr. Chatterjee put me a gquestion
as to when the Government of India
The Prime
Minister was away in Europe. I
have not asked my hon. friend the
Deputy Leader of the House as to
when he was informed. I was in-
formed of it by an intelligence report
at about half past four in the
morning. The report was that Dr.
Syama Prasad Mookerjee was in a
very bad way in health and his con-
dition was causing grave anxiety. I
was really woken up. I asked what
should be done now. 1 told them,
you better ask again how he is now;
ask whether his relatives have been
informed, and whether any telegram
has been sent. Before I could get
an answer, he had passed away. I
tell you that the shock that the whole
country felt was because of the delay
in the delivery of the unlucky tele-
grams which Dr. Mookerjee had sent.
I can imagine the state of the mother
and the brother. They go to the
telephone; they take up the telephone,
Suddenly comes this news that Dr.
Mookerjee has passed away. The
Prime Minister has already told what
had happened and about the break
down of the contacts on account of
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the atmospheric condition. Therefore,
everybody was surprised. But, I do
say this. I do not want to go into
the whole of this matter. Mr.
Chatterjee knows the gentleman very
well; so do I know. He is a writer
in the Hindusthan Standard; he is a
great friend of his and a friend of
mine. His non de plume is Homa;
‘Thomas. Dr. Mookerjee was writing
to him .and some letters of Dr.
Mookerjee had been published. The
correspondence is there; the letters
are there, Everybody was writing.
Dr. Mookerjee never himsell suspect-
od that he was in danger of his life.
It came like a flood within 3 or 4
hours. T do say as a layman that
that flood very likely came because
one of the great dams was broken,
namely silence was not observed and
Dr. Mookerjee was troubled by his
visitors twice on that day for three
hours. That is my charge.

Shri T. K. Chaudhuri (Berham-
pore): And doctors did not prevent
that.

" Dr. Katju: Doctors did not prevent
that. He got afraid of it. (Inter-

ruption).

Shrimati Sucheta Kripalani: ° Shame
that you give such an excuse.

Shri U. M. Trivedi: Does the hon.
Minister know that so far as I was
concerned, 1 was only informed at
7-15 when 1 was talking to Dr.
Mookerjee, that he was suffering from
heart trouble?

Dr. EKatju: Sir. I am closing now.
Really, the House is entitled to ex-
pect something quite different from
Mr. Trivedi. He is a member of my
profession. He has dealt with lots
of murder cases, lots of civil cases in
Rangoon, in Neemuch, in Madhya
Bharat, in different High Courts.
Was it proper for him to trouble Dr.
Mookerjee on that day in that state
of health for three hours talking to
him? That is what I want to ask.

Shri U. M. Trivedi: Only at 7-15
when Dr. Mookerjee placed his hand
on the heart I was told bv the doctor
that he had heart trouble and he
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should not be troubled. (Interrup-
tion).
Shri Gadgil (Poona Central):

Every one was informed that it was
a serious matter.

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): He knew
it in the morning.

Dr. Katju: I do not wish to detain
the .House any longer. Mr. Trivedi
actually is forgetting himself. He ig
forgetting that Dr. Mookerjee had
been removed from the bungalow on
the Nishat Bagh to the Nursing Home
because he had been taken ill. He
had been informed before that that
there was a heart attack in the
morning. Now he says: “He put
his hand on the heart and 1 was told
that he had heart trouble”.

Shri Bogawat (Ahmednagar South):
The cat is out of the bag. He knew
about the heart trouble.

Dr. Katju: I am very sad. I am
not taking part in this debate in any
spirit of hilarity at all. We are all
very SOITY. We are lamenting. It
is a matter for lamentation. My
heart goes out to the aged mother,
everybody. But then, what is there
to enquire? The facts are all there.
Everything has been collected. What
are you going to do? Mrs. Kripalani
or Mr. More said that this is a senti-
mental matter. I say it is a senti-
mental demand for an enquiry, and
there is nothing to enquire about.

Shri Kelappan (Poonnani): I want
to have information from the hon

Minister. ...

Mr. Deputy-Speaker: I would like
to know one thing from the House.
We had fixed this time from 98-15 to
10-45. No doubt, the other four
Short Notice Questions took about
ten minutes. Therefore, I thought
this might conclude at 11 o'clock.
But a number of hon. Members in-
cluding the Deputy Leader of the
Communist group, Shrimati Sucheta
Kripalani and others want to speak.
So we have to encroach upon this
non-official resolution. Then it- will
have to go to some other day, and it
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will be continued, if we do not finish
this. Or. if we finish this earlier.
then we will continue discussion on
the resolution. and then it will go on
to some other day. I leave it
entircly to the opinion of the House.
Qr, if the House is agreeable to fix
half an hour more for the present
discussion, 1 will allow ten minutes
to each hon. Member to speak.

Some Hon. Members: No no.

Mr. Deputy-Speaker: One hour. 1
am absolutely in  the hands of the
House so far as this is concerned.

Shri Gadgzil: What is there to be
further discussed: [Each side has
completely and in great detail put
matters before the House. It would
be only repetition, and perhaps a little
more emotional expression. (Inter-
ruption), It should conclude.

Mr, Deputy-Speaker: We will have
one hour more, and conclude at 12
o'clock, take up the resolution at 12

o'clock, and then continue it later on. -

Shri Kelappan: I wanted to ask a
question.

Mr Deputy-Speaker: What is hurrv
for this hon. Member while I am
walking? Hon. Members on each
side will have ten minutes, or 15
minutes. I have no objection. At
12 o'clock I will take up the resolu-
tion if it is the desire of the House.
Let it not be understood that I am
interested in closing the debate. This
is a matter in which I am guided by
the will of the House. I have no
objection. If we do not finish, the
Resolution will be postponed.

Shri S. 8. More: Are we not meet-
ting in the afternoon?

Mr. Deputy-Speaker: No. We are
not meeting. Even if the resolution
cannot be taken up today, it will not
be a closed matter. It will stand
over. .

*Shri R. K. Chaudhury: May I speak?

Mr. Deputy-Speaker: Shri H. N.
Mukerjee.
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Shri H. N. Mukerjee
North-East): Sir....

(Calcutta

Shri Kelappan: I wanted some - in-
fermation, Sir.

Mr. Deputy-Speaker: Mr. Kelappan
wants to ask some information of the_
hon. Home Minister.

Dr. Katju: Will you please put the
question?

Shri Kelappan: It was given out by
responsible representatives of the
Government that Dr. Svama Prasad
was kept in a fine bungalow over-
looking a beautiful lake. May I know,
Sir, if the biggest room in that so-
called bungalow occupied by Dr.
Syama Prasad measured exactiy
8’x10°, much smaller than the
ordinary single cell in our jails occu-
pied by ordinary prisoners?

Dr. Katju: I have not seen the
house myself, but it is a beautiful
cottage overlobking a very beautiful
hill and a beautiful lake. You do not
want very much space in jail as you
require air and views and beautiful
prospects. It may be from that point
of view and inasmuch as the com-
pound was small, that at the request
of Sardar Hukam Singh, Dr. Syama
Prasad was given the right or liberty
to walk about in the whole of the
Nishat Bagh. And please read his
letters, his secretary’s letters, that
they were looked after most comfort-
ably and most attentively.

Shri Jawaharlal Nehru: May [ say
a word? Sardar Hukam Singh has
been there and probably he knows. I
have not seen it, but at least I have
seen pictures of the buildings, and I
have seen the buildings from outside.
These are small houses; of course,
these are private houses. There are
a number of these small houses and
their rooms are small. Of course,
if Mr. Kelappan realises, in these
wintry places cottages have small
rooms. They do not keep big
rooms, they become very cold. It is
not meant as a jail. What the exact
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size is I cannot say. Sardar Hukam

Singh might say.

Mr. Deputy-Speaker: Let it be
clearly understood that this debate
will not in any case go beyond 1-18.
It will be ended by 1-15 and if we
conclude earlier, we take up the
resolution. Otherwise, it will stand
over.

Shri S. V. Ramaswamy (Salem): I
saw the room. It was about 12'X15

Shri Jawaharlal Nebhru: I may in-
form Mr. Kelappan that the room
was 12'x 15",

Sardar Hukam Singh rose—

Mr. Deputy-Speaker: Let him speak.
Thereafter Mr. H. N. Mukerjee.

Sardar Hukam Singh (Kapurthala—
‘Bhatinda): I had no desire to
participate in this discussion because
I saw my revered leader one week
earlier. It was on the 16th that I
went there. It is correct that I had
a talk with him about this Praja
Parishad agitation and other things
also. I stayed there for more than
+wo hours. It is also correct that I
did not find anything in  his
appearance that should have caused
any anxiety to me. He did not
complain of anything against the
Government, but the only compiaint
that he made was that if he were
allowed morning walks, perhaps ne
would be much better and feel
happier.

So far as that bungalow is con-
cerned. we sat outside. I did not go
in, and I cannot say what dimensions
the rooms were. So far as beauty
js concerned, nobody can doubt that.
1t was certainly overlooking a beauti-
ful lake—the Dal lake as it is called—
and therefore we sat outside. The
only complaint made by Dr.
Mookerjee was that the enclosure of
the cottage outside was rather a small
one and there were vegetables grow-
ing and he had no place or room to
walk about, and that certainly he was
feeling very much. The same even-
ing 1 met Sheikh Abdullah in the
Nehru Park. I happened to meet

‘and that was also agreed to.
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him. He came there incidentally,
and I was walking there, and I com-~
plained to him that this much at least
should be allowed, and 1 must say
that immediately he agreed that that
would be allowed from the next
morning, though I learnt afterwards
that these orders could not be exe-
cuted and Dr. Mookerjee was not
having those walks for the one or two
days that he remained there. I am
not sure about it. I was told that
those orders had not been executed,
but so far as Sheikh Abdullah was
concerned, the same evening he
assured me that this would be per-
mitted. They had done it on
account of the fear that perhaps
people might gather together in large
numbers when he came out, and there
might be some trouble, and they
might have to look after the security

or other things. That was the reply
that he gave me.

So far as his health is concerned, I
cannot say what happened. I cannot
contribute anything as to what was
the cause of his death. because on
the 20th I went away to Phalgaon
and there on the 2lst, one day after
my departure, the Deputy Prime
Minister met me and he informed me
that the Government would be calling
me again to discuss the whole thing
with Dr. Syama Prasad Mookerjee.
Because when I had suggested to him
that he should review the situation
and that I thought that something
should be done, he said that he alone
could not decide it, but if Pandit
Premnath Dogra was brought from
Jammu perhaps together they might
review the whole situation and might
together come to something positive.
I suggested that to the Government
Pandit
Premnath Dogra was brought thers
during the night, within 24 hours,
What discussions they had I could not
know. Whether they had agreed to
do something, I cannot tell. But on
the 21st I was told that Dr. Mookerjee
had some slight trouble and the
Deputy Prime Minister then told me
that he had deputed certain doectors
to look after him and that perhaps
in a day or two he would be all
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right, and then the Government would
be calling me to intervene if I could
be of any assistance to them. Further
than that, as to the dimensions
of the room or about any other thing.
I have no personal knowledge.

Shri H. N. Mukerjee: 1 take part
in this discussion with some hesita-
tion. I do so, Sir, because I feel
that in the course of this debate no-
thing should be said or done which
would have the repercussion of
affecting for the worse our relations
with the people of Kashmir, affecting
for the worse the secularity of our
democracy and affecting for the worse
the position of the minorities in this
country and in Pakistan. I say this
because, Sir, the day Dr. Syama
Prasad Mookerjee's body was brought
down to Calcutta, the day when the
news spread, there was a danger
which we had to confront, a danger
of the deviation of public sentiment
into a communal demonstration which
would have done terrible damage
to the morale of our people and to
the economy of our country—the
entire set up of our life today. And
that is why, Sir. I feel that we should
proceed in this discussion with all
possible caution and circumspection.
And that is why we should concent-
rate our attention on those matters
which are really of major significance
as far as the safeguarding of the
liberties of the citizen in India is
concerned.

Now, Sir, this matter has been dis-
cussed fairly exhaustively and, as the
Home Minister said, we can divide
this point into two compartments, as
it were. As far as the first compart-
ment is concerned, we can say that
the movement which Dr. Mookerjee
was supporting was a movement
about which we have expressed our-
selves very strongly, and possibly, if
we were the Government, we would
have certainly tried to see to it that
that movement did not get any fur-
ther encouragement  because we
thoueht it was mischievous. But if
we were the Government, surely we
would not have done what the
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Congress Government had - done,
namely, put him in detention without
trial. We would certainly not have
done it, if we were the Government.
(Intgrruptions).

Shri G. H.  Deshpande (Nasik
—Central): You don't know what you
would do.

Shri H. N. Mukerjee: If we were
the Government, as I said, certainly
we would have a Coalition Govern-
ment. Even if we had the majority
vote in the country, we would have
a Coalition Government, and we
would not have practised detention
without trial. And we say, Sir,
there was no justification for the
Government of this country to put a
man like Dr. Syama Prasad Mooker-
jee in detention without trial when
he was already placed on trial for
something which he had done in
Delhi, when further prosecution, if
necessary, could certainly have been
continued against him. The Govern-
ment chose for its own reasons—
which I am not supposed to know—
to put him in detention without trial,
and that is something about which
we wish to express our stern dis-
approval.

Then the next thing happened. He
died. He died in detention. Now,
Sir, it is good in a way, though it
has its own irony—that we are dis-
cussing today a death in detention,
because it is the death of a man of
the stature of Dr. Syama Prasad
Mookerjee. Deaths in detention
have happened earlier in so many
other cases. Deaths have happened
in detention here. People have
been taken out of detention and shot
in Telengana. People have been
shot in detention inside the jail in
Salem and in the Presidency Jail,
Calcutta and in the Dum Dum Jail.
All that sort of thing, has happened.
This is not the time to rake up all
that, but it is very necessary for this
House to remind itself that when a
person is in detention without trial.
it is obligatory on the Government
to see to it that at least his health is
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looked after properly. Deaths in
detention do give rise to some kind
of suspicion. And therefore I say,
Sir, in spite of what the Home Minister
has said, there are certain very
serious misgivings in our minds. I
repeat that in spite of the very
regrettable loss which the country has
suffered by the death of Dr. Syama
Prasad Mookerjee. I repeat that this
is an isswe which should not be ex-
ploited for communal reactionary
purposes. But I say, Sir, at the same
time that there is a definite impres-
sion in the minds of the majority of
our people—if the Government is
really concerned to ascertain what
the views of the majority is today—
there is a very deflnite impression
that things did not go rightly in the
case of the treatment of Dr. Mooker-
jee. I was astounded, Sir, that the
Home Minister accused my friend,
Mr. Trivedi, for having gone and seen
him for three hours. He, of course,
Sir, is not a medical man; he had a
job of work to do. He had to go
and find out things and ascertain
points from his client who happened
to be Dr. Syama Prashd Mookerjee.
If Mr. Trivedi was allowed by the
doctor in charge of Dr. Syama Prasad
Mookerjee to stay longer than 15
minutes or so, what business could
he have to interpose his imaginary
opinion regarding Syama Prasad
Mookerjee's health? He had no
business to approach him that way;
he was there because, as I have said,
he had a job of work to do. ‘That
is why, Sir, I said that I did not
understand why Dr. Katju said this.

Dr. Katju gave other comparisons—
with the death of Sarat Chandra

Bose, for example. It was highly
misleading. There have been cases
of heart failure, of course. Cases

have occurred and especially when a
person is suffering from some kind of
heart affection, naturally death would
occur suddenly. But in this case,
what happened? Dr. Syama Prasad
Mookerjee had already had a heart
attack or something very like a heart
attack sometime in 1946, He was
nearly dead, by all calculations. He
told the doctors in Srinagar that he
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did have certain kinds of heart com-~
plaints which might lead to serious.
complications later on. As far as
the record goes—I have not got it at
hand now—the doctors said: “Medi-
cal science has advanced very greately
since you found out certain things.
We know what should be done in
regard to vour health and, therefore,
we treat you as we want to treat
you”. Yet nobody had the slightest
sense, or the simple courtesy, to send
a call to Calcutta and get Dr. Bidhan
Chandra Roy—Dr. Katju's great
friend—who, in spite of being a
political imbecile, is a great physician.
Nobody had the sense to send for Dr.
Bidhan Chandra Roy and tell him:
“Dr. Roy, you know Dr. Syama
Prasad Mookerjee. You have treated
him well many a time before. So.
you should know. This is what Dr.
Mookerjee says”. Nobody had that
slightest sense or that courtesy.

Sir, here was a person. with whom.
I had my fundamental differences.
Personally, we have been friends. If
you will allow a personal reference,
for three generations our families:
have been friends. But that did not
prevent my attacking Dr. Syams
Prasad Mookerjee’s ideas and ideolo.
gies, and policies and principles
much more sharply than anybody on:
the Treasury Benches had the gump-
tion to do. I have done that. But
that is no reason for me to keep quiet
today. That is why I say that the
Government of this country has, for
some peculiar reason, come to certain
extraordinary impressions about the:
Opposition. I know it. I know
that that is the reason why so many
things that have been said here are
treated in a completely cavalier
fashion by Members of the Treasury
Benches, and that is why they have
developed an indifference towards
their critics. It is that kind of senti-
ment which led them to give him
medical treatment of a sort which has
been so sharply criticised by other
medical experts. I Iknow Doctors
differ. I am not going to say, Sir,
that the medical gentlemen who
treated Dr. Syama Prasad Mookerjee
did it all negligently and deliberate-
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Jy. But there are certain charges
of inefficiency regarding the medical
treatment. Those charges of ineffi-
ciency have been secanded and sup-
ported by the Home Minister in the
speech which he has made today.

Therefore, Sir, we only want this,
that since death in detention is a very
serious matter, since many people in
detention in our country especially
in the Congress regime have lost their
lives either by shootings or for other
reasons,—sometime ago the case came
up of the Manipur prisoners who
were in detention in the Midnapore
jail and who died of heart failure
and the Homc¢ Minister made some
facetious remarks about their death—
we know these things happen—but
since death in detention has happened
of a very important and powerful
man, with whose politics, I in parti-
cular, had the most basic differences,—
but that is neither here nor there,—
but since death in detention has
happened of this very important
public figure in our country, if the
Government really cares a tinker's
curse about public opinion in this
country, it should try to satisfy
public opinion and place before the
public certain facts which possibly
are in the possession of Dr. Katju but
which he could not produce in .the
open. He should try to have a
thorough investigation into the medi-
cal side—I do mnot say there is any
case for a judicial enquiry, I do not
say there is any need for finding out
why Dr. Syama Prasad Mookerjee
was arrested and put in jail—all that
is not the kind of thing which we are
in a position to do—but as far as the
facts of the death are concerned, as
far as the allegations regarding the
negligence or inefficiency or both are
concerned. there must be an investi-
gRation. If you do not have that in-
vestigation, you are setting up a pre-
cedent, this Government would be set-
ting up a very very bad precedent
and that would be a most disastrous
infraction of the rights of the citizens
of India.
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&' g1 war a1 | ¥ fod 3@ Ager
ara & {&d wre €Y qiT ¥47 ° g AT
ary g fE “gd Heard” & gwaE v
qT Fg §, ag ®1E A4y v T E
g wrw Ay AT cwfed ;R E R
oF g% & ar Aar 9y e & faOeft
% FT MFH 4T, I HT AT I|E J
“fgiga" & vam 3R] “fedaa” & 37 #
qeg gt | A & art 7 fvew e A
g Ft T aand, feew feer &1 arpam
FATaT | qgT 9T 7 qg Wy qav g fE A
qg> fafew @R 4 ag it g sl
x gz “qedy’ frmeer 41 5 WE
agd ST AAT G ATAT 91, FF A,
fzar 7, @ fafex goere ft @
TIA ¥ 98> GT¥ [T 41, T g AT
& T AT @F | 78 T@Ar & w2
A wraTAETR At 1 g frwerd
fFaaararaY ¥ g < 1 QY A
qgF ¥ FgT SAIRT IT FT TAXSS a1
TaY Y, I FT TEE 1T ST
24 | SfFT g A e fF o
¥ F0 9% TgS UF HIQH FT JMAT
FIZ, ANME G LI HF AW T |

Tga T e qgE T W | AW
I X TIT AT garT | AL Faw F e
aTeT & 50 a9 woaT & 1 3fFT o
g T ARG Fod Fa A
ywad g fram s st @ E)

Wo ®EW: F¥ AT ;Y TH
AT & W & |
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sitnelt gaaT gUST g AT
TIF 4T I 1 IEA AT (FrE
arza) 4 dw w4 W oA
®1 AT FI I UF @@ & FAqT
¥ Iy FF o § | 5w avg £ gy
ama & & I & I St o9
wis fear | I Far swroge fear ?
It passes my comprehension
how the Home Minister cou'd
bring forth that argument =2
wr sroga e fran f Faddy amge we-
I} &, WENIEA F AT F7 @
oo ga | Ry & sl faw oo
F 19 §2 aaET w1 | 98 a1 qw
Y TsArdr A g 1 g fafaex
®1 gaT ATCGRE AT ¥ AEr
fradt @igs & @ 4@ 3T R
THNF 9, I FT 9 97 I & 96 A
&7 | FadT arge amERst o ve-
feam 7Y 4, a9 F=2 8w 4 | 2q7er-
sarg At & 9 & Ay Frddt ge
faranT 78 4, =9 & foq a7 %) o=
F13 fE R o7 | IR 7 &7 9 55
xmfﬁmm%m&hﬁgﬂ‘iﬁ
Fr yE@ TE & | A 9w frEwE §Y
w7 38 foar gar £, 3w § 39
s g AR, WifE St qma
aT FE AT E |

7z fearf qear § f& @A
ﬁlﬁ*itﬁ"ﬁw,aﬂ'{!m
garm 1 foe ey fev am fmme ga i
fer At 2w = ardr #y e
IT ¥ FTEHT T4, UTF 7 (F §T A0
AT I &1 G WX qw g
o1 g T 9¥r & qg ot 9w
1 Q€ § A N ag G A
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[ gFar sa=rh)

gE # awehw ¥ et g€ or | g
RNt ymgam@T
4 goe aFdt g fF I @n ggNm
T qF, a7 g fiv fwrd fea
SUTAT WU § | 7L 9T TAT T€ HTAAY
Y %17 & fedaw 7 @ 2, o o
ey st £ feda 573 & @t v
7 w1 3 fF aser T M &
fod @&, F¢ av@w TR I |
ggt Fed der ? uw wYE wEeR
o ATgF F SAFT TS fRAr 1 H
ST =gar g R oar fergeam W)
§ dfers MeaT § @9 T3 A
& o & foq a1 e o) faw
TFar 41 7 agr Fefe wAdr g g
fesslt & ®1E ez & 9T FFaT
q ? T osviR § fafesdt smeex
T a2 g@ 9, fow ¥ o™ F@ET™
ST wFA 4T 7

U% AT WOE . §AT TET 9T |

s quaT pemEr: T S
Aét ar ? agt A o fafesar of &,
#i7 frg ¥ oA e oA, T A
FEf a1 7 § SvaT AN TEY AT =g —
fafezat & arw wTfe gr § fe ag
AL AT @ AR H19 FFT 7 Fe-
TEY *7 ¥, IT F @ vA & o
“Fre T N1 frar FY TE WY AHY
T | frw TR ) arw A feeman ?
e % Pl @ga & AT W A
AT AT AXTATS & AT IT H T,
forr TS ST AT A T A AT
gy w1, fow ® fedow & @,
Iq F1 ¥R & fod T, sw A W
" feary 4 e faw T Y ag sl
¥ @ A IW @ AT A I gg
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g7 [T ] | 1o qw fndEr Tee
a7 7 |1 AR o7 v w2 &
ot fow ama #Y ? 7 QY a8 g7 w7
g & wreft g 5 ag TreeT wey
WTeT W FE ® 4 7 EW I A%
37 a5 fafewr g & wad 7 2R,
I & w1 R, a @l frgam
7 UF gF9T A9 AT, T w4
T 4% gH9e g0 791 3 | AT
FifF aTor  gATE WIE U9 X @ T,
afed s 441 Y grom 2 2 Ay
W T AT | W TG A SR
FE TR A€ aTed W FeFes
wYa g¥ | =W ) oiw & fod @ FE
g At s g wer wy € fr o
g T €Y ? qg a1 30 g9 F 78
HTAT | At TH T Y, TS A T AT
#1 fe fedom & aw 7 o0& et Fr
T@T | KA TR EIT qFAT A 7w,

3 37 1 T & e W g

W % faegs Tow Ty § R oo
e qew # frdfer fedwm dwe,
AT OFE, @ | OX U9 FT @A T
FIATANAE AT & | GF HTA &Y @
T qew & o srwrrew €
foe o9 7 OF CH ATEHY *Y, AY TF
¥ oam oAt aw ¥ frdw F ww
AT 41, AR A e 7w f v
S O T FT 97 fr ag sy & Ay
TEAHZ AT T 39T 94T, I FY T
4 fedam § @ R o 9w fedaw
¥ 39 ' w7 gt @ A s wwar @
fr sw ®Y arw wend [ar o vy
fir firg g *Y ot §@TF 7

¥ gaw F T s A7 & agm
T ¥ oy ERN X gum w4
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fre w3 afad @k a1 faa 53%
W & Ay af9d fF e oag
IAFAY & a1 yoraer € wfaz sy
|1 St agt gEAa €7 piedi T 43
A §, 9 SO F gTr f A _Jgh AR
g § @AY T #Y T ¥ AT #Y
w1 & q1fgd | Frever o AT
wfzd ar 7 A wfgd ww¥ Fa*
|/ AW W AT W@ ¥ Afwd | g
HITHT FA5 F1 A@T & R wom A
TREEA I9 9 R T §9T
FY 91T ¥F IHT FT AT FIA9 & 08
7 ZY, Y ST eyt U HoTwa v
quag &, @Y T WY fw A #Y oy
Fe FUAT e | o fang g
i Froqaz A §, a8 aY) AF T
¥ rogdz Ay 93y §, W% UF
AT faeRrt & aroqde aeow B
21 3R AT 37 TE §F Rye & ame-
gHz & FT FAET T T Fga aY re\r
17 | FT I fore F & 3T Amea
+T wara faar, 39 4 A faw 7 oy
q7r frar A ok sET gAE
A ag 7T gt e sy wad s
I qafes adfaT & aoag 7@
£ wgfaa & faw I 7 =3 53
TR AT Efew A §, o W
gE Igel &Y I w4
AT TEE T FL A wARAT o
FLW GFNE | TFE @ a@H
Fala & a1 ST &7 I 4T SHRAY
# %a faith smar @ & s A
THRAT FY gEaT TE FET TEA a¥ T
FIAT THT qTAXT T $ o Sy
1 faeara AR § & 9T @ | AW
TweY gg gAA g fe o suferm
Ty ffrs foadt 8, a8 o ATt
o 7 AT IT Y 3T Ay g A
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g, o fadw & oY g8 oF st
dzaT 9T 3| ATEAY w1 A9 w7 T,
q% 7 381 AR ATTHY S F @ A
g TAr HT JAw WG & FIO
F FT FE A A IE@ A &,

g % vk [ o g faith

T THTRAY FT g7 & § A § qoAT
T § 7 s gw st sufem
@reaar &1 J@) F9T g%, a7 Ifa}
Tg N AT AR AT Y E, A A
fog ?

IR AT FEE AHAT €7 qeq
¥ I # oty w T aga ye § fawy
gy ad Ier freward & S,
ITHT AT (A HX IJAET {eq I
TG A | AT FEA & 6 IR
AT 7 Freie F fregard § s
FTETT FT F1E A AL 9T | X
Iaer 1€ feemr At @ @Y qmA
gt § fr st qar g o fr
fow qag TTRT THAT EEERE G

I FT A wgr mar fF g
jeepdrive & fog qxfie &, av a<-
fiz 7 2 ®T T9T ¥ 4% WAT waAR
¥ 3R T 17 HX TFTE ITHY LA
#4¢ NaeTed frar fs o7 & AR
e aF g A ? waar
Sar weoff qrgw 7 w7 OF & A
fagear & & arg & 37 ) fga
G #1 frergrdy ogd F9T AEY
IRy 4 #R qwfod 7% aud agh A
g1 ®T W} Ay fagr | qifme v
FA fEgErTT £ a1 A gar
a1 ¥R 3§ qifie & FI{T N aART
qedf Aty @ . ey ¥ I
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[t gRar FI=T)
frrze?t w37 €Y faredrardy s awR
qz Y =ifgd ot wEw ag g d
fr o o g faerard & T
9TEA 4 | FIE Ay 7S ATHY IHST
AT F HF AW FE F TG
FTg A T 47 AR G FE A 3T
faege oYe faar 91, s9 3§ oA
Y g e 4@ o SwY 4, '™
fod arr St F arar 990 T q5H
T & ereeR gl w e 731
FT 7 N T A% & ag 9@ qegeAT
Y w2 | 3fF § AFT TaET T
g Fam @ ag wmeeT 7%
g22t Ag a1 /¥ | ag WY F A %
g fF wor ofewg & ardYsw & garr
wE qAFT 7Y &, 37T ag wrf gaAe
9o 3 W1 Ag A & fgr 7 49 £,
aw ® g sferar § fs e gAHN
ez wifog afe w2 & “ifww,
S Ffwg A e T & ywew
g dR a9 FER ¥ (3T § A
% fad | ;g w73 § fr ot 3O ga
IgF TAAR © n'E g fear #Y #1E fyey-
I 7R E, T uw Y § wfwwe
q AT AFAT FT ITH! FAAT R q@
g ¥ for sroflk v &Y fomr
A I var FH ¥ g wT fa,
ffr o7 TawY aF) FEdR § a9
T A grea ® w1 Ay g, av
FEAT & wAA FA q@ qFgEA
ag 79[ ey £ e ga qfem samR
1% AEE T WICT # FMAAT FT 54-
oTT FXIZ A 1 qA5AAg € [fE) d=
gagear faal FAGLFE A AT
& TEET HESAT & art § 1 HAAT
AN T ARG, g RF A&
faz & o dar 2Yan £ R wawy W
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FAR TEE | F AT HT UF T
frr & arx garg 3N § fF smo oM
W AAe A A FOd A S
Tie wgY § 5 oo awge & sEN
e g arfaq wwe qqfew &
e ffaa fe wr I §5 g
WA gardy ®rf fasrqdY /4Y £ o}
g9 o fregs avgd AR s oar
aifas @ o & g7 ¥ wAvar #E
A g0 gr | gw @i J8Y =gy
FEAR F R TEAE F oAU AT
dar 1, X # ¥ I® wgAr
FEf FIFT H qT ATT WY
R # 717 & fod g7 v A FUAr
a1feggd A wixr grv 7Ay feafy aiw
Fh GRRH g @ | T Ay
H g aARdY fF 97 &) J 77 F
wgfwe g, SWAWRI W I §
foraelt freterdt o, a1t e srsgen
1€ F TAAGE ¥ A § A Al
HqET ¥ 9T & q@F F A qdqA
TOA ®A) & 4789 § I TW ¥
Y oY 7w ¥ qv4v #, AW A
GIATH HTTRY 9F F FAAT AFAT
T AT WIEH g Aram A
® aeft qigw ® oisgy w0 ¥ FAY
%81 § | TeaY qrz7 7 g3 faar § -

“] sincerely sympathise with the
sentiments of the mother of late Dr.
Mukerjee and the members of his
family. The tragedy occurred with
such suddeness that a good deal of
misgivings have risen in the minds
of many people in India. Personal-
ly, I have no objection to afford
means of satisfying the minds of
these friends in regard to the con-
duct of the concerned authorities,
but it is to be seen whether at this
time an open enquiry will be con-
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ducive to the promotion of the
larger interests for which all of us
are making sincere efforts.”

AR QAU HNT ST
g, ofer o & ag a7 ot quwd §
fe s fregl ok 9@ ¥ fegmna
AT FTTL TAAHEH FT AT A I9T4T
AT AE, A IAF) TEH S8 gAw
T
“Shri N. C. Chatierfee: Would

the hon. Member kindly read the
nexi sentence?

Shrimati Sucheta Kripalani: It says:

“Anyway, I shall have occasion
to discuss this matter with you when
1 have an opportunity of meeting
_,VOU-"

Shri N. C. Chaterjee: He is
still willing to consider it.

sitwelt g gaeTt:  But it is

our Government which fights shy of
making an inquiry. ¥ ¥AH § T

srar fe foT W g &Y o4
TR TR F YT R A F
wgat g f oy o siw & AW ¥
qIUET A, AH AW HAW SALA
arfe S & fem F Nt 0w % €, 2%
ars A A1 T A dfas T FgE A
F77 UF qT0 $§ T T FAT ATgAY
g1 A7 & 9gS 3 A § a9 word
Tt 4 AT TS w Iw TR
Al & 97 7 7f 41 1 F T 7R
wEAl w7 @ =7 oy sAeqr <}
o7 FY vy, FrAa fagg w9 T
37 o, 947 gk fgrg w0 A
fiwmr st £, o ww wafag fe g W
faep® qme | Y @Y €Y, ag wf=
¥ 43 gf @Y, anfaz nx iz 32 =
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AT YR W IAET ErY W §
T g%t 3917 ¥ faw 78 ovy Feo
@ 4 fr g8 geaTw wifgd “qr faarc
¥i§” | IER FG AT SFHT I
Ty €, A sewT At fwfaas a@ @
I HYE wEw @) fwar @, AT Swwr
#r¢ frardt aff a1, 99& @ swar
I FF ® A qraq gy ar 7
I wTwr faar A sdat & oF
AR § SOE ¥ 7 &) AW
7z wer %2 fr ow 0w o Paard
AT AT 2T Q1 39 F THS FAT
2, 3feT o wad o fw gEaw g8,
W § §8 RN ga o T AW
Ia% 9. wr§ AFY @, @ A Iq
%1€ 7 @ FHT | T AT K7 A FE
£ 3& ®Y 77 qfen ww, Iaer AT
wEET AT (G | ITWY A/ 7 wgr f*
T A A § AT 97 A &Y TIr 3w
% wrgat g e wfasy 7 ¢w awg faaT
70 AT ¥ g T &f A galom A
A ATATT FT TIRYT AR §F ARS
w wiw wagy Ffe @ feem &
A AT T g )

Kumari Annie Mascarene (Trivan-
drum): Sir, may I ask a question
from the Home Minister by way of
clarification?

Mr. Deputy-Speaker: Yes.

Kumari Annie Mascarene: [ wish
to know whether Dr. Mookerjee's ill
health and rather disquieting situa-
tion had given rise to any informa-
tion being sent to his people in Cal-
rutta and whether the Government of
Kashmir thought it necessary to
release him when he was found to be
dangerously ill as was done during
the British days of detention?

Dr. N. B. Khare: 1 shall take only
three minutes. In my opinion this
unfortunate death of Dr. Mookerjee,
who was a great friend of mine, is:
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[Dr. N. B. Khare]

nothing but a medico-political liquida-
tion of a most inconvenient and
determined political qpponent. 1
.should say, Sir, that for the
medical part of it, Srinagar is
responsible and for the political
part of it, New Delhi is responsible;
.and I say it from my personal ex-
‘perience of the -attitude which my
friends in the Government hold in
their minds about their political
-opponents. Sir, I have said so many
times publicly but never on this
‘platform. So, I may tell you, Sir,
that after the assassination of
‘Mahatma Gandhi 1 found myself
also placed in the same category as
«of Dr. Mookerjee, that is of a deter-
mined political adversary I do not
‘know  whether the Government
wanted it, but their police &id want
‘to get me hanged. Therefore conse-
quent on the assassination of Mahatma
‘Gandhi they tried to create false
-evidence against me to implicate me
‘in the crime.

An Hon. Member: Is it relevant?

Dr. N. B, Khare: It is aquite rele-
vant. It is for the Speaker to say.
“You are not in ‘the TChair.

So this is the mental attitude of the
‘Government. They want to liquidate
anything that they find inconvenient,
and a similar attitude might have
prevailed in the case of Dr. Mukerjee.

I am disclosing it here today that
-after the 11th May, when the news
was flashed that Dr. Mookerjee was
arrested and detained in Srinagar
jail, on the 13th May, T expressed
my fear and sentiment or presenti-
‘ment—whatever you may call it, be-
-cause it 18 my own experience in the
Mahatma Gandhi assassination in-
-vestigation—I said, “he is in Srinagar
in the hands of enemies. and I am
doubtful whether he will ever come
‘back alive”. I have said so0 to
several friends, and 1 say so in this
“House today.

ot vy ot At (HAwT) T
Wi Frifg ¥ro wATAT NERX ARAT
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® Y ¥ Y ¥ @ I &
TR A ¥ STHT ¥ [F a9 #T
a7 fex gz § wrar g JT gw &
¥ o a7 ® wgrT Aar W Ay
feefy Y M wT fawre AT Ter
AR IF & FIET A 3T TF FIFL
a7 IR AF F wF 7 @ T
q7 |

Q% HMAYT @eew N7 FT I9
AT & Y€ Traey G 8 7

St w we it F gEEE 0]
MYGEF I7 AgAATE & farg Fn
g fediv qor fF 3w 39 g &
€ ot grrew 7Y £ AU wEEE
TE § I gAry fadvdy AgrAmEl o
g ok 7 St ¥ oA WoA @
g afz ¥ soR e, foammg, asar
T depfa ® aeA ar § ar 7 o
IR far, frarag, gemar ok g fq
w1 AR areT § AT A wgAr g fF oAy
fat o w1 Ty P & Ay FEEey
T@ar § g Y §, 7% J9wet § A
qE TG A7 HT & 9T FT GFT F
W@ & | IT WERAT K qeq & FA=C
A Arew F F HIUST 9T A,
FA% JUAfgE] ¢ &9 I8 T4 HX
IT & wfafoea dv3) sqfeaal #1 d=)
# zrer a4, favr &1 e fedr g
¥ frguy gaw w1y frar v

AT FARX A o TITHT TH1E
qEHAT #Y qq w7 g7 7 A} A
grrr 3 fr vy 2% B Avor g
T 31 AT WY XZT IW AIEAT KT OVF
g1, ¥ FY @¥F 91, frex ) oY% 47,
agt 0¥ AREAT WY [ F WMT AW
daa g, A gwar g e v T
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s A v oafer wwd A
tw fog fRagw &= fF o& werar
¥, o 3 9T & fod, AR 3T F o
qR I B FferE W IS F &
AT qifeql &7 =a=Y 1 S1F O
FT ¥ faoqer wrr ¥ sy w7y fa=me
FAT =187

A aw #F ag Fg wwgar g
AR AT T AT q=YY A ¥ a4

¥, FAT FTHTT ATAT AT {HAT HTHIT
#4397 et @rd & foq ? s
& g1 agi & fedy Siw F o% a1 A&
fedft a? @ ¥ for aqar R
ATEAS &1 qT ATEEY FT gIFR HT
1§ gt agwrd & fog ? afy gz ard
WA Y fog 7 57 8%, AR
QY sraeqT § gf7 39 ¥Y g ¥ g
# AT FT H59 ATF AT W F o=
¥ w1 @Y ¥ wfed | 9@ ¥ AW
¥ 771 fAAzT § | 37 # qq & wEw
¥ 79T I7 &Y fregandr & g |
| gawar § wrA o Fff ¥ a7
FC F1E T ¥ FT T @ qHaT |
9 & ¥ g O gfems 9T A g
FTTHAARIGS 39S qEaeg §
g 70 & fod oo 7f a7 s
BT & gra 7 §, I A HY aga & and
M Er AN TEL IgHT a9 & ¢ 7
1 g7 @t & foeard gf, g
FYE 7 g9 ST IR I § % T
ST F9 AST I ¥9, ¥ TE AWAT &
F {79 FQT § Fiw av  foeft
1 7 AR fasg fag 78 faar )
FATMET 99 amw & femr T
a9q = St & w@ § g fr few
T ¥ OF GEAMC AT w1 (EqTY T
436 P.S.D.
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AT TAAT E AT A9 0T Y AT
maf’aﬁﬁzﬁ'aa‘rélt{o o THo
T FT AT FT FEEFR 7 & fafqw
w7 £ feole A €, w9 T a8 a
¥ FT TFAT TIT I ARTAT FHU |
gt afzfeafa & firvo fae, wo ¥Mo
B0 &Y FT@T ¥ 3To FFHAT ¥ o
qIE 3T AT : FITHAIT TATAE FY
foar mar fs 37 FY g@ FE X FAAT
oifgd | BfFT FrAR AR 7 ¥
e 7gY frar | § AT J@a g
fe WAy gfgemT & arftT W &
g gffeq @7 aer oF T
AR FIT | § AT & UF ARAT &Y,
oF qfead & 991 ¥ w F@r
g | AT W SR W 0T
@] g & ar 7EY | Ig AW AT &
fae & Fa< o A% & & ¥ fF v
g |

AR IW ARA ¥ A §
wrafwar g, w> & fe
wegfrez & q@ § avar 3, Sfew &
qeraT ¥ frdgT s<arg frag W, 7%
AT gaar fqeqr € | I F a2 £
grewarfaw faoedy WA Ad @
et maawe & faeg 1€ wsx T
®gr T4, w1 fgeg AASAE 1 A
TEY BT AT | FH Y ®T § FEX Q@
fe g7 Fvq a1 FA FEArT AT
¥ T S w7 T oA
q, 19 qAg AT ¥ @F &1 7 AR
g fF e ot 9o #7 oF oF 7Y
A famr &e &Y srw a1 W g A
F1 FTIT A Fzaraq +4) 75 AT
gHT ofcfeafa & 9@ &1 arwzfas
AT AT ¥Ae freal AT
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[ = 7z =15 qaf ]

q® 9 ford ¥ fod qa3 ) aw
FEY AT §

rafed ? fa¥zw s=m fF 9w
grewETfasar ® qEAr 4 o € |
% ¥ I09 fqw wwwr § AT A9
"4y | WL fear € gw ARy aw
¥ IR ¥ @ 9 fr g 9 sy
frame #<& &, fow # sgAT T
Bra fx s dl, =& gegrdty i
®T |7 §, &Y guay arda ) o awa
IER AT F Fre foar @ AT FEA
g & Swar Fanfed) o 7@ &, suh
qEt At 7Y §, SHRT TEAHHe WY Gl
&1 I T qF A A ¥ 5
fer og® ®w 1 adr O wRa
T w1 ux fasy g, foamd 7 e
AITAS FT BTN Y gwar a1 afew
T ) wY oft sy &Y g 91, T
AR AT amaw o T omar | gW 9g
ST TEY qES 4 | H T FEA
f& dfeq Sagee™ T ar IR
¥ommAY Frew 97 fedl 1§ g
& 3T 1 T R e @ oag W
qr fF s gl &1 ad g 9,
ua;ﬁurfwmﬁ,mﬁgrrw?ﬂ
QT I §T G TG § | 7 A
*Y W g fF ag 9 W & 0F 0F
syfir ®Y, afeql &Y, arard &1, w@d
WMy AT AR S BT TR
wNii ®7 ag are § & stegeer 7
¥&T T frar € v eoAy o ZAT
wifgd | 9 W@ &7 oA FY AT E
§ wgd FumgEs Fgar fF g
TERAT & ST aw B A Tl A AR
q ¥ owe, AT IAFY FAS THNAS
AR Fee w7 ¥, off PRd o

{
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1 AT W faaqr e ITwT 97 A<
are w51 fr 77 gaw 2few § dfwax
9,'3giR ug g} faar ag a€) fEan o
7 qom g fFomr P ot & A
T AR A FEHT G AT IJAETT
FTAD I E ? 791 FTEHRFTFETC
¥, A1 TG AT FATT ST, AYAT
TG F AT H AT T T FT
¢ vt wE ar ) 6T 7 wg
fir Pt ot wrg & o mx dfceT
T, a7 a7 Ay ¥ et T A
ot gwAf & oF 941, g AR T
g1 9% 7 7 %8 v Y ag At A
TR | T TTaET ANl At fewe ww
EhaT aY AT 7 AT W 4 a§ T
g o fF o7 g 4 | IT THT AT
¥, av g ¥ ar guiar & st weoff
NAsT g g affarass 91
ot Frdedy ot Ty SR ETweET A
IR qg T R f5 o qaAT wv
weer 39 4y a8 § fa ooy S &
AT F%, #7 afx AW 7 IT FY
fet waTT F [FAradt 7Y &, av v
7g A Y 71 swfaa € fr 3w
&g §ig 37 fF seT qEl waE]
wez # § wrfem AR 97 & A T
T 9rfed | 78 ar 7% foooht & W@
= Fed gfifeld @ 9 Ay
o FTEY, I AF FNOF H=8 FTY
T FT ZAL XY AT AH F T 1 W
% I qUT g AL 4, TH I qU
Yol 9 4 | qg g A9 7 ¥ wew
T3 4 | qgl SF A I FT T FFTqr
# o e | I oo 7 & Sy
3 Trey 9d @7 | OF fEm £ arw-
& e { A § | I R wey
Tz a9 w7 foae & ot € AR
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FwiwT § fet £) qeq 7Y Ty IwEr
forame &Y st £ {5 7ur ag e o
A i argT gt 4

[Panpir THAKUR Das BHARGAVA
in the Chair]

FITHIT ®T W AT 2« &7 AT AWS
& | oY ofcfeafa & anefie ) g9
&1 FATY G FE F) q7 gAY FE
# FaT AR FET A7 | BT I
g Sewt fade AT @ At g gl
® g9 F ®WT FT HIT T K qWAT
faar | s gw 7 W qw WX T
| &1 g0 A 04T 9@ & fHar 1 gua
ag auw 31 Ifeq 97 fv @gr =
i & W §1 e Wy
g e fafre R i gfaga ¥ gt
T TS 4 | gATR WreH fafae< &Y
suteafs & agt & god qEy =fe
9T ATHFC TR F 6 AT @
W@ T T IR w41 FT TO7 1 48
¥ T A g Foag @ amw
SN F T FT T@T AT A AT § wWW
I TR qES A qq ¥ foq A
§IQX T T | § 5@ AR § faege
T TE ¥ AEAT | WA wG
qY AT FT ATATE AT ATTRY GV
fazama wawT wrfgd fe & e o
TG FETEF
12 NooN

% AMAR §aQ © fave we
g !

i 7 w1t AT UK T
¥ 7 § oA £ WrEAAT o1 AT &
sqi fr w7 oew @ @R FT W §
7g 7 & oaT § WX A AT X G |
F¥iaEiyge R 1A @&
o7 T AT AR | TR AT S
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) qTa A Jir A E | FRT R
frazs wew 5 wmfy @7 ot 99
frqgaraqw s=mF@ A WY o FISTHY
R freqeraraqet safer 7 g aw £
T #Y & 1| A1 IR > G Froqerra-
Qi sfew # fegia o9 77 & afea
¥ @ ) 9 ad =i WY gy
&Y Y, o F AY 9% g wgm, ST
&t ot o gy F@erar =Y Ry e
wg g gk ar 7 | & e & e e
st %X | ag ar v gear fgg v ar
Teq fag @it | s {eg, fag e
A TR F apEt & R arser g
#R AT 99 &8 g I A} afy
gt fag @1t ar srawy w1 7 w0
FIW ISAT I9T | FAT AHFATIAF
g $g7 & TR 78 7977 fF g7 39
aff s and ¢ MR o7 o7 B W
FT T AT IAFY 497 79 whew-
foa firar 8 1 for ®Y aT sqaT far
A 4 T ToBF @Al F wIRY &)
W T HT ATTA HIAT {F HY FFTC
fFar & 1| T 1Y I T ® AT 43
T qEAT & NfF Ay fmy goE
S%E FT qeq 7 IR smast faar
& s ®< faar 1 gafed o & wre-
A T AT FLT F-q417 FY AT HIAT
g & arg stiw w9 | Tt o qrens
FT % Y AIFT 97 FT gav fzar wq1
& & 39 o= & TR A4 & 1 IARY
qreT & g AZF & 1 9T @A
s foF darc § a7 ot a7 w24 §
fir #aY fF gw %z @ g1 wafag gwaar
T8 w6 | qg aY F@7 ™ AT A 4d
dare & 1 I AT AT AR 7L B HT
THTET FIA E | TRT FAT AT
amw g fov for @@ wromi &
g€ & Yo 3v qar v € 1w afk-
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feafa & a +ft zzd @mr §, TR
Hft U7 o1 § I AT w0 §aA
T T A @Y ¥y w AR A g
g grm

Shri Frank Anthony (Nominated—
Anglo-Indians): I rise to suuport
the demand for an enquiry on behalf
of the Independent Parliamentary
Group. 1 am going to attempt in a
few minutes to take this whole dis-
cussion out of the plane of emotion

and of legal technicalities into which
it has got entangled.

We are not, in supporting this
motion, concerned with the politics
of the late Dr. Mookerjee. Per-
sonally, I did not agree with his
politics. I am going to make an
appeal to every Member of the House,
I am one of th most senior
Members of the House and have
always been extremely jealous of the
rights and privileges of the Members
of this House and I am going to ask
every Member to look at this issue
purely from the point of view of par-
liamentary convention. We are still
in a formative stage so far as our
parliamentary democracy is concern-
ed and it should be the concern of all
of us, particularly the senior Members
of the House, to see that we build up
salutary conventions. I am going to
ask a question to the Congress
members. Are you going to look at
this from the point of view of a
necessary, salutary parliamentary
convention, or are you going to be
regimented by your Congress Party
whip into throwing conventions over-
board? I am looking at it purely
from the point of view of parlia-
mentary conventions to which we
must subscribe, If this House Iis
going to progress along healthy par-
liamentary lines, we must necessarily
cut across all party lines, we must
cut across all party affiliations. 1 say
that this demand for an enquiry,
even if it had been made by the most
humble, the maost obscure, the most
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junior Member of this House, I would
have supported it, irrespective of his
party affiliations.

L]

Sir, although I am a lawyer, I am
not going to enter into a legal con-
iroversy with the Home Minister. I
say that this controversy, this argu-
ment and counter-argument, is a most
unseemly thing. It is going to lead
us nowhere. These charges and
counter-charges 'will neither prove
nor disprove anything. I say: don't
look at it from a party or partisan
point of view. I say this that I have
been one of those who have always
been bitterly opposed to preventive
detention without trial, but even
then, I am not going into the merits
or demerits as to whether Dr.
Mookerjee was rightly or wrongly
detained. Let us assume for the
sake of argument—I am not conceding
the Government case—that he was
rightly detained under some Public
Safety Act. May I say in passing
that I regard all these Acts—Public
Safety Act which is the twin of the
Preventive Detention Act and I
would call them so with the utmost
of repugnance—offend the wvery
principles of democracy. 1 say that
detention without trial in times of
peace does offend the fundamental
principles of democratic jurispru-
dence. You should have framed an
elementary rule for this democratie
convention, and that is the conven-
tion I am asking every Congressman
to look at so far as every Member of
Parliament is concerned. Govern-
ment arrogates to itself extraordi-
nary powers. When any Govern-
ment acts either under a Publie
Safety Act or under a preventive
detention Act. it supersedes the ordi-
nary law of the land. In the words
of Mr. Chatterjee. you are acting
under a lawless lJaw when you choose
to supersede the ordinary law of the
land and when you arrogate to vour=
self extraordinary powers in order to
deprive one of our citizens of his
liberty.  Therefore. I say, whether
you recognise it or not, you also
assume the added responsibility of
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taking extraordinary care of the
health and life of every person whom
you detain without trial. That is
the principle I want every Member
of the House to consider. You have
handed over to your Government
extraordinary, ruthless powers—I say
that only under a lawless law a
Government has this extraordinary
power and it chooses to deprive a
man of his liberty. Dr. Mookerjee
was not charged for any offence under
any law. He was just detained
without trial. Since you have arro-
gated to yourself this extraordinary
power, you have the responsibility,
which you cannot escape, of taking
extraordinary care of his health and
his life, and that is the convention I
am sure every Member of this House
will subscribe to. 1 do not wish to
place the Members of Parliament
above the ordinary citizens of the
land. Here we are a House, which
must guard jealously the rights and
privileges of every Member of this
House. A Member of Parliament
was preventively detained, detained
for no alleged offence, detained under
a Jawless law, there is not the
slightest suspicion—the suspicion may
be absolutely baseless—that his death
had occurred under extraordinary
circumstances., and every one of us,
irrespective of party affiliation, must
insist that the Government institute
an enquiry into the circumstances
under which he died. The allega-
tion has not come only from the Hindu
Mahasabha party. If it had come
from that party only, I would not
hesitate to brush it aside saying that
they were merely trying to make =
political capital out of this.

These charges have come from
almost all parties except perhaps the
Congress and they have asked for an
inquiry. Does the Home Minister
for one moment delude himself into
the illusion that merely because this
discussion has been raised by Mr.
N. C. Chatterjee, the country will
regard the Government as having
exonerated itself? Ng, Sir. You owe
a wuty to vourself. The Govern-
ment should hold an enquiry in order
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to remove the suspicions. The
charges. are there—the gravest per
haps—and in your own interest, I ask
you “Why should you shirk an
enquiry?” The charges are essen-
tially in respect of the medical treat-
ment which Dr. Mookerjee had
received. Why should you shirk a
medical enquiry? I admit medical
men may look at the question from
a narrow professional point of view,
but you have the Supreme Court here.
Do you doubt the integrity or im-
partiality of the Chief Justice of the
Supreme Court? Why then are you
afraid of an enquiry? You say in
such emphatic terms that all these
charges are utter poppycock, but the
country, in terms of millions of
people, except the Congress Party, is
making these charges. Your own
leaders, some of your most respected
and learned leaders like Tandonji and
Dr. B. C. Roy had asked for an
enquiry. Your own reputed leaders
are asking for it, and here in the face
of all these demands from your own
party people, from every other party
and from millions of people, why are
you shirking an enquiry? What is
the difficulty? Any judge of the
Supreme Court could do the enquiry.
You are not in doubt about the inte-
grity or impartiality of the Judges of
the Supreme Court or any High Court,
and so if your case is that all
these charges are baseless, there is
not the slightest suspicion that the
Judge will completely exonerate you
and the people also will be shown
that their charges were baseless.

Dr. Jaisoorya (Medak): The matter
actually would not have heen so cem-
plicated if the death had happened in
a normal way. But what happened
here is that it became complicated be-
cause a man died as a prisoner with-
out trial. If he had died travelling in
a train or driving his car and smoking
a cigareite or talking to his wife, we
would have said that it was a sudden
heart failure and we know hundreds
of such cases. I know five thousand
more cases than Dr. Katju. I would
not have risen to speak but for the fact
that this is really an importan! point.
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[ Dr. Jaisoorya ]

while I do concede that Dr. Katju
knows all sbout law; even with the
utmost charity I am not in a position
to concede that he knows anything
about medicine and yet he has passed
opinion as to how a man may die of
heart-attack, what is the nature of
heart disease and what will be his con-
dition on the first duy of the disease,
on the second day, on the third day
and so on. Ignorant people or ignor-
ant doctors think they know every-
thing about the heart. That is the im-
portant point. We are saying that
death is inevitable. In many cases it
is normal, but to die in detention with-
out trial in & place which is not near
and not even under our jurisdiction. is
the unfortunate part of it, It is neither
inevitable mnor mnormal. Whenever a
person dies in Europe, it is the law
thers that post mortem must be done.
Here, unforlunately, there is no law
that post mortem should be done. Un-
fortunately also cremation prevents ex-
humation. Here. in India. if one
says that so and so was given some
poison and was murdered, we can
prove nothing, because there is no post
mortem. We can prove neither ‘for’
nor ‘against’, because after the body
is cremated, the ashes can’t prove any-
thing. Whether or not he died of pol-
soning can only be said on the law of
probabilities. '

The experience of medical men is
that the more we see, the more we
know how little we know about the
behaviour of the heart. As you know,
the heart is controlled by various fac-
tors like strains, emotions ete, and it
is not only the heart that is sick, but
the entire person that is sick. There is
no doubt about the fact that Dr:
Mookerjee was a sick man when he
went o Rashmir, 1T do not doubt that
for nne munute. I do not doubt also
1that he died of natural causes. But
we hdve a right to know that to this
man who was a prisoner of society
evervthing was done that could save
him. This is important. But my hon.
friend won'{ concede this point. This
is where iny objection arises, that
every one has a right, and especially
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the ¢ry of a mother’s anguished heart
hss a right to know whether every-
thing was done to save him—much
more than all of us put together. It
is not fo placate a political party. It
is nof to placate you and me. We
have to tell her, the mother. that in
the name of the people of India we
have made enquiries. we are convinced
that he died of natural causes. I care
two hoots as to who is convinced or not
convinced. Our, demand is that the
people of Indle whom we represent
must be convinced that he died of na-
tural causes. This is all I ask.

Now. about the question of law. I
am not ghle te understand one or two
points. I confess my ignorance. I
therefore ask you for information. and
that is on what day did the law—the
law relating tn the permit system in
India with regard to going to Kashmir
—when did it lapse? Did Dr. Syama
Prasad Mookerjee go with the know-

- ledge, though not the consent. of the

Government of India to the border? Is
it a fact or not that the police of the
Punjab Covernment not only allowed
him to go but also aided and abetted
him? On what day exactly did the
Kashmir Government make the law
or the permit system with regard to
entry into Kashmir? What precise
tiwe was it? When did you make an
announcement or publish any notifica-
tion? Did you tell Dr. Syama Prasad
NMookrejee “You can go, we have now
abolished our law, but they have made
laws”? This is the only point.

I am not interested in that question
as a doctor. but 1 believe it is our
essential and human right, cur inalien~
4bla right to know how a man dies.
Why? Because, it is possible, though
undesirable, that a man can die nor-
mally in detlention. but it is not only
the case that a man dies normally in
prison, there are to my knowledge six
cases where people who were prison-
ers of sociely in detention without trial
did not come out alive. Not only that,
there is no evidence to show where
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their hodies ore. For instance I will
just refresh the memory of my hon.
friend who unfortunately was only the
successor to the crimes of bis prede-
wessors, I vill give you the names:
Rangachari, Raju Reddi. Padma Reddi,
Ramachandra Reddi, Sitarama Reddi
and Janardhanachari. What happen-
ed to them? Where are the corpses,
where are the bodies? I think one
official sitting up there should know
all about it, any my hon. friend should
know. I fully confess that he is only
a successor to things that have hap-
pened previously. But I can ask him
to enquire about it, tell the people of
India what heppened about it. That
does nat apply here. What does apply
is the fact that it is the right and duty
of relatives, whose people have been
taken in detention as prisoners of so-
cietv, that the— ghall be assured that
these prisoners have been given pro-
tection in everv form. No doctor |is
infallible. We all make mistakes. And
10 think that in a third class place like
Kashmir there will be a heart expert
whnen in Delhi there are none and in
Calcutta and Bombay and Lcndon and
Berlin people are ‘“done’” in spite of
medical aid—is to think too much!
1 feel that there have been instances
and evidence of carelessness., I am
pointing only to that. I have seen my
own father die of the same heart
{ailure though he was attended on by
five devuted men of the medical pro-
fessicn, And my brother died. In
both cases the approach to the line of
treaiment wus wrong. Are we going
to hold those doctors responsible and
say they deliberately killed their
patients? They did their best. But
in this case where suspicions have
arisen I thirk the best thing you can
du is to clear those suspicions by ask-
ing for a medical enquiry inte the cir-
cumstances that have attended his
Death. The political issue does not in-
terest Ine.

it wto Wro Imi®: § T e
%1 ag fawa feor &0 s g &
TreT qE & gEx fwa @ fadt
feen w1 ToRfE waw oM ¥ R
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I WEITT §T & AT A T T4r
£ | ¥ 937 %) 97 ATITHA 3T JIEAT
g fF gar Twifaw warf vadfas
T 9 9T @ @R gw farerw
@y § fF uofaw &7 & gw s
faordt ¥ | ag wIr€ TMAAY, Srwaw
AR FAaT 1 T & fod gw A wY
WE | T & TF AP A7 A fadqdy
T® & Aar &1 59 ¥ q97 F7
frar, sk Sa% aq fam qfcfeafa
# I74r g gt, 37 g avay ¢ fawe
1 & fod aror g fawg |37 § @ar
T |

W ¥ 98 § UF AT TAET A0EAT
g forad art & agt aga feamx gam
gATR g WAY ot 7 ag g1 ¢ fF
FHTT &7 AT FTAATT FIH FT X
AT W1 97 ! IH GEAT § AT gAT
g ff W@ §@R F 9geT IWAW
ag a1 f& sty «fa o1 #7 qafy sl
IR & foR ww T & goAr
frmr & frerelt ff @ wawr g
qF Fpw & fr o 7 o sfr Frdedy
I ITAT WX ] A IgHfER g
W @ & g fawm & qre
FTATT 7 Worr, ar gawY AT faer
f& o7 £ wroi A & foq aifae
gl fear s 1 wW@E TEw A A
qfeq Jqg We dgE & 9x fewr
X qg foar fs & 7Y avmar g fe
FTET FqAfa & AW Ig FTAfa
ox 3R ¥ e fvgr mar & dfed
FATESTS Ag® 7 Farq fzar fe aq aw
W F FIAIST I @ E AR AT
AT® q@ & fear A safea w1, SR
TFAT FY AT I & &3 & (wa¥ 4Y 7l
&1 4 o] AR ST H o A et
T 1 @ T W R A Ay Frady
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q oy o & freww fRaT R oo
EY Tore g & fefegw afage
AT F g Al &1 safrey fedam
gz § #% fir, gt a% W a1% TEar
g {5 ante F g O 1S 1 AR
< wE ot agt Y T 2 F 9g haew
gaman f §fF g gt gw afre
farzm FY AT FT 97 A FATY FIA
oy WX FTIX § A ST 4T ZH
R T fed f% AEY &I gwr
g I IR gurd I firewrd
1 oy ggran AR i A A g W
ere faar )

¥ amdd ag § B Emo el
 IFE WAT AT A A T & foq
Fur AT 5 ¥ro FTE qIEgT IT B
firdfzs fedmm g & =0 g T
Ry @ | & AT B F@AT AL E
fir uw ot =ufem qan 7 @1 w7
i F1E A gy & fiF TORTT AT AT
gawd fawret wf v e off &K
w7 A @ AW R e faar ) q@
wa gt o faar @y v s
geei w1 3w fydfe fedam Q=
# 7 7 wAT Afgd Wi fw age @
ot ¥ afaerd 1 W &4 & foR
@mgﬂwﬁiﬂwilwﬁr&
I W G FE F HFwwT AT § AL
I v d7 w0 wfe @it w I
A Asad | @ fod o
T R T MG AAT @ | T T
g faw ag ¥ f& swamaTon wg@ §
fir are &7 fefgre dfwde agt dr
AT S TW 7 A 9T T wgr v I
¥ g % s faeht § fie oy agh o
wEe § | YT ot ofiw | da3r #T Ay
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¥ M@ | IT qF o AFAT Tg @A
g a¥ a% I &) W FH & o7 ggt
9T i 712 Az § 3w fod 97 Ay
gL Awar =nfgd | gy fod & wgar
g fF a8 wrr gowre i anfar o
FITHX TAAHRE & {9 fF Fdo JES
®Y 93 & foqr w17 | T FY qaAT FHOT
& agr ¥ g & g 9T F FAC
afwarr = Wr a1 A 99 Sfagnr
& §wq § f I qHAT A AT
qFE @ | qg qgt I 9§AS qT 9T
B2 ¢ | IR TS AT RYS FIAET
areT, ¥few agt & dAforede 7 war fF
o aF IT 93 ey fag A€ Ewr
g 9 aF IFA 3O TEI (HA7 | 9 ¥
$C IEHA IT ¥ qT F RIS FA
®Y T TE & | o WESAT HRAT
Q@ segeer ¥ fred o @ ¢ 1 AW
qar & fF foa fam gax ad fF =10
wFet #1 g et 8 s om e
g, Sie et 3 I FY AT E, g
@Y 7 qHET fF o7 §© amra gr
og 99N F & W SN I AT A D
™, ¥feT ¥ I ¥ o w; g
qE AT AT F qTHA AT T & | §H ST
FAFTFR TR I ITINF 009
wH e € faw & gw &mi
Fhedmmrardgamarat &
fir sTeli 7 oY 3© & g, ot =
wrag @ wd - Ay I Aufiee
T T 81 ¥ ey §gEit
T It W § ag g feamr A e d,
Sfie AT wt Sy fu go iy Ay wwT )
Toma i mag e v
& g A T T, oft g oA
ot 7 gA@T & e qwAT A1 R N
wraa & af 4 | T & af 9
e s R ) T frer | dw
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wogeoT F @@ gew feg A
® swerar fr o3 atm % &M,
I@ A I g &qTw Fser
T ar Sfw g g awr aer
qT | FFPRT gL g9 fawrd AW
9 | gftz 8128’ g ¥ @A & fod apa
IveT a1, ¥feT Tgi g & fod o
Ay o, farfaer aw 5T g ¥ 2@ wd
9 | &1 aY 3% 97 5 g w90 e
o, R & fod wg Al oY | AT &
TG o FAT AT 98 IT & AT
a7 WY &, ;T W T ATAl #Y ey
g e fr & R A w1 faam
T w1, 3few d g & weo
X ft e 7@ & fod da= A
g fow o & ool 53, frw
A7Z ¥ F2weT BT FI IFA A AT
?1 79 ¥ 3w &< frg a@ ¥ IO wawA
¥ fod g 9o ant @ @8,
& q & fod darcAd § 1 e
T F 9 F Agl B8 | g fF wmo
AT & qX A ¥ AW qAr o fe
I WY GE HEF AT & | GATR g WAT
I T® WD e F IET 2 A
F1 defawrs fear 1 210 F1eq 7w
AT T R T FAT AT AT AGA AWT
g | AT o FEY GgT  /TAS
& fir g fedardl WY IR qan Y
faar ; ¥few ag aodt e & g€ ?
o & g | AT 99 A IFA A
qTEE X ATHT F F3Tqg HF aat
AR #1 fF sT9eT Ff gwad gl &
wrfgd 47 | 28 ¥ Fax & fr Py
® 7d ST Afgd a7 | T w7 I
AT sTem afid 1 amag 5
Tt A Fo st AR TR y9T-
T & ATk § Tro qHAT 4 1 IR H
g *T WA § ¥ @ o AT A
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frddft #1 TFgm cgEA W
gfrar & o fewdzefag o 2w &
I 2w & agr a0t T § 1 gt 9}
AT FYE =T FT T M 2, AT B
1 T Y, 97 FY g T wEw v
g ot foew fofrs e @iy §ag o=
&< f&d arx & | ag wwar wrar § R
it #Y sarer gfosw s 92397 H}
AN & HTO0 JHET A, & A 07
#q% I AT T@AT AR
et o #1 s 7 FT @A
g | 3w fog @ & a a Y
T ¥ wgdt & R Ay oY & s
Fro FHST #r qoq gE, A AW ;o
w1 gwwa & fF ofosw & sror
37w g g%, Ak ag w@ A AT
§IT AFT & T[FTT FY T4T A@! 9T, AGT
¥ AOT #T 9T AF 97 7 UG AS
g3, T g FT ¥ gHe & afeaw
F & srar 441 &y fv fow & g
dE% EF ¥ FIXO TR YEAT AT
weq &1 arq ! | gwwar g fv g
FA M amaAsagid) 30w
H9 @ dr 9, 39 § 3¢ fear @
f& oF sredr ®1 oRET 9T qET
T TG FATATX FTAT 9T, AR Iq &
§59 & 39 & o a7 Py ar o fa
T aTeTT & fere ag o & foq o
@ 41 ¥R 39 7 Ay fr aroma § o
Fredt ¥ @ & | AR IwTC @ E )
Tga T & AX 3§ A frwred
¥ fod omd gwa ¥ et 7 Xy fE
Y qEYT & AT T I JTAT AT
¢ 1 37 71 fawremT wfgd a1, Sfem
& freraar § AT &% €Y w7 wer
grar | gae 4T qar ¥or 5 e §
g7 %7 39 77 TN AT T4 4 I
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& war g@ ¥ 7 ag s e
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WA @ 91 & oswow W@
WY w afgd o 77 Iw 7 A
®Y arg aTez ATE AFAAT | IE AW
q o [FAT F I F A TG
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Shri Meghnad Saha (Calcutta—North-
West): I support wholeheartedly the
demand of my hen. friend Mi1. N, C.
Chatteriee for a full enquiry into the
circumstances which led to the death
of Dr. Syama Prasad Mookerjee, in de-
tenticn. 1 have heard the arguments
on both sides. I was very sorry to find
that my friends on the opposite side
have opposed this very simple demand
for an enquiry. I am also sorry that
in spite of private opinion which I
have heard from thousands of Con-
gressmen about the death of Dr. Syama
Prasad Mookerjee, none of them have
risen to speak their mind on this mat-
ter and have left i1 to Dr. Katju, the
Home Minister,

I come from the city of Calcutta
{from which D1. Mookerjee was also
clected. Dr. Mookerjee was born and
brought up in Calcutte. He is well
known almost to everybody in Cal-
cutta, and during the last one month
when I was in Calcutta, hundreds of
men who visiled me have requested
me that there should be a public en-
quiry into the circumstances of Dr.
Mookerjee’s death. I do not know
why Dr. Katju brought all hiz legal
acumen just to argue against this sim-
ple thing. I am sorry that in spite of
the great esieem in which T hold Dr.
Katju, the Home Minister, his legal
arguments have not convinced me in
the least. It was a very simple thing.
Millions of his countrymen believe,
whether rightly or wrongly I cannot
say, that Dr. Mookerjee's death took
place under very suspicious circum-
stances. Here we listened to the argu-
ments of Mr. Chatterjee, the counter-
arguments of D1, Katju and arguments
on all sides, It would have Leen a
very simple thing to have a public en-
quiry, and to place all the circum-
siances about his death before the pub-
lic. I think if the Government ac-
cepled this motion, it would have rais-
ed them in the estimation of our coun-
trymen. But they have not done so.
I was particularly surprised when Dr.
Fatju wanted to fix the responsibility
on my hon. friend Mr. Trived.. Mr.
Trivedi is not a medical man, and
everybody knows that when a man is



4253 Detention and

very ill, his friends flock to his bed
side just to offer him comfort and just
to satisfy their own curiosity. He said
it was Mr. Trivedi who hastened Dr.
Mockerjee's death by being at his bed-
side. This appeared to be a very
quieer arguinenti.

Shri U, M. Trivedi: Ridiculous.

Shri Meghnad Saha: I think it will
not convince anybody in the world—
this kind of crude arguments—......

Sktrimati Sucheta Kripalani: Very
crude.

Shri Meghnad Saha:...... to shift the
responsibility to somebody else, one
-of his friends. He knows him well
"This will not satisfy anybody.

Dr. Mookeriee was a very eminent
muan. J have known him since his
‘boyhood. I had worked with him. He
was one of ihe most lovanle men I
knew. As a matter of fact, when he
announced here that he was going to
Kashmir, I went to him and I remon-
strated with him that he should not go
to Kashmir. I was not acquainted
‘with the legal aspecis of the thing. I
was not a sympathiser with the parti-
<ular cause which was responsible for
‘the making up of his mind to go to
XKashmir. I simply told him: “You
are placing yourself in the power of
your enemies, and no sensible man
should place himself in the power of
his enemies”. He said he was not go-
ing to be delained in Kashmir. He
said: “I am going to be deisined in
India, because the Indian Government
will prevent mv entry in‘o Kashmir.”
He was never under the impression
that he would be allowed by the Im-
dian Government to go into Kashmir.

I think the legal aspects kave been
.dealt with very fully »v Mr. Chat-
tferjee. I need not enter into them,
and I think it must have been a great
surprise to Dr. Mookerjee when he
wos allowed, helped and ateited by
the agents of the Indian Guevernment
to enfer hashmir. And I think all
these movemenis must have ct:me from
a master mind, and one ce#n see who
‘that master mind is.

Anyhow, 1 do not want to treat this
House to a long discourse. 1 think
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the country demands and millions of
his countrymen demand that there
should be a full and open ernquiry into
the circumstunces of the decth of Dr.
Syama Prasad Mookerjee, ard I would
urge the cther side—the Gevernment
—to accept this motion of Mr. Chat-
terjee and once for all allay the dpubts
which are, whether rightly or wrong-
ly, poisoning the minds of millions of
people in this country agaianst the Gov=-
ernmient of [ndie as well as the Gov-
ernment of Kashmir.

Shri Joachim A’va (Kanara): This
is one cf the gravest and saddest occa-
sions in this House when we are ask-
ed to mourn the death of the greatest
orator of the Indian Parliament, a
titan, a giant who lived amongst men.
‘Who does not know that quite many of
us have shed tears on the death of
Dr, Mookerjee? Though we funda-
mentally opposed his policies—policies
that perhaps cut at the root of nation-
alism—we had respect for his perso-
nality. Sir, I am glad you have given
the fullest chance for the Opposition
to wventilate their feelings, sentiments
and grievances, and Government need
be congratulated for boldly and
squarely facing this charge and trying
to rebut it.

What is the use of saddling the
Bakshi Government with the sins of
Sheikh Abdullah’s Government? The
Bakshi Government today is in saddle.
and they have a serious responsibility
to discharge. They have a life and
death  struggle in Kashmir, The
enemy is within the door, and it is not
possible perhaps when the enemy Iis
at the gates to have any agitation
which will affect their course of na-
tional existence there. (Interruption)
Only yesterday, Sir, my hon, friend
Mr. Fotedar from Kashmir said that
they had a charge against this Gov-
ernment, that the Government of
India never inierfered in any shape
or form in Kashmir; and here now the
Opposition states that our Government
should interfere. Revolutionary chang-
es have occurred since the death of
Dr. Mookerjee both in our national life
and international Jife. The Kashmir
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issue is a very grave issue in the fore-
front of world politics today. Abdul-
lah’s Government has been liquidated.
Bakshi's Government has come in. As
I said it would be wrong and improper
and unjust to saddle the Bakshi Gov-
eramnent with the wrongs of Sheikh
Abdullah’s Government, and things
with which the India Government had
nothing to do. The misdemeanours or
the sins of Abdullah cannot be visited
upon the shoulders or upon the head
of his successor who is waging a great
baitle of keeping Kashmir going and
to decide finally which side to choose.

As ] said, we are deeply mourning
Dr. Mookerjee's death. Unhappy is
the lot of Bengal that they lost their
titans and great heroes one by one,.
Netaji Subhas Chandra Bose had to
walk miles and miles when he beat a
retreat from Rangoon to Singapore.
The British gave him a hunt and he
had to walk miles and miles into the
hills and lay down his life finally. So
also the case of Sarat Chandra Bose
to which hon. the Home Minister re-
ferred. C. R. Das also died like that.
He died when he was down in the
heat of the campaign in the South. I
remember asking Shrimati Basanti
Devi as to how he died. She said:
“The food there was very hot, and he
passed away soon after he returned
from his tour in the South”, Years
after I remember telling Shrimati
Sarat Bose, “Be careful about your
husband. The food may go away”,
and she said, I remember, “I go with
my husband wherever he goes.” He
went to Europe, and the hon. Minister
has graphically described the circum-
stances in which beloved Sarat Babu
died.

The Government of Kashmir as at
present constituted should not be bur-
dened with this enquiry. The Govern-
ment of India is not responsible in the
sense,that Mr. Chatterjee has charged
it. I have great sympathy with Mr.
Chatterjee’s demand. As I said, I re-
main a fervent admirer of Dr. Moo~
kerjee. Long after the din and bustle
of political life will have been forgot-
ten, long after we shall have gone
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away from this Parliament -of India,
all of us will remember Dr, Syama
Prasad and his name will always flit.

across the gallery of our minds,
1

Today, neither the Government of
India, nor the Government of Kashmir
can be saddled with an enquiry. We
do not know what even the constitu-
tional position is. The Government of
India can only take over the adminis-
tration through the President if the
State is in disorder. Only Communi-
cations, Defence and Forelgn Affairs
are in our hands. We do not know
what powers we possess even over the
Government of Kashmir. Quietly and
departmentally people may be punish-
ed, departmentally the doctors respon-
sible may be punished.

I may recall the great episode when,
I think, from the very seat of Dr.
Syama Prasad, the late Pandit Motilal
Nehru fought and heatedly discussed
the rights of political prisoners for
whom the late Jatindranath Das gave
up his life—fighting, so that political
prisoners may not die and suffer in the
prison yards of the land. Thereafter
the classification of political prisoners
in Indian jails started with some kind
of amenities being granted to them.
Most of us, Sir, have received the bene-
fits of the supreme sacrifice of the life
of Jatindra Nath Das through hunger-
strike. I do not think that the son of
the late Pandit Motilal Nehru, that
great patrician of Indian politics,
would be a party to the physical liqui-
dation or murder of Dr. Syama Pra-
sad Mookerjee either by thought,
word or deed, especially when he has
been always magnanimous towards op-
ponents, especially when he has for-
gotten all the harsh words that have
been said against him. Hence I beg
of my friends, with whom we have
much in common, but with whom we
have also some differences, that they
shall not press for an enquiry. We shall
keep the memory of Dr, Syama Pra-
sad Mookerjee ever treasured in  our
minds, so that whenever any visitor,
any patriotic visilor goes to Kashmir,
he will remember: Here died a patriot.
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fighting for his own principles-—though
we did not agree with them—with none
of his own nearest and dearest ones
with him.

Sir, I want to say one word about
political prisoners before I sit down.
‘There is a moral in the death of Dr.
Svama Prasad Mookerjee. Let it be
the first and the last of its kind in our
history. As I said, our patriots have
watered the tree of our national life
and freedom and fought at great sac-
rifice of their lives. This Congress
nurtured in the fight for freedom shall
not be frittered away by being made
liable to the charge of liquidating poli-
tical prisoners or of not meting out
good and decent treatment to them.
‘We have seen what kind of fights we
have waged in prison yards. We have
seen what fights we have waged in-
side prisons as well as outside—pri-
soners who refused to put down their
hands on their toes in indignity, pri-
soners who refused food for 15 days,
prisoners who were subjected to- lathi
charges and so on. All these sacrifices
are not in vain. We shal] not allow
any one of our political prisoners to
undergo this torture. Thank God, the
Jail Manual has been very drastically
revised, especially in the State of
Bombay where even criminal or habi-
tual prisoners are treated in a decent
manner, allowed many facilities and if
they behave well, are even allowed to
go back and see their wives and chil-
dren. These are concessions which
were once drawn out by hungry, fight-
ing, resolute patriots in the course of
the national struggle. We shall hand
them over to our successors. In this
democratic State. we must ever keep
these principles and practices green.

It is said of ths ‘Iron Curtain' coun-
tries that they liguidated their oppo-
nents. It is said equally of democratic
America that if anyone of their offi-
cials even possess a book on Commun-
ism, he shall be hounded out of office.

Shri Gidwani (Thana): How are our
Socialist friends being looked upon?
Read the statement of Mr. Ashok
Mehta.

18 SEPTEMBER 1053 death of Dr. S. P. 4258

Mookerjee

Shri Joachim Alva: We shall do our
very best to minimise these troubles.
As | said, let this be the first and the
last episode of its kind.

Once again I reiterate that I deep-
ly mourn the death of Dr. Mookerjee.
Whenever we look at his seat, we miss
his great personality. He was a man,
a towering personality, the greatest
orator, as I said, of the Indian Parlia-
ment,’ though we basically differed
from his policy. Especially in this
great debate, I want to know whether
it was open to any political party—
any minority party—to wage a raging
and tearing campaign after a great
democratic party has heen set in office
by the votes of the majority of our peo-
ple. Was it open to any party to wage
a raging and tearing campaign in the
streets of Delhi, reiterating the condi-
tions of 1948 when we lost the Father
of the Nation? These activities, Sir,
we shall not support, but resolutely
oppose. We shall not sympathise with
these aims and objectives, however
noble they may be considered to be
by the Opposition. We have lost a
great and prominent f(igure in the
death of Dr. Mookerjee; we deeply re-
gret his departure from our midst.
But his name shall live for ever in
our minds as a great personality.

Shri R. K. Chaudhury: Before *he
hon. Minister in charge of this debate
replies, I would like to ask him a
few questions.

Dr. Eatju rose—

Shri R. K. Chaudhury: I should like
the hon. Minister of Home AfTairs to
stay.

I want to know certain facts. First
of all, it was given out in the Press
by Sheikh Abdullah himself that he
was prepared to release Dr. Syama
Prasad Mookerjee, sometime—a long
time rather—before, his death, but in
the absence of the Prime Minister
from India such a release could not
be effected. I was always wondering
why it was necessary for Sheikh
Abdullah to consult the Prime Minis-
ter of India about the release of Dr.
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Syama Prasad Mookerjee. It certain-
ly is not the concern, I believe, of the
Government of India to get him ar-
rested by the Kashmir Government.

If that is so, Sir, 1 do not under-
stanid why Sheikh ‘Abdullah could
have the temerity to state that he
was not released because the Prime
Minister of India was mnot here. I
would like to know from the hon.
Home Minister if during the absence
of the hon. Prime Minister he was
consulted by Sheikh Abdullah about
it and, if so, whether he also told
Sheikh Abdullah that no order could
be passed in the matter because of
the absence of the Prime Minister.

Then, Sir, I also want to know this,
if it is possible to know; normally
when a person enters upon a land
when his entry is banned, all steps
are taken by that Gevernment who
bans the entry to send him, to ex-
tern him from that country. Why,
Sir, in this case, why in the very first
instance when Dr. S. P. Mookerjee
broke the law and entered Kashmir,
why no steps were taken to extern him
from that country. Why was he de-
fitlned there? 1 should also like to
know, to clear the position of the Gov-
ernment of India and to assure its
fair name, whether as g matter.of
fact—if it is not a high secret—any
consultation was held with the Gov-
ernment of India regarding the deten-
tion and arrest of Dr. S. P. Mookerjee.
If these two points are cleared, I think
there will be nothing so far as I know
for which the Government of India
should be held responsible for the
subsequent events. First of all, no-
thing was done by the Government of
India to persusde the Government: of
Kashmir to arrest and detain him and
then the statement which Shelkh
Abdullah made that hisg release was
dapendent on the wishes of the Govern-
ment of India. if these two points are
cleared, I submit that there is nothing
for which we can say anything against
the Government ot India for what has
happened subsequently.
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We should all be rather thankful
to Mr. Chatterjee for his having
brought this motion before the House
and to Mr, Trivedi for his stating the
facts as'he knew. I think Mr. Trivedi
hps donz a great public duty by tell-
ing this House what he really knows.
Whatever we had heard in the Press
may have been mere gossip but what
he has stated in this House cannot.
be gossip. Now, I think, Sir, with my
limited knowledge nf law, that if the
statement which he had made before
the House today was made before any-
magistrate. he would have heen satis-
fled of a prima facie case though not
under section 302. nor under section
304. first part. at any rate -under the
second part of 304 or 304A of the
Indian Penal Code. Sir,-who is going
to have cognisance over this case?”
The Indian Court iz not competent to:
try this case because the occurrence
took place in another land _and the
accused is also in another land. Then
{he guestion is, who lg goning to take
the trouble of having a case against
the authorities in Kashmir.

I am always confused about the
position of Kashmir. I consider that
Kashmir is neither fish, nor flesh nor
good red herring.

Acharya Kripalani:
bhat.

Shri R. K. Chaudhury: In every
legislation which we pass In this House
we say that this law shall not be appli-
cable to Kashmir. What is the remedy?”
1 take it for granted that whatever
has been said in this House by the
supporters or by the followers of
Dr. S. P. Mookerjee ig auite correct;
but what is the remedv? Kashmir is
a part of India all right and if we
have stated in certain legislation that
it would not be applicable to Kashmir
it is mll right. Then the position is
that in ordinary matters Kashmir
is {n India. In the matter of legisla-
tion unless vou state that this law
will not be applicable to Kashmir.
that law becomes applicable to Kash-
mir. I think that is the position. Be-
cause you say that certain laws are

Nor even dal
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not applicable to Kashmir, therefore,
all other laws which are not mention-
ed, become applicable to Kashmir; in
all other matters Kashmir is a pari
of India and the Prime Minister of
India has the fullest control over
Kashmir.

Dr. Syama Prasad Mookerjee said
that he does not understand how there
can be two Prime Ministers in India,
one of Kashmir and the other of India.
It is very difficult for us to under-
stand what ' recommendations this
House can make to the Government.
What can they do? Can they hold an
inquiry themselves? Or  because
Kashmir is independent of them in
certain matters, can they merely re-
quest the Government of Kashmir to
hold an inquiry in the absence of the

" people of Government of India? What
can really be done? Is it only that
we can express resentment?

Dr. Syama Prasad Mookerjee may
have died of heart failure or may not
have died of heart trouble; he may
have an accelerated heart failure but
we should not be heartless in conduct-
ing this debate. We should not make
light-hearted remarks so far as this
debate is concerned. All that the
Government can do in thls matter is,
it the Kashmir is a part of India the
Prime Minisetr may request the
Kashmir authorities to go into the
question of his death and hold an
inquiry. If Kashmir is not part of
India, then the Government of India
can take action under the international
law for Kashmir having done some-
thing that deprived us of the life of
a valuable citizen and for that reason
we can take such steps as are prescrib-
ed by law. But the fact remaing that
this should - be the attitude of the
Government of India.

We regret, the Government of India
regrets as much as anybody else the
premature death of Dr. Mookerjee.

\ The Government of India regrets
also the acts of so-called indifference
of the Kashmir Government, at any
rate the medical authorities of Kash-
mir. That must be our attitude.
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Then, Sir, I felt very much pained
when some Members like my friend.
Mr. Alva gave us a catalogue of the
names of the persons who died of’
heart failure as if the death of Dr.
Mookerjce should be treated in the
same way.

Shri Joachim Alva: I did not say
that. All that I said was the great
leaders of Bengal died under tragic
circumstances.

Shri R. K. Chaudhury: The great
man of Bengal died of heart failure..
but did anybody ask the Government
or anybody to enquire about the rea-
son how Sarat Chandra Bose died
or how other persons who died of
heart failure? Nabody questioned..
This is a very intolerable thing and
should not have been indulged in by
Members of Mr. Alva's position. We
are sorry not so much for the death
of a particular individual—Mahatma
Gandhi died just at a time when the-
country needed him most. We were-
sorry for him, we did not make any
complaint but . the death under those
circumstances was certainly deplor-
able.

Dr. Syama Prasad Mookerjee was
the Leader of the Opposition. For
that reason the Prime Minister never
showed any disrespect to him, The
Prime Minister always held him in
esteem and affection. He never sald
anvthing undesirable regarding Dr.
Syama Prasad Mookerjee because he
was the Leader of the Opposition. We
forget party affiliations and say “Here
is a valuable Member of the Parlia-
ment, one of the leading Members of
the Parliament, who has contri-
buted a great deal in the cause of this
country, who had built up the edu-
cation system at least in Bengal and
Assam; we deplore his death”.

1 p.M.

Certain things have come to light
about his death. The public is entitled
to know, even if we have no control
over Kashmir, the exact position.
Let us know this, Sir, If Dr. Mooker-
jeel had himself protested against a.
certain injection—it is reported in
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the newspapres that some injection
was given to him and that Dr. Mooker-
jee had said that he was prevented
from having this injection by Calecutta
doctors—and in spite of his having
told the doctors so, as is reported
in the papers, if this injection was
given, we must find out weather it is
a fact or it is not a fact. The hon.
Home Minister should welcome this
opportunity of explaining things
which he knows and given an
assurance to the House that, on the
things which he does not know him-
self and on the things which we
are not in a position to contradict, he
will make some enquiries and apprise
the House. That is the only position
which we can take up.

Dr. Katju: I would like to say at
the outset that my esteemed friend,
"Mrs. Kripalani, has done me great
injustice. I am not here to argue any
case and unfortunately my belng a
lawyer is always being brought up
against me about five times in the
week. I do not know why. Now, 1
did not bring an argumentative frame
of mind on this question at all. Here
is this book which has been circulat-
ed. Passages were read by hon. Mr.
Chatterjee and I ventured to read
other passages from this book. That
is all. Now. some question have been
‘put. Just now, Mr. R. K. Chaudhury
said. well, here are these three ques-
tions for you:—one: why was not Dr.
Mookerjes externed. Now. I do not
exactly know whether there is any
power in that ordinance or not. But
I would ask you to consider that Dr.
Mookerjee—we all acknowledge—was
‘not an ordinary citizen. He was a
leader of a great party. He was one
of the leaders of this Parliament and
he had been saving over and over
again that he had made up his mind to
go to Jammu. 1 am not now going
into the matter except to say that
an externrnent, the Jammu and
"Kashmir Government may  have
thought. would be a very idle per-
“formance.
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Acharya Kripalani: Why?

Dr. Katju: Please wait and liseen.
You extern a man. What does extern-,
ment mean? You put him across the
Indiag border. He walks across again,
You .arrest him. It goes on like a
game. Dr. Mookerjee—you all know
him for years and I also knew him.
Prof. Mookerjee said that he had
known Dr. Mookerjee's family for
three generations. Dr. Mookeriee was
a man of determination. When the
Inspector-Genetral of Police told him,
“Please do not go. Here is an order.,”
Dr. Mookerjee said: *No, no. I am
going” Then two minutes later they
brought out that order and he was
arrested. '

My friend Mr. Chaudhury asked
why not extern him? Don't you think
it would have been an idle game, like
a children's game?

Acharya Kripalani: Did npot the
Government consult you?

Dr. Katju: I take objection to that.

- Mr. Kripalani, I know that you are

a journalist You are always putting
forward ., different pointg of wview. I
am putting forward an argument. I
am saying, Sir, here is the question,
and here is the answer. The question
is, why was he not externed? 1 say
that .an externment, in the circum-
stances, would have been a completely
idle performance. ‘That is my answer.
You may contradict it or accept it.

The second question was....

Shri R. K. Chaudhury: Was that
the idea of the Kashmir Government?

Dr. Katju: You put that question,
and I have got to answer. You consi-
sider it. Does it appeal to you or
does it not appeal to you? They
never consulted me. My hon. friend
has just now said that he does not
know whether Kashmir is a fish fowl
or a litlle red herring. You ask the
Kashmir people. They would sav' that ,
Kashmir is under article 370 of the
Constitution. We are not going to
enter into a constitutional discussion
about the position of Kashmir.
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The second question was this. In
a statement issued, I believe after the
death of Dr. Mookerjee, Sheikh Abdul-
lah expressed his great sorrow. He
said it was a great misfortune and
he himself was comsidering the ques-
tion of releasing Dr. Mookerjee after
the return of the Prime Minister from
England. The inference is sought to
be drawn that the Prime Minister was
a party tv his detention. It ig a
matter of common knowledge that at
that time discussion was going on
about calling off of the agitation by
the Praja Parishad, I do not know
in what terms and under what eircum-
stances.

[MR. DEPUTY-SPEAKER in the Chair]

Now, Sardar Hukam Singh had dis-
cussed this matter with Sheikh
Abdullah many times and he had dis-
cussed it with Dr. Mookerjee also.
The understanding was that Sardar
Hukam Singh was to go again to dis-
cuss the matter with Dr. Mookerjee
and, as he himself told us, on the
21st of June he was informed at
Pahalgam that Dr. Mdokerjee had
been taken ill and therefore this
meeting might be postponed. I had not
consulted Sheikh Abdullah aiout that,
so far as that message was concerned.
But at that time we were trying—I
was anxious myself—to settle this
Praja Parishad Agitation. No body
liked it. If the Praja Parishad agita~-
tion had been called off, Dr. Mooker-
jee would not have been externed;
he would have been an honoured
guest in Jammu and in Kashmir. I am
only speculating—I have not discussed
this matter with him— Sheikh Abdul-
lah might well have thought that this
wider questlon as to whether the
Praja Parishad agitation was to be
called off or not to be called off would
require consideration here and on this
settlement would depend the question
as to whether Dr. Mookerjee should
go to Jammu and meet the people
there. That is why the Prime Minis-
ter's name has come; otherwise, 350
far as we are concerned we had no-
thing to do -‘with Dr, Mookerjee's deten-
tion.

436 P.S.D.
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The third quetion that was specifcai~
ly put was, was there any prior consui-
tatipn between the Jammu and Kashe
mir Government and us? None what-
soever.

I have given specific answers to
specific questions.

Then my hon. friend Mrs. Kripalani
read out extracts from a letter—I do
not know address to whom—probably
to Mr. Chatterjee, by Bakshi Ghulam
Mohammad. Now conditions in Kagh-
mir have changed considerably. Sheikh
Abdullah is now in detention and I
have not been in touch with him about
this matter at all. but don't please
forget to do him justice. As soon as
he heard from no less a person than
Dr. B. C. Roy, one of the most re-
nowned physicians of India, that there
was this point, that point and so nn
and that some deflciency in treatment
was Aalso indicated. Sheikh Abdullah
wrote to him “Will vou kindly come
and make an enquiry?” That was
within a few days of the death of
Dr. Mookerjee. Therefore, to do
justice to the Jammu and Kashmir
Government and also to Sheikh Abdul-
lah, there has never been any anxiety
on their part to avoid an enquiry in-
to the specific points raised by Dr.
Jaisoorya as to the nature of the
treatment. We know that lawyers
differ in their opinion and doctors
also differ in their opinion. The whole
question was whether the medical
treatment given to Dr. Mookerjee was
satisfactory. or not. Sheikh Abdullah
asked Dr. Roy to do this inquiry. Un-
fortunately we were subjected to all
sorts of misfortunes in this matter.
It so happened that Dr. Mookerjee
died on the 23rd June. then there was
this demand for an enquiry and Dr.
Roy had himself to leave for treat-
ment and for other personal purposes
for Europe, but Dr. Roy, when he
left for Europe, said “I shall have to
ccme, but I shall not come alone, T
gshall bring three or four companions
with me.” Sheikh Abdullah said
“Quite all right”. Then Dr. Roy said
that some papers should be preserved-
—preseriptions and other papers. Now,
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all that was done. Dr. Roy went to
Europe. Do you know what happen-
ed in Calcutta now? Dr. Roy had to
cut short his visit and, I think, he
returned by the-end of June. He was
himself immersed in his own affairs.
I do not want to make an inaccurate
statement, but my recollection is
*that Dr. Roy himself published a
statemment in the press that having
seen the subsequent documents and
having been informed of the details
of the treatment, he had changed his
opinion.

Shrimati Sucheta Kripalani: It was
not a Press statement, but a private
letter and in that letter there was
another phrase to the effect that the
enquiry was not necessary ‘at this
stage’.

Dr. Katju: If I am wrong, I with-
draw that, Whatever it is, I do not
wwant a controversy and give an in-
nceurate  impression to my hon.
ifriends here.

Shri N. C. Chatierjee: May I cor-
rect one statement, Sir? The state-
ment actually is that “I have never
said that there should be no enquiry.
On the other hand in spite of that
letter, I do maintain there is room
for enquiry and the enquiry should
be done.”

Dr. Katju: By all means, let it be
s0. My point is that Dr. Roy made a
demand for an enquiry and Sheikh
Abdullah acceded to it and there
was correspondence between Dr. Roy
and Shelkh Abdullah on this point.
When Dr. Roy returned for Europe,
ke was immersed in his own troubles
and then the troubles broke out in
Brinigar, Shrimati Sucheta Kripalani
read out portlons of Bakshi Ghulam
Mohammed's letter and Bakshl
Ghulam Mohammed says that he would
like to have an enquiry into this. It
was not my intention to allocate
blame in this matter on anybody's
part. As it is, the whole dispute has
now centered round as to what hap-
pened on those last three, four or five
days. Sardar Hukam Singh saw Dr.
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Mookerjee on the 15th, my hon, friend
Shri Trivedi saw him on the 18th,
and Dr. Mookerjee fell ill on the 20th.
Hon. Members will remember that on
the 21st .June. a day before his death,
there was a news item issued from
Srinagar which it so happened was
published in the newspapers on the
very day on which in the morning
edition the news of his death was
published. The news item just consist-
ed of two lines and dated the 2lst,
stating that Dr. . Mookerjee was re-
ported to be suffering from an attack
of dry pleurisy but his condition
was satisfactory or something like
that. That was in the newspapers and
it came out in the morning. news on
the 23rd and by that very date, there
was the news of his death splashed
all over the land. Therefore, we shall
confine ourselves only to what hap-
pened during these twe or three days
just before his death. Why should I?
It is a matter for Bakshi Ghulam
Mohammed.

I do not know, there hag been =a
long discussion about the Preventive
Detention Act. That is all very
familiar discussion. (An hon. Mem-
ber: To you also). You know the
pros and cons of the Preventive De-

tention Act, That iz not relevant
here.
Shri Raghavachari (Penukonda):

Why was this bilg elephant drawn into
the keddah enclosure by the Gov-
ernment of India? That is the whole
point.

Dr. Katju: Sir, I cannot under
stand what he is saying.

Mr. Deputy-Speaker: He is refer-
ring to Dr. Syama Prasad Mookerjee
as having been entrapped into some
enclosure in Kashmir.

The Minister of Law (Shri Biswas):
The suggestion is that he was push-
ed into Kashmir. (Interruption)

Mr. Deputy-Speaker: Order, order.
I am not going to allow any more
interruptions. Let us not part iIn
that mood. I have allowed sufficient
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time. Hon. Members took sufficient
time, Uliimately hg is winding up.
There is no good going on asking
questions.

Dr. Katju: You ought not to
joke with a serious subject like

this.
Bhri 8. S. More: He is not.

Dr. Katju: You are joking.

Mr. Deputy-Speaker: He may ad-
dress the Chair.

Dr. Katju: I am sorry, Sir.

Acharya Kripalanf Sir, it is a
simple question. Why did not the
Government of India arrest Dr.
Syama Prasad - Mookerjee when he
was violating their law?

Shri K. D. Malaviya: Why should
“we have?

Mr. Deputy-Speaken It has been
put four times.

Shrimati Sucheta Kripalani: We
have not got an answer.

Dr. Katju: Sir, I speak with all
the profoundest respect to the
memory of Dr. Mookerjee, ,I do not
want to say one word about him.
When the case was going on he was
most careful not to break the law
in India. He never attended any
meeting. He went to Punjab. There,
meeting 'was forbidden. He never
addressed any meeting. The press
people are available. Then he gave
out his views. He broke the - law
only in Kashmir. He sald “I am
going to Kashmir to break the law".

Shri Frank Anthony: Why did
you not arrest him under the Preven-

tive Detention' Act?

Shri K. D. Malaviya: 1t is a silly
question. (Interruption)
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Mr. Deputy-Speaker: Order, order.
What is the good of these interrup-
tions.

Shri Meghnad BSaha: It 15 very
important. (Interruption)

Mr. Deputy-Speaker: Order, order.
The hon. Member will resume his
seat. I will have to ask him not to
rise hereafter. )

Dr. Katju: Sir. I beg to say in
conclusion that many things have
been sdid about millions of people
and about there being demands by

millions. I am also a person...
Shri Mecghnad Saha: Crocodile
tears.

Dr. Eatju: I know that great pas-
sions have been roused. But I have
invincible belief in the common-
sense and the cobriety of the ordi-
nary man in our country, and in
spite of the confusion that is sought
to be created on the floor of the
House the people are satisfled that
everything was done by Govern-
ment.

Some Hon. Members: No.

Mr. Deputy-Speaker: So far as the
resolution on unemployment is con-
cerned it will stand over to the
next session.

Shrimatli Renu Chakravarity (Basir-
hat): Sir, it is very important ques-
tion and I would therefore request
you to allot one or two days for the
discussion of the resolution on un-
employment in the next session., The
subject is so important ...

Mr. Deputy-Speaker: They can dis-
cuss it with the Government. So far
as non-officlal measures are concern-
ed I have brought them before the
House every week. If the Govern=-
ment agrees I have no objection.

The House then adjourned sine die.



